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CONSTITUENT ASSEMBLY OF INDIA (LEG1SL -&TIVE;
DEBATES.

(Par? I—QUESTIONS AND ANSWERS)
Fridoy, 1st Apnl, 1949,

The Assembly met in the Assembly Chamber of the Council House at &
Quartér to Eleven of the; Clock, Mr. Speaker (The Honourable Mr, G. V.
Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS.

OraAL ANSWERS

OrFic1AL® oN DEPUTATION To BTATES aND STATBs UNIONS )

+1540. Shrl B. K. Sidhva: Will the Honourable Minister of States be

sed to state the pumber of officials, Gazetted and non-Gazetted, supplied

y $he Government of Indis and Provincial Governments for services in variou#

States, and States Unions ever since their integration?

1he EHonouradle Sardar Vallabhbhai Pstel: The information is being
collected a‘.l;\d will be laid on the table of the House when it is’ complete.

Amowmom TO MABARAYAS FROM STATES AFIER APPOINTMENT 43 GOVERNORS
$*1541. Shri V. 0. EKesava Rao: Will the Honourable Minister of Home
Affairs be pleased % state whether Indian Maharajas when they are appointed
a8 Governors or glven other posts are eligible to draw allowsnces from thei®
States?
The Honourable Sardar Vallabhbdai Patel: Yes.
' TUerLIFT GO Huu.uns

t*1542. Shrl V. C. Kesava Rao: Will the Honourable Minister of Health
be pleased to state what steps Government have taken to implement the non-
official resolution of SEri V. I. Munuswamy Pillai on the subject of the
amelioraton of the condition of Scheduled Castes adopted by the House on the
20d December, 19477

The Honourable Eajlwmari Amrit Kaur: A siatement showing the details
of measures taken by the Central and Provincial Governments was laid on the
table of the House on tlie 8th April 1848 in reply to & short notice question

by Seth ®ovind Das. A further statement showing the progress made aince
then is laid on the table ot the House.

-
%

STATEMENT

-«
SURmMany of the various medowros saken by the Central and Provincial Gove wm 3
ui(h the upliift of Harijars
Nlc‘;: of Provine or B 1 b
Adminis- Program tade since the last dtat<ment waa Bemarks, if any
w laid on the table of the House
’ 2 3
1. Del!n . . . (§) Houséng—Provigion bas been made in the

Andha Moghvl Area 8chems and Bexai Robhilla
Blemee I and XTI for the housing of pig-
kespers, pottere and other poor clamas. In
fact, in all the echemen of the Delhi Improvs
meat Trust provision is made for Guarers fo

t Acswer to shis qesstion laid on the table, the questioner heing absent.
(2019)
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poor classes including Harijans. As the land

I rules of the Trust do not provide for
allotment of land by communities, the desired
object of amaliorating thbe eonditione of
beokward claasea is obtained by zoning for
specific purposes. An area of 6-22 acres in

nsti Rebgar in the Wegtaro Extension
Schene of the Delhi Improvemgnt Trust ¥
baa recently been tranaferred to the R. and R.
Ministry for the censtruction of houess for
Harijan dieplaced persona.

(¢§) Water Supply.—No separate arrangetmnents
are made for Harijans Water supply is, how-
ever, provided in the various improvement
schemes end i available to all without 1ee.
triction of community.

(¢4i) Edwoasion.—A scheme providing for free
education to the Scheduled Ceste
etudying in the various Secondary Standards,
is under the oonsidesetion of the Lecal Ad.
minjatration.

2. Ajmer-Merwara . Generol Welfare—A Harijan Welfaro Board haa
been formed in AjmerMerwara. The Board
started working in August 19438 and hes held
e pumber of meetings. Accordjog to reso.
lutions peassed in the meetings ef the Board
copias of the U, P. Removal of Secial Dis.
abilities Act, 1947 a3 extended to Ajmer-
Merwara were sent to the varioos officers of
the Administration and they were asked to
co-operate in bringiog the offanders te hogk
and amelioratiog the 1ot of Harijans in general.

The Board bas put up the following proposala
for the uplift of the Depressed Classes in
Ajmer-Merware :

(1) Setting up of model coloniee for Harijana.
(2) Setting up of aduit echools, eewding
rooms, grant of scholarshipa and free.

ahips.
(3) Imparting of vocationa! traming m
" leather works tailoring, weaving® end

. Bpinning eto.
(4) Qiving eubsidiee to mdustria) co.operat-
ive eocieties foamed by the Harijans.
(6) Allotarent of lands, grant of taccevi .
loins for seed. digging of wels, etc. .
These prisposals have been appreved by the Ohief
Caumimioner'a Advisesy Council end &re
under the consideration of the Loval Adminis-
-» tration

3. Coorg - . (¢) Heusing and Water Supply.—The Cooig
Administretion has granted house.sites to
Harijane in 45 villages, and provided welle
in 21 villages for the excluaive use of Hazijans.

(¢3) Generl Welfore.—A village Development
Officer was appointed for the whole of Cocg
with offect from the let Septwmber 1948 to
enquire into tbe needs of Harijans and other*
dopressed clesses. Steps are being taken to
give immediate effect to his recomzmendationa
wheresver poszible,

Two Bills 2., (1) for the removal of social die
abilities and (2) to autboriee entry into Hindn
Temples bave been passed by the Goorg
Legiglative Council and assented to by @
Qovernor-Goneral. These will be published as
Acts shortly and will be brought into force
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1947-48
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2 ) 8

(#s) Educotion.—All Harijan end other de. Ra. 03 heve bemn
oreass)

olase stidente have been exmnpted
from the paymsM of school fase up to the cEmmctian
8. 8. L. C. examination. Sanction of the the wpply of free
Goverument of Indie bas also been obtainad  hoaks, Tals, drems.
for apending & sum of Re. one Jakb annually etc. % Gabeduhsd
towards e supply of free meals, books, drems,  Caste gtadanta,
etc. to these studenti. About 1600 etudente
are likely to benefit {rom thia echerae during
the year 1949.50.
(s55) 2. A committee canaistme of four non
official members with the Asaaot Com-
misgjoper of Coorg s the Chairman and the
Village Dovelopmont Officer aa the Sscretary,
bas been eet up for formulation of a five year
plan for ameliorating the conditions of the
Scheduled Casbes, in all directions with parti-
cular reference to the following espects :—
(d Provision of bouse.sites
($s) Provision of drinking water wells, etc.
(¢¢¢) Qrent of land for cultivation,
(s0) Education
(o) F ti ofoo perative doti
(v4) Colonisats and o0-op
farming

t Bduoats ’facshmc to Schedwled Cosise,

The Qovernment of India g:ve graute to Pro-
vincee ete. for their D
regarding Scheduled Castes whleb
award of acholarehiipm, coastrurction of
grante to libraries and free supply of books
and slates o children. En 1944, the QGovern-
ment of India epproved a grant of Ra. 3 lakba
a year for a period of five years with effeat

. from 19“-46 for grant of sacholarshipe %0 rs
Schaduled atudl:h for post um’

PUTR a i T

id - India md abroad. A Board with Sir
Maurlye Gwyer as ohairman was Soastitited
to egeist and ndvue the Qoverament of India
and sdminister the acbolership fuada. The
following etatament shows the progress of the
cbe- during the lasy sour yoars :—

Number of fresh ‘lumbu of Total number of Total amm

ocholmlnps uoholemhlpo echolacshipa sanotioned

Re.
114 - 1378 47,697
*216 76 292 9,11,9825 Inafndm axpondi.
811 216 521 4,70,397 | ture on 22 Over.
412 243 665 5,39,307 ssas scholars
283 328 621 4,32,317

* Excluding 22, 1

945.46 Overseas 8. C. Scholarchip holders.

An this is the last year of ths scheme. the ques-
tion of ita continuance is receiving urgent
tioo of the Go t aad it is
expu:tod that the acope of the Scbeme will be
expanded and more funds will bo made avail-

able,

Emolumnents of Sweep~ra—The Central Qovern
ment hevo isgued orders incressing the pay
and allowances to all whole.tiine sweepers tc
the level of these admiaible to other clase IY
sarvants.
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6. Madres . . Inforsmation bas heen asksd for from the Pro-
vincis] Government ’nd will be furniabad in
due counrse.

& Bamhay . . Howsing.-—The Bombay Qovernment have A Erovidnn of Rs.
sanotioned a gohewe for the conetruotion of  2,00,000 for 1049-50
buildings for backward claases through the has been made for
agency of building sosieties. That Qovern. slum clearance.
ment have also forsnulated plsne for elum
olearance in tho hackward areas..

7. West Bengal . Homeing.—Certain sections of the Scheduled
Castes have been declared to be aborigina)
oagtes for purposee of tho Bengal Tenancy
Aot eo ab to reetrict any alienation of thoir
lande by transfer, lease, eale, mortgage, eto.
Witha view to keopingtbem on land, there 2
le a’schemme of legal ¢ including fres
legal advioe to them in civiliand criminal cases
concerning their Jande In connection with
the settlement of crown lands, the Scheduled
Castee who are generally petty cultivators
possdesing uneconomic holdings, and landiees
agricuitura] lahourers, are given preference
under :ho existing rules in the Crown Estate

nuoal.
¥ ater Supply.—The following apecial measures
have been takan for the Scheduled Castes in
general and Santals in partioulars, in certain
areas of the Province :

(s) Rs.15.400 and Re. 25,000 have been allotted
during the current year to the Dist, Magis-
trates, Bankura and Midnspore rsspectively,
for the construction of comént cencrete and
maesonty wells i non-tubewel] arene.

- (#¢) Rs. 2,600 and Ra. 10.000 bave heon allotted
for the present to District Megistrates, Weet
Dinajpur and Malda, respectively. for the
comatruction of ring or masonry wells

(s9s) Eleven tubewella at a total cost of Ra.

04.786 have been sunk in the Barind avea of *
Malds district, which is moatly inhebited by .
- 8ansala. >

(1) , Stipends (including ®versean etipends).

(2) Maintenance QGrante to Scheduled Caste
8choola 5

(8) Building grents to Schaduled Caste Schools
ant] hostels.

(4) Grants for the purchase. preparation and
improvement of playgrounds.

{5) Grante for the purchase of echool furnitare
and teaching appliances.

(8) Qrants to Schodulod Caste Schoole for the
purchaee of libhrary books.

(7) Prige granta.

{8) Masintenanoe of 4 Scheduled Caste hostels
for Collego etudents in Calcutta.

(9) Per oapita grant for 8cheduled Castee
8tudents residing in general hoatels attached
to various Colleges in Calcutts or Muffesil
towards meeting the chasges for esst and
furniture vent.

(10) Capitation grant w hostels for Bcheduled
Caste studenta of schools and ooll i

{iI) Examinntion fesa and bovk graate for poor
and meritariovs studsnts.
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(12) Miscelansous exanditum auoh o# Lravelling
allowance of member of the Schaduled Cugte
Education Advisory Committee and otber
unforeseen and occesional charges,

Ganeral Welfare.—With a view to safeguerd the
legitimate intereete of the aboriginal castes ar
tribes and to loek after tbeir weifare (i) the
Member, Board of Revenue, West
hes been authorised to give special attention
to their casee, (i} Special Ogl-ou have been
‘K""b'Cu t in certain areas,
(+41) @ separate oadew of gazetted officers to be
recruited from the aboriginal tribea has been
created, dnd (sc) Abofiginal Weifaro Boards
are fu ioring in oertain pl

8. United Provinoes, The total provision epedifically made for the
uplift of depress=d classes in tha I™ited Pro-
vinces in the for 10¢9.49 amounts
to Rs. 19.23,160. addition, the Provin
cial Goveromsant apend aboat Ra. 2,00,000
on a8 leather scheme and Rea. 3,500 oa the
devslonmant of ohdrsa: thase echemss also
benefit the Herijana.

9. East Punjab . Bdumtion—The East Pupjeb Goveranem
have drawn up e delailad echams for pro.
viding edomtianal faeilities for Harjan
students including grant of ¢cholaxships, fee
concessions, and ocost of boake, etc.

Genevel Welfare.—The East Punjab Govern-
mwent havo oreated a special fund kmown ss
the Harijan Welfare Fund with an initial
dopaait of Re. 8 lakhs from the Provincial
rovenues. The fund ie propowed %o be ramed
to Ra. 23 lalahs in a geriod of 10 years by
an annual grant of Ra 1§ Jakha from the
Provincia! revenues.

One Provi:cial Harijan Welfare Officer and

12 Diet. Harijan Officers have, been ap-
inted to tect the iné of Harij
for establmhing liaisow betwesd the authori-
tide .and the a=idmts, to amist the Govern-
ment in the allotownt of lend end eecurifip
of taccavi aeod. other loans, eto. @ver
5,000 éamili® of Hbarijans displacad from
Pakistap have beeo allotted land for tewm-
porazy cultivation.

o F

One Provincial Panchayat Officer and three
Amistant Panchayat Officers have besa
employed to promote and look after the
interest of Herijans in villagem. A Harijan
Provincal Welfaze Board has been esteb-
lishel and stepe are heing taken % form
District and Tehsil Herijan Welfare Amo-
All  aoh ete. demigned . to
\iarade the diti of Harijens will,
in futare; be considered by these bodim.
An Act known as the East Punjab (Removal
of Religious and Social Dissbilities) Aot,
1948, bss also been placed on the statute
book of the Provinse, 4
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10. Bibay Eduoston— A total number of 628 stipenda The followmg pro-
vangog from Re, 5§ pm. to R, 30 p.m.  vision bas been made
have been gtanted to Scheduled Caste for 194950:
etudente of,varioue classe—-primary.
dary, mdumthy. mclnﬂmgmdlc-l and (a) Btfpends 1,05,216
engioeering students. Booke grent of Re. 8.500 (b) Books grant. 8,500
and University examination fase of Rs. (o) Uaiv.Emem.
1,580 bave also been granted to College and foos 2,000
echool students during 1948.49. A provi- (d) Contin.
sion of Rsx. 40,000 for echool and hoetel gencies, 15,304
contingencies also exists during 194849.

Totel . 1,3,020

1. Central Provinoes Housing.—The Provincial @overnment have —
and Berar. issued instructions to the District authori-
ties to compel municipal and other local
budies to undertake the work of providing
banauiortbenws?pasandwdraw up a
Gve year echeme the purpoee,

Watsr Supply.—A scheme has beea drawn up
for e wells fer improving rural waeter
aupply. 8 'nder tbis echeme the Provincial
Government woald contribute half the cost
of & well in each village, the remaining belf
being found by locel oontribution. Thia
acheme will benefit the Scheduled Castes,

ammong others.

Educution —Backward  olasss. including The following pro-
Scheduled Cestes, enjoy & number of con. Viwan bas besn
cessioas viz, monthly stipends for atudents mmade in 104950 :
of all clna-se—pnmary. mxddle university  Grantein-aid 44,410

= larehipe 49,

mcludmg profe ¢ Scbho

grante to Scheduled Castes inatitutions .and

hoetels; grants for buildi and furniture . 94,250
for schuolgr and hostela foruﬁs:pwqd Clams 3 T‘-,“‘ ————

Exemptioos from the paymente of fees and
?nnta for the purchasc of bocks, etc. Seats
or Scheduled Caste Students are reserred
in 8chools and hoeteis,

Gensral Welfare.—The Provincisl Scheduled
Csates (Removal of Civil Dnubtlmos) Act,
1947 (XXIV of 1947) eima at removing the
disabilities impased by social custom, usage
momundenn!uchpmmwon
the members of the Scheduled Castes with

to their access to, entfy into, or
enjoywent of, welis, shope, botele tanks,
ponds, bathing ghats and other public places,
conveyances and imatitutions as are avail-

able to other o end ities of
Himdus,
<. Astam . Eduasion —8pecial provision bes been mede

for aduomn Hof the backward people in.
eluding arijans. Azmual of
Ra 6,972 to the Harijan Sevﬁm‘
has been @areasnd to Re. 9,972 xnoe 1918-59
y for the epread of educetion amoogst the
$0a- .gd labowrevrs, Special sttention
being paid to the edacation of the
Bchadubd ?ucu by way of grumas axle to
achoals, awarding mhohu)& grant-
ing free and ha free st tahipe,
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13. Oriesa : . Howsing—8ps are boing teken to provide
houses for the S8cheduled Ceste employees
of the loocat bodies etc. Tiwe Goverument
have senctioned Re. 8,00.089 to provide 800
quarters te accommosate 800 ewecper families
employed under municipalitiee.

Water supply.—In copbnectien with the problem
of water supply in rural areas the Govern-
ment are taking ateps to provide weils which
will be open to the 8cheduled Castes. A

ision of Re. 5 lakhs exists in the budget
of }948.49 for the purpoee.

Bducation.—Moothly stipmde aere given to
8cheduled @uste studente in schools  and
colleges and alsc ennuel grants for purchase
of books, stationery, otc. 8Scheduled @®eeto
etudense are exempt from payment of fees.

" Grante for pey t of mation fees
of University etudente have been given.

CoLONISATIONS OF ANDAMAN ARD Nicenar IsLanDps

11643, Shrl V. 0. Kessva Rao: Will the Honourable Minister of Home
Affairs be pleaged to state: .

(s) the steps that have been taken to colonise Andaman and Nicobar
Islands;

(b) the tota} number of people who can be settled in these islands; and

(c) whether sny economic survey has been made and if so, what are i
findingse?

The Honourable Sardar Vallabhbbai Patel: (a) and (c). A party of experts
was recently sent to the Islands to investigate the possibilities of colonising
and developing them. Their reports have been received and are under exami-
pation. In the mesowhile a small number of refugees has been sent to the
Inlands to settle on lands that are already vacanf in the settled area.

(b) It is oot possible to make sny estimate till the reporte referred to abov
have been sexamined. *

LePROSY RESWAROE INSTITUTE AT JOBHAT, AssAM

*1644, Srljut Kuladhar Ghalils: (a) Will the Honourable Miniater of
Health be pleased to state whether Government are aware that the Province
of Assam has about the highest incidence of lepers, and if so, have Government
considered the necessity of establishing a Leprosy Research Institute in Assam
at Jorhat?

(b) Are Government aware that s colony for treating lepers wae establiahed
by the American Baptists Missionaries at Jorbat and is still there?

(c) If es, do Government propose to take it over and stsrt a Leprosy
Research Institute there .

The Hononrahle Rajkumari Amrit Kaur: () and (¢). The incidence of
leprosy in the provincs of Assam though fairly high is well below the highest
in India. Government have appointed a Commitbee which will recommend
inter alia, the location of a Central Leprosy Teaching and Research Institute.
The Committee will, no doubt, fully consider the claims of Jorhat.

(b} Yes.

+ Answer to this question laid on the table, the questioner being absent.




Srijut Kolsgdhar Chalihs: Is Aesam the third in India iS
leprosy ?

The Honoursble Rajkumari Amrit Kaur: The incidence was surveyed in
some of the moat infected areas in the province and of a population of 45918,
1,454 were detected out of which 383 were infectious and 1,104 noninfectious
and the rate of incidence wae 3-18. In other places it goes up to ag high a8
five per cent. so I might say Assam would really come fourth in India.

8hr) H. V. Kamath: Is there any medical college or coldeges in India
where there is a special course in leprosy?

The Honourable Rajkumln Amrit Eaur: No, Sir. But there is research in
Ieprosy bemg done in many of the provmcee in India novw, and also of course
in the Tropical School of Medicine in Calcutta.

Sbri H. V. Eam3d: Am I te underatand that there ie8 no course in leproay,
in any medical coilege in India?

The Honourable Rajkumari Amrit Kaur: Them is no special course for

leprosy, but of course students are taught about leprosy just as they ave
taught about many other diseases.

. Shrl Upendravath Barman: Has the Honourable Minister got the
figures of incidence in West Bengal?

The HownouraXe Rajkumari Amrit Kaur: Yes. As far as West Bengal,
Origes and parts of Madras are concerned, the incidence varies. As I said,
from two per cent. it goes upto five per cent. in some places.

8rifut Kuladhar Obhaliha: Ie there any acheme of skin clinice for treat-
ment of leprosy?

The Hongurable Bsilmmm Amnt Kaur: Research is being done both in
the Institute of Hygeine and in the Tropical School of Medicine,

inoidence of

APpommmnm oF CEnTRAL SUBOBDINATE SERVIOES COMMISATON

+ *1545. Lala Rsj Kanwar: Will the Honourable Minister of Home- Affairs
be pleased tc statc:

(a) what stage the question of appoiutment of the Centrsl Subordinate
Services Commission has reached; and

+(b) what the composition of this coramission is likely $o be, ang when ite
members are likely to be selected?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). Before seting up
Central Subordinate Services Commission an Othicer on Special Duty was ap-
pointed to (i) collest the relevant data with regard to the nature and volume
of wurk the Conimission will have to handle and to (ii) suggest the most suita-
ble organisation.for the Commisgion. The preliminary work of collecting and
analysing iuformation from various Central Offices scattered through out India
ie nearly complete.

Final decisions as te the compesition of the Commission and selection of
Members will be taken after receipt of the report and recommendations of the
Officer on Special Duty who hopes, shortly, to complete his tagk.

CanpmaTes INrERVIEWS AND Sewsoren BY F. P, 8. C.
t *1546. Laia Raj Kanwar: Will the Honourable Minister of Home Affairs
be pleased to state:

(a) the names of Members of the Federal Public Servige Commission, with
hrlef qualifications, date of appointment. and ralary drawn by each member;

—

¢ Angwwr ¢ this quastion laid oo the table, the questionar baing abesot



(b) the pwnber of candidstea interviewed by the Federul Publio Service
Commission during each of the past three years;

{(c) the total oumber of csndidstes selected by tbe Comumuission for various
services after interview during the above period; and

(d) tho oumber of cuses i1 which ths recommendations of the Commissfon
were not carried out, during the above Jperiod"

The Honourable Samdar Vallabhbhai Patel: (a) to (d). Two statements con-
taining the required information arc laid on the table of the House.

STATEMENT [

-
Bhowing the names afthe Mesnders of the Frderol Public Serciac C tsoson, these gualifioati.
in brvef, dates of appoiniments und salary dravn by cach of " them.
Neame Qualifications Date of Selary Remarks
Appoint-
* ment
Re. .
p.m.
Pormareni M ombere—
1. Mr. R. N. Baner- Berving mombor of the In. 14.1.44 4+ 0
jee (Chatrman) dian Civil Service (M.A.} -
2 Mr. Javad Hussein Retired Provincial Civil 14.3.47 2o000
Bervice (Madras) Held “listed’
poat in thoe Buparior Scale -
of1.C.8. Waes Membor of
the Madras Public Service
Commission before appeint.
magt on the Federel Public
Borvice Commmission (Bar
at-Law.}
3. ur W.RPuranik Retired Judge of Negpur 1.4-47 3,600
“High Court (B.A.,L.L.B.)
4, Mr.K.Zu:hAn'Ab Retired Indien Educetienal 1.4.47 3,500 On deputation to
* Bexvico Officer (Directer, tbe E.A.& C.R.
Public, Instruction, Bengal Miqist1y fore
{M.A} yemr from 18t
* Decamber 1948

Temporary  Additional Menbers—

1. Mr. 8. G. Gaubb . Retired P. C. S. {(Madras) 9.12.46 3,600
Held Jwswd’ post (B.A.)

2, Mr. Jiwap Lal Kapur Advocats, Punjab High Court 4.13-47 3,600
(M.A.,LLB,)

3. Mr. 8. C. Tripatbi . Retired merabor of the 5.8.48 3,500

Indian Educatiexs] service
(Direotor, Puhlic Instruction.

Orizas) (B.A
4. Mr. Balwant S8ingh Becretary Govmrnl of the from 1.8.48 8,500
Puri Indian Red Croms to
Society. 81.7.48
aend

frum
18.8.48



STATEMENT D

Bhorwing t he numbers of i Jams interviewed and gelocted by the Federal Public Service Cotnnitseion
tAs Yeare 1946 t0 1948 and of cosss in which the reec dations of the ComMisss on
were not oorried out during thi s Period.

Number of  Number of candi- Numberofasars

Year candidates dates in which recomp-
intesviewed eelected mendations of
! the Cocomidaion
were Dot  cer-
risd out.
1946 . P 4126 757 Ni
1947 . i 5092 1898 3
1948 . . 5790 1812 5

NoTe.—Figures undsr column 3 inolude 108, 680 and 814 candidates placed in veserve
during 1948-47 and 1948 respectively.

NuuBBR OF GOVBRNMENT EMPLOYEES AND EXPENDITURE ON THEM

1*1547. Lala Ra] Kanwar: Will- the Honourable Minister of Home Affairs
be pleased to state:

(2) the total number of (i) Gazetted aud (ii) non-Garetted Government ser-
vants at present serving under the Government of India; and

{b) the total annual expenditure incurred in meeting the salary and allow-
ances of such Government servants?

The Honourable Sardar Vallabhbhai Patel: {e) snd (b). The required infor-
mation i8 not readily available and its collectic: will involve an expenditure
of time and labour incommensurate with the results to be cobtained:

REBPORT ON ADMINISTRATION OF DurRGAR KEWAJA SAHBE, AJMER

*1648. Shri R. K. 8idhva: (a) Will the Honourable Minister of Home
Aftairs be pleased to state whether Gevernment have appointed a committee
to enquire into a report on the administration of the Durgah Khwa]a Saheb
of Ajmer?

(b) 1f so, who are the members of the Committee and what are theu‘ terms
of reference?

{c) What has necessitated Government to appoint such a committee?

The Honourahle S8ardar Vallabhbhbai Patel: (a) to (¢). I draw the attention
of the honourable member to the Government of India Resolution on the sub-
ject a copy of which is placed on the table of the House.

OuvERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

RESOLUTION i
New Ddhi, the 1404 Janwoy 1989

XNo, §512/48.Pihlic.—The Government of India have found thet the adminiatration of
the Durgah Khawaje Sahib, Ajmer.--one of the hodiest Muslm Shrine in Indis—-and its
temporal affairs have sipce s loug time heen eericuely affected by factioms snd departnre
of majority of bers of the C ittee of M t after the partition of India bave
nesrly brought about s deadlock. It has therefore been decided that the entire position
sheuld be reviewed eo that the interests of whe devotees of the Shrime as well as the
Property attached to it abould be looked afler in o manner befitting the position thet the

t Answer to this qnestion laid on the table, the q\n_-',ilmw being abeent,



Durgah pi In pur of tbis objeot, the Government of Indis ade glaascd to.
appoint-a Committes with the fallowing termw of referance namely :—

(a) Tv euquirz inte an report a the administration of the Durgsh Endowment,
the Durgsh Commitee since ita eomstitution uader the Acte XXIII of
and XIJ of 1838; .

{b) To examin: the apiritual and tamporal relationshipa between the Norgsh Com-
mittee, the Dewan or the Sajjsdsaashin and the Matawali, and to recammaend.
such meusures conceraing the terms of grant of the Jagirs and the dietribution
of paiquisiter of office as may appear necessary tc eneure haimonious
working ; and

{e) To d such os )y to secure, hy eﬂiclent tnanege-
ment of the Durgah mduwmmt, “the eonsarvation of the Shrine in the interest
of the devotees as s whole.

% ‘The Conetitution of the Committee s as andpr :—
Ohairman '
Mr. Jostice Gbulam Haaan, Judge of the Allshsbad High Couré.
Memlen

Mr. Mohd. Yamin EKhan of Maarat.

Nawab Mehmud Yar Jung of Begmmpei, Hydersbsd, Oeccad,

Mr. Muetafa Eami! Kidwai, Additional Deputy Becretsry, Judical Department of the-

Government of the United Provinoces, will act as Secretary to the Committes.

3 The Committes will be holding its preliminary meeting very shortly to decide (i)
ths details of procedore for the tings, (ii) the places to be visited and (iii) the manber
ofnmrduuoudmm!orm ¥ of qakry. fF[u"' arvived st will be announs
ed in a Irese Communique,

'LoAF For CoNRTRUCTION OF NBw CAPrraL ror Hasr Puwias

*1649. Shri R. X. Sidhva: (1) “Will the Honouruble Minister of Finance be
pleased to stute whether the (Government of East I'unjub have applied for a
loan for constructing the new capitn! for Fast Punjib and if so. what is the
amount applied for?

{h) Have Governmenl cotsidered the proposal snd if so, with what result?

le) Ts it a fact that pending construction of the new Capital the East Punjab-
Government have planned to build the entire Secretariat and other buildings
at a cost of nearly eighty lacs of rup-es?

(d) If 8o, have the Government of Inidia contributed any sum towards thia
cosl?

The Homourable Dr. Yuhn Matthai: () and (b). No official request has so-
far been received from the Provincial Government, but the question of the
eonstruction of the new Capital has been discussed with them s-number of Gmses.
The Provincial Government have been asked to go ahead with the prelminary
measures and they have been told that the extent of Centzal sesistance will:

be considered at the proper time. .
(¢) The Government of India beve ne information.
(d) Does not arise. s

Porica AorioN 1x HYDE#4ABAD

*1550. 8hri R. K, Sidhava: (a) Wilt the Honourable Minister of States be-
pleased to state what is the total cost incurred by the Government of Indje in
the Police Action in Hyderabad?

(b) Witi the amount 8o incurred be recovered from the Hydersbad State
Treasury?

(c) What is the total aroount spent hy Laik Ali Ministzy in propaganda in
India and foreign countriea?

(d) How much amount was spent nnd set aside for representstiun to the
United Nations Orgamsanon to repmsent Hyderabad case by the Laik Ali Minis-
try? .



The Honourable Sardar Vallabhbhai Patel: (a) An estimate of the expeodi-
ture incurved ir connection with the Police Action ie being compiled.

(b) The matter is under consideration.
(c) About O.8. Rs. 50 lskhs. *
(d) About O.8. Rs. 3} lukhs.

Of course, this does not in any way include the large amount kept by the
Hyderabad ugent in Englrnd, who kept it on his own account for some time
and then transferred it to the Pakistan Government after spending half of it.

Shri R. K. Sidhva: May ] know whether it is proposed to recover this amount
from Laile Alj, if it was illegal?

The Honourable Sardar Vallabhbhai Patel: It is difficult to eay that. I am
not. aware that he is worth so much,

Shr} Upendrangth Barman: Apart from these Rs. 3} lakhe which the Honoue-
able Minister mentioned in reply to (d), there wae a large amount kept apart
by the Agent General. May I know what was that amount?

The Honourable Sardar Vallabhbhai Patel: About £3 million of which half
was spent by him and half was trensferred to the Pakistan account.

Shri Arun Ohandra Guha: Out of these Rs. 50 lakhs, how much was spent
in UK., how much in Pekistan and how much in U.8.A.?

The Honoaradle Sardar Velahhbhal Patel: Details are not available.

Shrl H. V. Eamsth: Is it not a fact that this amount of Rs. 50 lakbs which
was spent for propagands in [orcign countries by the Laik Ali Ministry was
contrary to the terms oi the Standstill Agreement which had transferred Foreign
Affairs to the Union Government?

The Houourable Sardar Vallabhbhai Patel: The whole policy adopted by
-Laik Ali Ministry waa contrary to the Standstill Agreement.

Shri Mahavir Tyagi: Have Government got any figures with regard to the
mone¥ spent out of these 1. 30 lakhs for propaganda in India?

The Honourable Bardar Vallabhbhai Patel: T hawe no information as to how
much of this aiount was spent in ludia, but I can get the information and
8uppiy it. .

Mr. X. T. M, Ahmed DNmahim: Is there sny arrangement #o reimburse pro-

vincial governmente for the money spent by them in connection with the
Hyderabad police action?

The Honmourable Sardar Vallabhbhai Patel: That question is under consi-
-deration.

Shri Deshbandhu Gupta: May T know whether Government has got a list
of ugents through whom money was spent in India?

The Honourable Sardar Valiabhhhai Patel: No.

Seth Govind Das: Is there soy ihvestigation being made sbout those per-
sons through whom (bis money wie spent in India?

The Honourable Sardar Vallabhbhai Patel: !t is very ditficult to eay, be-
.cause one cannot say with certainty that the ‘none¥ actuslly reached the per-
souz in whose name it was debited, hecause there were intermediaries and. it
ie not sure. whather they were honest persons. It is disclesed that in certain
<ases the money did not reach the persess for whotn it was intended.
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STARRAD QUESTIONS AND ANBWARN 2031
PRINTDNG OF Stames

»*1561. Dr. Mano Moban Das: () Will the Honourable Minister of Finance
be pleased to state whether ail our stamps are printed in this country and if
aot, what percentage of them is printed here and what percentage comes from
foreigu countries?

(b) What is our totel expenditure, for these foreign printed stamps?

(c) What steps have been taken by Government for printing all our stemps
in this country?

The Honourable Dr. John Matthai: (a) to (c). 1 would refer the hono-umble
member to the eply given on 2und february 1949 W Starred Question’ No. 571
by Mr. Sidhva.

Dr. Mono Modan Das: May I kuow what are the reasons ior not putting oo
sale the archaeological series of stamps today?

The Honourable Dr. John Matthai: I must have notice of that. I csmnot
auswer it straight away. :

Shri H. V. Kamath: As regards the final selection from among the designs
submitted to Goverprhent, was & decision taken by the Cabinet Ministers aor
the Finnoce Minister himself, or were some philatelic artists comsulted in the
matter?

The Hononrable Dr. John Matthai: 'Ihis ia a matter that officially concerns
my honoursble colleague, the Minister of Communication.

Mr, Speaker: That questi:m does not arise out of this.
Shri E. V. Eamath: I am concerned with tho new designs for the stemps.
Mr. Spaaker: T'his relates te the printing expenses.

Shri Arun Chandra Guha: Do any forvign Goveruments print tbeir stamps
in our Security Press iz Nasik?

The Honourable Dr. John Matthai: No.

LOANS TAREN BY PROVINCBS FROM GOVERNMENT OF INDIa

1%1562. Shri V. O. Kesava Rao: (s) Will the Honourable Minister of Fin-
ance be pleased to state the: amounts due %o the Government of India from the
Provinces on uccount of loans taken?

(b) Wbat is the interest charged and what are the terme of repsyment?

The Honourable Dr. John Maithai: {(a) and (b). A statement is laid on the
table”

tAnswer w this question laid on the table, the questioner being alwent.
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LaBoBATORY TO TEST Foop STUFYFS FOBR ARMY PERSONNEL
't *1558. 8bri V. C. Kamva R30: Will the Honourable Minigter of Defance
be pleased to state whetber a testing laboratory ie maintained to teab the food-
stufie received for the use of the Army personnel?

The Honouratls Shrt . V. Gadgil (Minister of Works, Mines and Power):

Yea. . In fact there ure five such laboratories.
EXCHANGE OF STUDENTS WICH Russia

*1554. Sbri H. V. Eamath: Will the Honourable Minister of Educahon be
pleased to state:

(a) whather the attention of Government hss been drawn to a rport: appear-
ing in the Hindu, dated the 13fh @®ctober, 1848 (on page 8, column 5 thereof)
undor the caption “‘Exchange .of students with Rusesia’’;

(b) whether the report is correct; ahd

(<) if 80, the ressons for the recommendation of the Home Minisky, as &
cousequence of which the scheme for exchange of students between India and
Russia bad to be abnndened?

- & o Sk (a) o (ATl Ulye Japyl
cd Y ot b a8 56 (K e Jual gy - (€) yof (B)
US polec 2 2 Opaeislady (oilimgale din- & 15 @y o LT ey g2 eletae ]
e b JWLT o et T pala Ul ety D 5l 68 S L5 Wiy
i & g plae 5 S ‘f’*‘ fer g ol el d el - ped ke e
pliy -Wee b Wo g fper o5 paniyledy (legsde yoe ol S paila]
- us W o Lol o8] B WS 1l 6 St oy 4 gy
The Honourable Maulana Abul Ealam A32d: (a) Yea.

(b) and (o). The report which appeared ia not fully oorrect ~ What
ustuslly happened was that some Indian students wanted to lnow whether the
necessary facilities would be available to them if they proceeded to Russia
for further studies. Government made enquiries 'into the matter and it was
learnt that for tae present it could not be said definitely whether the required
facilitiea would be available. ’l'h_e students concerned were informed accord-
ingly.

Al g fo WA mmzmﬁwaﬁmm:«mﬁqﬁﬂﬁﬁwﬁt@
ug § H ?

Sbri H. V. Kamath: Has ony such ‘Exchange Sebeme’ been agreed upon
with any other' country?

» ek S ool el M S (e Gan Ole ol Il Uy e
- & gl S el L - o o2

The Honcurahle Maulana Abul Ealam Azed: Yes, we are in touch with
certain countries where educational facilities sre available.

8 g0 fao w1 : Py o9 @ amw O @ A AR 7
8!;:[ H. V. Kamath: With bow many countries has this scherae been agreed
ypon’
ooy S L o W 8 e S el gae 1 o] 10N ’»”lﬁéuy'f
- 2l

t Amywer %0 this quastian laid on the iable, the quotimner being sbmat,

o



ST-AKRED QUESTIONS AND ANAWERS 2036
Phe Honourable Mauwlana Abul Ealazm A2ad: { cunnot weply this of hand.
1 would iike to bave notieo for this.

Sbri M. Ananthasayapam Ayyangar: ls it not a fact that even withzut any
particular course of studies in. any of these subjects, students who are sent
there fo siudy various subjects. leave those subjects swd study only communis-

tie¢ princiyles even there?
Sl S w!u,hn?d&}f vie sl gl ja d;g,i? : olyf fw]’d Ly J«yi’
LS, L) fu § rm a ;)
The Honourable Maulana Abuf Kalam Agad: The lLonourable member can
form an opinion iu this connection aeeording to the enguiries 1rade by him.

o m=aTr @ Ve § g A gt § & fanfad #1 a9 i § 3w

& 7g &1 ww fr gl Ao 6 OO w3 A8 o g @1 w0 sur R
7w g wotiE @ wdar S F ¢ “

Shyi Mahavir Tyagi: May I know that when the students were informed
by the Government that the requisite training faciliies could not be tuéde
available there, what were the difficulties that steod in the Government's way?
st S Sy LS W P i engt | pR0T Bl et

w~» Medium of instructioni <5yl o 28 e 2 NeFuntie
(J"’ -4 Jhela yRad ,5 \Jk’b‘ a0 KL 13 ey 9 “5051"40, erd - 2l
- AR (IS ov agt (# y) m B 20 e Uy S e oy Ble S

The Honourable Maulana Abul Eaksm Azad: The wmain difficulty ia in
respeet of language. The modium of instruction in vegue in all the Rwsaian
Universities ia the Russian language from the lowest to the highest standard.

Our students who could go there, knew English only. Apart from this, there
i a great difficuity ef liviiog there; and there are many other difficulties.

& nfezm : f for 36 & ara tw ovd frafaal & o & R A
frr Rl A @R’ ;
Seth Govind Das: May I know the naines of the countries with whom the
Governmens are in touoh at present with regard to the exchangs of students?
O3 FRUD I (Sl e S madiyyS el 1 ol Qg Blge  Louyif
| i
The Hanouralde Manians Abul Kalam Ased: The Rumsisn Government have
not been addressed on this subject.

ézﬁﬁaqg_:‘#‘azmar{&ﬁw TM F O T ErEs § vl

AW ) ,
Sety Qovind Des: What I wanted to know is which of the countries have
been addressed on this subject?

CSta (AR S by ol 2 polae Gme 55 e 1 O] AOT I WBe Ly

¥ slelna (ol o € 202 Syt hLn = 2 o2y 30 ey 2 =l S o3l (o) 40Le S

oty S Opa i e S oS B L peman G oS % oS
bl g dad Kty ul o3 < gy dpse

he Hanourable Msotsns Abol Kalam Azad: 80 far as I am aware of, no
such telks are in progress with auy.pecticular countey. - Que Board will sit and
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decide this mafter us regards the .various sub]ects and the particular countries
to which the students should be semt for receiving training therein. It iz thn
only that this could he decided.

Shrl Brajeshwar Prasad: Wae the Russum Governiment approached through
the Russian Ambasrador in India to provide facilities for those applicants?

=Lk 148 ag <3S oo e pam eyl ol 1 OT p200T Ul Jaeyil
The Honourable Maulana Abul Kalam Azad: I cannot answer this at the
moment,

A3 aifa AW : A0 @I ¥W A T fra X R ¢ e IR D
&vﬁ%ﬁaﬁﬁﬁmar@ﬁﬁwﬁmﬁﬁm@&wﬁﬁ%m:
Seth Govind Das: Are Government also considcring this that the students

should be sent abroad for training in those subjects onlv for which facilities ore
not uvailable iu India? .

RN RS PR FOI WX SIS W JPRR | P2yl w,,. Jert
The Homourable Maulana Abul Kalam Azad: Yes. 7Thic is the poliey of
the: Government.
TR0 Mo 179 : &7 § W §7 UFAT F AOWTT g TG FIX I3N4F |

fem d s
8Sbri B, V. Kamath: May I know who nnuat,ed this cxchange of students
with Russia, whetber India or Russia?
W oo P e ol Lan lare ¢ giepakdd 1 ol (RO Ubye Jaup
Py 3 5 3 & udie y o ST b cglaa e 3 - 40 W a0 iy
-da S Pl N S s ety e ey
The Honourable Maunlana Abul Kalem Aasad: Just as 1 have informed you,
the question witb regard %o exchange bad not arisen. The only thing that came

ul before us was thet an enquiry shenld be mede for the sake of those students
who wanted to go therc.

s eyt U\ 8 aldey s @ RGeSyl 1 gaea o Jlee
A K o Wseop g fag W & 2 =50 gy (hBy oe 12 1aS - e yasdo
Ls,m =3 &gy - L}*"“—“"MQ" s ”féldnwtjﬂlg 9 adys g)
- ot o] 8 oS )Y, gl
M. Tajamul Busin: The Honourable Minister has just now stated that
there are many difficulties there. Ia it also not one of the difficulties existin
there that food is scarcely available; milk is altogether out of question an

even egge ove not avallable, and these difficulties ere particularly expetienced
by the Tndian students?

i g @ FH AWM A TR EF v g 7 awA feurd? gw mwi
Fot qE R & AT 3R TR T A W IR TR F e TR

8nri Makavir Tyagi: Is it not so that the Russian. Government would rot
have desired to send their students to this country; and we might have either
refused or put difficulties in $heir way?

R A, PRSI I oqe“'ﬁ'wrd-!r'
e Honguréhls Eaulang Abul Xalam Ased: No; there is nothing like this.




STARREL QUESTION= AND ANSWERS v 2037
o T @ . W CE v e F fyandt agi o7 @ §)
Shri Mahavir Tyagi: Are any of the Russian students studying here at
preseut?
- ot ‘_,575 2 nlb' eV &) an.:n : d]ji rl‘lfr.‘l LYy L}“’,f
The Honourable Maulans Abul Ealam Azad: So far as I wm aware of, there
is uoue.

W o fao FTHA : 4T 0 A gEvteledi & dnist # @E e A

o Sl'l’ri H. V. Kamath: Is Englith not at all taught io the Russian Univer-
sities’

o S ey & pdee e LG La i bl oM Uy Jaeyl
-8 U"‘J (.glﬁ l.r,g’é dﬂ’ﬂ' o IEI’;JL'J’
Tha Honourable Maulana Abul Ealam Asad: So far as I am aware of English
is not the medinm of instruction in any of the Institute there?

Shri S. V. Endhnamoorthy Rao: Are there any arrapgements in any of the
Tndian Universities to  teach IRuesian to those students-who wish to go to
Nusgin? T not such arraugenients should he made.

S ol S a B S and S b el 3ol 0T Ulye Jaeyl
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The Honourable Msulana Abul Kzlam Asad: Yes. efforts bave bren mude
to teach foreign lunguages. So far us the Russian language is concorned, I
understuud that the Delhi University is tryiug to arrange for it

Expaxsion or Navy :

*1555. Sbri H (V. Kamatd: Will the Honournble Minister of Defence be
plessed to state: =

(a) whether any programane for the expunsion and  developmeut of the
Indian Nuvy is under Geveriment's active cousideration;

(b) if so. whut ite details are; and

(cg what decisions were taken at the Conference of Naval OfScers held®
receufly i Delhi? . :

Ths Honourshle 8hri N. V. Gadgil (Minister of Works, Mines and Power):
»(a) Yes. .

(b) It. would mpt. be iu the publie interest to disclose the detsaila.

(c) The recent Naval Officers’ Cooference in New Delhi was a  periodical
‘meeting of a routine nature and the decisions taken were of a purely 2dminis-
trative cluaracter. .

Srijut Xuledhar Chaliha: May 1 kuew if it is in the public interest to be in-
formed of naval affairs and whether it ig not in the public interest to be teken
into confidence? :

My, speaker: Order, order,

ARMS AND ANMMUNITION @OLEN FBOM ORDNANOE FACTORIES AX¥P® Dsrory

*16566. 8hri H. V. Kamaih: Will the Honourable Minister of Defence be
pleased to state: ‘

(a) the quantity of arms and ammunition stolen from each of the Ordnanee
Factories and Depots since 15th August, 1947;
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(b) how much of the stolen property has been recovered up to date;

(c) th? nature and number of prosscutiong launched in connection with the
thefts, sogether with their results; aud

(d) the measwes that have been taken, or are bcing teken to prevent she
recurrence of such thefts?

The Honourable 8hri N. V. Bedgil (Minister of Works, Mines and Power):
(a) Therz have been_po thefts of arms or ammunition from Ordnance Fsotories.
As regards Ordnance>Depots, I loy a statement on the table of the House.

(b) None. «

(c) All the losses hiuve been reported to the civil police. Convictions have
been securcd in four caser while in a fifth case the accused died while under
trial. Decisions in three cases tried by Court Martial are awaifed. So far, ane
pereon has been discharged from service in cpnneotion with the thefts.

(d) Security amrangements (including patrol by armed gusrds and rigid €n.
forcement of the security rules) st all factories and depots have been tightened

and freguent checks ara slso oarried out to ensure that stocks accounts are
correeth maintained. z

STATEMENT

Arms and Ammunition stolen from Depota

Name of Depot Quaatity of Arms Quantity of Ammunition
Oxdnamve Depot. Kirkee 3 Piatala
C. 0. D. Jubhalpore 5 500 rounds
Aromunition Depot. Amla T awe 36 Hand Grensdr-¢
C.0.D. Dedhi £ Piatolke 3 rounds

8 Rifles
€.0.D. Pulgaon 2 Roxea explosives
Ordnaate Depot. Junalpur | Bayonet t Charger Bmnd 2¢
rouinds of sumunitior

Ammunition Depit. Quegaon 400 eounds

Shrj H.-‘V. Kamath: How mhn.\-;f -i;;-e:e -O;’&n:m_c—emf)e;ﬁm :re in ch:;_;e of
poo-Indians®’ . -
The Honourablse 8hri K. V. Gadgil: 1 require notice of that.

Beth Govind Das: Is it u fnct that the largest oumber of arms have been
stolen from the Central Ocdunce Depot. Jubbulpore, and is Governwneos etill
& receiving complaivts that those thefte are still going on there?

The Honoarstle Shyl W. V. @adgil: As already replied there have been fowar

thefte now, utd as regards thefts still going oo hi the Jubbulpore (Owdnance
Depot. I reqgnire notice.

8hrl Bighorimohan Tripathi: Ia it o fact that in the csse of moss of these
tbefte the culprits were non-Indians? :

The Honourable 8hrl N. V. Gadgil: Some of them were undoubtedly non-
Indians.

Shri R. K. Bidbva: Since the tightening up of the securty messures, have
there been any thefta? ‘

The Honourable S§hri M. V. Qadqgll: They bave coneidersbly Improwed
matteT.

& T ot Efeare o d w few B 33 ;AR AN

8hri Mahavir Tyagi: What wee the description of the arma stolen; were
_t-h9se Guns. Sten Guns or bombs?

' XY
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The Honcurable SRe{ . V. Qadgil: The thefts aro of these aricles: three
Eiabls #rom Kirkee, two pistols and three rifles from Fjihi and one bayonet

the Centia? Depot, Jubbuipore.

Suri . V. Kamsth: Do the tigures reveived show whether the thetis huve
been confined to certain regions or are they uniformly distributed ull vver the
countey? ‘ a

The Honourable Shri N, V. Gadgil; Lhe naiues of the Jdepots sl vver the
eounrty are Kirkee, Jubbulpore, Amla, Delhi, Thulgagp, Jamualpore and
Gurgaon. "

Sri H. V. Eamath: Where thefts have occurrad?

The Honourable Shri N. V. Gadgll: Yes, Sir.

““Suri Mahavir Tyagi: In the circunistances, may I know whether Govern-
ment is toking all action to sfop these thefts?

The Honoursbls S8hri N. V. Gedgil: The action taken is given in part (d)
of the qucstion. )

RrcoMuexpaTioNs 0F Eocoxoanc PrRoGraMME COMMITTEE

t *15867, Bhri S. Nagappa: (a) Will the Honourable Minister of Fioance be
pleased to stete what are tho recommneudations of the Economic Programme
Committee of which the Prime Minister of India is the Cbairman?

(b) How far have Government implemented these recommendationa?

The Homourable Dr. Sohn Matthai: The Honourable the Prime Minister
will apswer this question in due course. ’

Prosoriemie oF Hmwpr Books

*1858. Shri H. V. Eamath: Will the Honourable Minister of Home Affaire
be pleased to state: 5

{a) whetber Govertiment have mroseribed two Hindi books published by the
Vidye Mundir Limited, New Belhi. namely ‘Swadhin Bharat ki Pramukh
Bamaaysen’ by Sahityststna R. P. Gandal, and 'Pathik’’ by 8hri Guru Dutt;
and

(b} if so, the rcasuns for the hao and forfeiture of the two books?

The Homourable Sarday Vaflabhbbat Patel: (a) and (b). The honourable
member's attention is invitedl to my reply to parts (c) and (d) of Shri Damodar
Swarup Seth's Starred Questiou No. 827, asked on the 2nd March, 1949, ~

shri H. V. Kamath: Is it a facé that tbese two books udvocated violence,
communalisin or Communism?

The Housurable Sardar Vallabhbhai Patel: The honourable rnember knows
the reason why the books bave been benned.

Shri H, V. Kamath: I do not know,

The Honourgble Rardar Vallabhbhai Patel: They were bantied:for that reaeon.

APPOTNTMENTS MADE WITHOUT ConsuiLTING F. P. 8. C.

1 *1569. Shri Afit Prasad Jain: Will the Honourable Minister of Home
Affairs be plegged to state:

(8) whether it is a fact that some depurinients of the Government of Indis
have made same appointments without consulting the Federal Public Service
Commission or conwary to their resommendations; and

(b) bow mauy suoh appcintments have been made, department-wise, for a
period exceeding one year by not itbree years and for periods exceeding three
yoore?

The Hawurabls Bardar Vallsbbhhal Patel: (a) Yes.

% Answer to this question laid on the fable, the questiomer being sbsent.
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(b} The perfnd for which the information’ is required has not been stated by
the boooursble member. Information for the period since the 15th Auguad
1947 is, however, being collected and will be laid on the table of the House in
due course. )

Enmmu.Suw 1N PusilcaTIONS DIVISION, MINISTRY oft INFORMATION AND
B BROA®CASTING
*1560. Shri K. Hanumanthalya: (a) Wiil the Honourable Minister of Infoz
mation aud Broadewséing be pleased to state bow msany people are working on
the editorinl side of the journols issued by the Publications Division ?

(b) How many of these persons bad any previous (i) jeurnalistic and (ii)
editoual experience? 4

The Honourable Shri R. R. Diwakar: (u) Sixteen.

(b) (i) twelve; (ii) eleven. .

Shrl X. Hanwnanthaiya: YWhat is the reqson for choosing for appointrnent
a large number of persons who have hnd no editorial or journalistic experience?

The Honourable 8hri R. R, Diwakar: Therc are onlx three, as the honour
able member can sec. They had vers high academic qualifications. They were
taken as assistant cditcrs and they were later trained.

8eth Govind Das: Were these posts wrlvertised or these nppointments were
made through personal negotiation ?

The Honoursble Shri R. R, Diwakar: Exc:pt one: which is under considera-
tien all of themn liave beeu filled through the Federn! Public Service Commission.

8hri Mahavir Tyagi: How many of them were Hindustaniknowing?

The Hmpourable Shri R, B, Diwaksr: Those who are working o Hindi or
Hindustani journals know Hindi or Hifidustani. *

Shri Mahavir Tyagi: How many of thewm are such? .
' The Bonourable Sbri R. R. Diwakar: I would like to have notice of that.

Shri K. Hanumanthaiya: How many of thcm aw Kavinda-loowing?

The Honoursdle 8hri R. R. Diwakar: Siuve there arc uo Rwwada journals
there are no Kaunada edifors. '

ABOLITION ©F RICKSRAW.PULLING

. *1581. 8Shri Kiabhorimohan Tripathi: (a) \Wili the Honourabie Minister of
Health be vleased to statc whnt sieps Government sre proposing to take to
ubolish rickshaw-pulling by law or otherswise?

(b) What. is the medical opinion on rickshawpullers and rickshaw-pulling
as a profession? )

The Hoyoursble Rajkumari Amrit Eaur: (a) and (b). Rickshawpuiling no
doubt involves burd physica: exertiou especiadly on the hills. Medical opinion
has belci that rickshm\'-}wulling like: uny other hend forn of munual labour is
oof injwrious in itseif 1o health provided the pulice is of good physique, dees
ooty sufter froin any disease of lhe heart or lungs and works under conditipns
which are favourable for the maintenance of he&lth.. In practice, however,
these conditions e~ harddly fulfilled.  Inaguuch, therefore.” as Government fs
pot. in fuvour of conitnning tlis form of hutnan labour, e attention of Pro-
vincial Goveriunents is beiug diawn 10 the desivability of subslituting other
formns of traneport for rickshaws ae quickly as poesible. i

8hri Kishorimohan Tripathi: 1x it « fuet that most of the rikshsw-pulicrs
generally sufter from cither tuberculosis or paralysis? :

The Honourable Rajkumari Amzit Eaur: T hive no fiqures cither to refute
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or comeur with tie ststemert. As far as cases in Delli cure coticerned we have
not got. statistics_to preve that they contact fubercuiosis.

Dr. P. S. Deshmukh: RBefore stopping rickshaw.pulling have Government
theuyht of any substitnte employment for these people?

The Honourable Rajkumari Armit Eaur: Nuturally that is @ muntter which
we are taking up with all the provincial govermnents.

Shri M. Tirumala Rao: Whai is the altemative form of transport which
Governnient are contewmplating with regiud to transport on the hilds to suba-
titut> rickebaw:pulling. ~ Just now the Honourable Minister was = saying that
thes were considering attemative forms of transpori.  What form of transport
they an> thinking of to suhstitute ricksbhaws at hill stations?

Mr. Speaker: 'The Heneursble Minister had in mmd the centrally admlms-
tered areas.

Shri Ram Chandra Upadhyaya: 1s Governtnent aware that there are about
800 rickshaws in Deihi? Do Government intend to abolish it here in Delhi?

The Honourable Rajkumari Amrit Kaus: I am aware that there are a number
of rickshaws in Delhi? .

Shrimati Ammu Swaminadhan: Arc the cycle rickshaws thut one sees in
Yelbi eusier to maunipulate than hand.drawn rickshaws? Has the Government
congidered shat question?

Mr. Speaker: That is n snggestion for action.

Shrimati Ammu Swaminadhan: I urn only asking whether the cycle rick-
shuws are less harriiful to the health of ihe people than hand-pulled rickshaws.
I ix not a suggesiien for action.

Mr. Tajamul Husain: The Hoururgblc Minister told us that the attention
of the provinciul governments has beeu drawn in this connection. If the prow
vinciol Governruents tulie ho action ai all. ill the central Government do an¥y-
thing in the matter?

Mr. Speaker: I am afrnid the question is hypothetical

Shri ®, V. Kamath: As u step towards the furtherance of the policy of Go-
vernment sbout which the provincial governments have beem appused already,
does the Honourable Mmlster propose to ban rickshaw.pulling in the cenfrally
administered areas?

The Honouradble Rajkumari Amrit Kaur? I have alveady sald that the matter
is under considerat.ion.

TrRANSLATION AND ExmiBrriex er DocUMENTARY Friws

*1503. Shri Slehorimohan Tripathi: Will the Honourable Minister of In-
formation and Broudcasrtiug be pleased to state.

{a) whether the documentary films < Mother”’, *Child"” and ‘‘Community”’,
were taken over fromm the United Nations Film Board by the Goversmen$ of
Indics for exhibition in Iudia in their vernacular dubbings;

th) whether the documentaries in question have been dubbed in their verna-
culd versions o not;

{c) whether it is . fact thut the Jdocumernluries wére uppreoiafed a great
deal by the United Nations authorities dealing with them 4nd by the Honour-
able Minister of Health ;

(d) whether it is & fact thue tbe producer I these dosumentaries, Mr, Paul
Zils. hag given « nwter copy for translations fice of charge;
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(e) whether {t is a fact that Mr. Zils offcred to dub them in their translationa
free of charge;

(f) ifeo, why the offer was not accepted; and !

(g) what is holding vp the work of translut-lon and exhibition of these docu-
meun taries?

The Honourable Shri B. R. Diwakar: (a) The Government of India have
andertaken, at the 1equest of the United Nations Information Centre, New Delhi,
to distribute Indian Language versions of three documentary films entitled
"Mot.h?lr". *“‘Child" and ''Community’’ for exhibition in India as spd when
. required.

(b) Steps are heing take:l to dub the docunientaries in Hindustani.

(c} They were considered gnite usefnl for the purpose for which they were
intended.

(d) No.
(e) No.
(f} Docs not arise.

(g) Tho work has heen held nj vending recruitment of staf for the Fihus
Division's section which will h&ndlc Indian language versions of films.

Shri Kishorimohan Tripathi: 'In what Indian Jangusge iz 1§ Pwpmd 8o dub
the filme?

The Honourable Shri R. B, Diwalkar: In Hindustani first.

8bzi 8. V. Krishnamoorthy Rao: Are Governrueut sware of the adverse
criticism in this regard and whiles dubbing the films do Government propose to
take note of them ?

The Honourable Shri R. R, Dlwakar: { wu aware that there has becn zomne
adverse criticism and while dubbing the Government will look into the inatter.

PeBLICATION OF Panvdrer, Giuing ok Boox oN BopR Gaya

"1563, Mr. Tajamul Husain: (a) Will the Honourable Minister of Educa-
tion be pleased to state whether uny pamphlet, guide o boek hae been publish-
cd by the Arclueological Dep'u-tment on Bodh Gaya?

() [ the auswer to part (a) above e in 1lie uegative do Government pro-
pu<e to publish & pamphlat. gride or baok on Boadh Gaya ?
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The Honourable Maulana Abul Kalam Azad: (s) No, Bir. But under the
auepite:s of the late India Office, Loudon. General Alex:nder Cunningham, the

first Archwological Survevor of India, published his Mahabodhi containing an
«vhaustive research on tbe Maha Bodhi temple at Bodh Tinxa
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{b) The Bodh Gaya temple is not » protect«d monument, aud the Archeo-

logical Depertment. of the Government of India dees not pubkish Guides on
monuments which are not under ite control.
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Mr. Pajamul Husain: M:x I know frum the Honourehle Minister that in
vase the Bodk Gaya temple is not under the control of the Arclieologicy] De-
}rtment of the Government of Indin; then nnder whom is it? And whether

or not the Govermment contemplate 10 publish any guide or hook in eannee-
tion therewith, just like the one on the Nalanda University?
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The Honourable Matdana Abu! Kalam Asad: These things have sitogether
8. spparate entity, aud are direetly under the conurol of the Archmological De-
partment. ~ Just as I have already informed the honoursble membér, the
Bodh Gaye 1cmple i wot under the control of the Government, Tt & pro-
tected by its. Private Trust. ; .

= BxCAVATION o VIRRAMSHILA, BEHAGALIUR Dwemucr. Bnar

*15¢4. M. Taigmu] Hubain: (2) Will the Honournble Minister ot itduca~
tion be pleased to state whother G‘pv‘emment propose tqexeavate  the great
TUmversity «f Buddhist times ViZiarshili ?iu"%lhn'gfn(piu" Pishict of Biharey

(b) If scr. when swel if not, why, nat 2
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The Hongurable Mealans Abul Ealawm Assd: (a) Yes.

(b) The Excavations Brauch of th¢ Dévartinent of Aredueglazy, s conati-
tuted at present. has very limited rechuicnl staff and fundds at it« disposal. A
scheme for strengthening its staff is under the active considerntion of Govern-
ment. I it is sanctioned and sufficient funds are  availsble, explorasion is
proposed to he undertaken to determire the cornparative importance of khown
sites. If exploration shows that the site of Vikramshila ix of zretor importance
than others, priority will Le given to it for excavation in the prerramme of the
ficldwork. . : ’
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Mr. Tajamu] Husain: In view of the fact that the condition of this Buddhb-
ist Univeraity in Blugalpnr is fast deteriorating, as the people ure removing ite
orivks ond stowes for the pnrposg of construeting their own hauses: acex not” the
Govermment consider it nevessary to take up this matter?
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The Honourable Maulana Abul Ealam Azad: Govermuent have already tuken
action in this'mstt(‘r.

shri M. Tirumals Rao: May I know if Governmeut is making full use of the

lnowledge of one Swami Pranuvananda who har made a specinl study of this
Viloramsbila University?
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The Hanograble Maulana Abul Kalam Axad: No. I cannot say anything in
tllviz-. respect at the moment.

Sarl K. Banumanthaiya: What is the amount required for this excavation®
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'The Honpuzable Maulana Abul Kalxip Agsd: 1t is difficult to :pecity this af
the moment. But a large amount of funde is reguired for such purposes which
h:ie not been placed at the disposal of the Archseological Departnent?

Shri X. Hanumantbalya: T did not follow the answer.
M. Speskur: It requires a large arhount of funds and tho Arehaological

Department. has not got the funds at ite disposal. I believe this matter was
discussed in the Education grant and he mentioned the sum of Rs. 50,000.

82ri B. P. Jhunjhonwala: Has Government taken any ackion to find out

wilether anv prior action iz required before the excavetion of Vikramshila at
Lhagalpur?
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The Honourable Manlznz Abul Eaiam Azad: Yes; just a8 I have Qtab:d
now, the Archavlogicnl Departmeui’s circles in Bibar and Patoa are taking
nevagsiry action i+ the matter This is a)so undler-the consideration of the Centml
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Government; and action has been taken to protect dhe site’ which hag been ex.
plored in Bhugalpur and is consiclered {0 be the origial one.  Farther, this
matter has not ax yet reached. thut stage when work in respect thereof may. he
undertaken without sny delay.

.
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Shri E. V. Kamath: is it very necessary to find such a1 large srouut for this
exwavation o the point of view of matimel development and prospericy?
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Mr. Tajamul Husajn: I)o @overtmeot contemplete to coxvavate the old
cupiad of the Ring Aseka whick is in Patliputra?
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The Honourable Maulana Abm) Kalam Asad: Government keep many suck
things in view, but the primary question is the availability of funds.

RECRUITMENT OF BRITisR PxBSONNEL T0 ArmMgD FORCES ACADEMY
AND IxpiaN MIBITARY ACADEMY

*1565. Shri Ari Babsdur Gurung: (a) Will the Honourable Miniater of
Befence be pleased to state the reasons for the recruitment of British personnel
ayaid to the Btaff of the Armed Forces Academy.and the Irdian Military
Aeademy?

(b) What arc the terms and conditions under which their aervices have beeo
procured?

1¢) Is it proyosed to appaint Indian Instructors as their ‘‘understudies’’, and
if not why oot

The Emourable 8hri ¥. V. Gadgil (Minister of Works, Mines and Power):
(a) ond (c). British personnel have been employed only where suitable Indisn
personnel do not exist. The policy is to train Indian persommel to take the
place of British personnel as soon ss possible.

(b) I would invite the honourable member's atteution to my reply to part {c)
of Starred Question No. 268 asked by Seth Govind Das oo the 25th Novembar
1647,

Shri Ari Bahadur Gurang: How loog do the ¢overnment propose o re-
tain ihem?

The Honowsble Shri N. V. Gadgll: Till the Indian Personnel is trained.

- MaNTeRance or GoEmEs RpGIMERTs
¢1566. Shri Axi Banadur Gufung: Will the Honovrable Minister of Defence:
be plesaed $o state the cost incurred per auuum fer the maintenance of the
Gorkhn Regiments in India?

The Hanourable Shri §. V. Gadgil (Minister of Works, Mines and Power):
I regret it would not lie in public interest to disclose this information.
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RECRUITMENTS oF GORERAS IN ARMY

*1589. Shri Ari Baksdur Gurung: Will the Henourabie Miaistar of Defence
1 pliseed to state whether it is a fact that since the last six months the nom
ber ef Gorkhus recruited by our Indinu Recruiting Depat at  Kunarghat - bas
been diminishing cousiderably?

. The Honourable Shri N. V. Gadgil (
O

Ministcr of Works, Mines and Power):
‘&li H. V. Eamath: s it u fact that Gurkhas are
-officers on lndixn soil for the British Armay.
The Honourable Sri N. V. Gadgilk 1] teguire notice of “thut.
Shri Ari Babadur Gurung: May | kuow whethor it is a fact that a large

nwnber of Gurkhas ure tecruited at Khundraghat for the British Impenal
troops? .

The .Hongurable Sbri N. V. Gadgll: They are recruited st several places
and one of them is Khundraghat.

Shri Mahabir Tyagi: I want to koow whether we hava agreed to allew
the British Imperialist Government to recruit Gurkhas here?

'pe Honourable Shri M. V. Gadgil: Dges it arise out of the question,

: 1ecruited by British

Sir
Mr. Speaker: No, it does not.

INTerREYY ON LOANS PAID AND RECEIVED BY GOVERNMENT

1668, Shri Kishorimohan Tripathf. Will the Honourable Minister of
Finanee be plensed to state:

{a) the total amount of amiual interest which Qovernment have to pay on

logng raiséd ; aud I

(b) the #otal amount of annual interest which tbey receive on loans which
they have advanced?

The Honourable Dr. Jobn Matthai: (a) The amount varies from year %o
year but for this year the payments are estimated at Rs. 48-1 crores. .

(b) The tetal amiount of interest recovered on loans and =zdvances other
than advances te Cowmmerciul departments of: the Central  Govermment : is
-estimaated at Rs. 6:18 orores.

¢ Anmle Msschreae: May I know whether any loan bas- been
adveneed ®o States and if so ou what conditions?

‘The Honourable Dr. Jobn Matthai: 1 am not aware of any toan which
has ‘beear given to Mtates, but I will look into it.

Pandit. Birday Nath EKungru: 1Is the State Gevenmieut of Janugnu aild
Kashmh being given any loans? ’

The Honourable Dr. John Matthal: I beleve 50, but 1 camiot give the
exaet. figures.,

8hri Khandubhiai X. Desai: May I know how much interest the Ggvern-
‘ent 2els from the coumnercial Departaments of the Goveroment?
“ The Homourabde Dr, John Mawhai: The cemmercial Departmeuts of

the Government pay an intevest on the loans advanced to them which

corresporvlr to the weightod average interest on Government borrowiugs &%
wthe tine.
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Shri Krighna Casndra Sharma: Wha is the hadis of the loan advenced
to the Keshmir Government?

The Honourahle Dr. John Matthai:
information sbraightaway.

Mr. Speaksr: It slso goes beyund the scope of the- question.

1 am wot in a position to give he

—

Shri Kisharimolian Tripathi: 1 do not waunt to put the question No. 1569.
+AUGMENTING WaTeR SrPPLY rx Kanou Bacw: Dprer

*1570. Shri H. V. Eamath: (a Will the Honowrable Minister of Health
be pleased to stste whether Goverument ure awaze that msuy people in
Karolbagh, evern thgse living ou the gmuud floer experience muoh diffioutty
in summer in respeot of free water supply especially now when the population
Yax nearly doubled?

{b) What arrangements have beeti ot sre proposed to be made to asigmend
the regular supply in all areas of Kerelhagh?

(c) Have Govewnment considered the question of baving the water reser-
voir on the hill nearby and if not, why not?

(d) Is it a fact that even twostereyed buildings will get water supply ab
all hours on the second storey if the resgivoir is located on the hill nearby
called Anand Parbat?

{¢) If so, when do Government propose to investigate the aforesaid
possibility? '

The Honourable Rajkumari Amrit Kaur: (u) Yes.

(b} to (e). Au order has been placed for new cast iron maine for sugment-
ing thc water supply-in Koralbagh, and construction of two reservoirs on the
top of the hille nearby and one elevited reserveir is 20 be taken up shortly.
After theee works are completsd ri regulsr supply of Water is expected to be
available in the whole srea including two-storeyed buiddmgs. A booster pump
hae also been provided to increase the water supply in two storeyed houses
and high level areas along Pusa Road.

Shri Deshbandhu Gupta: How long will it take to finish this work?
The Bmoarable Rajiumsrs Amrit Kaue: I sould not give the honourable

membezr the exact time, but I hope that this conktruction will not take too
long.

_8hd B V. Kamath: Dees the Hononrable Minister
any scarcity of water in the coming summer months?

The Hamurable Bajimmari Amrit Kaur: Yes indeed, and the scargity of
water ie not confined to any one ares; it s an all-round problem for Delhi.

anticipate or fear

8hri H. V. Kamath: What measures are being taken by Government to
ensure the citi<ens agzainst the scarcity of water?

The Hoorursble Rajxamsrn Amrit Ksur: We are trying to provide band-
mnps, we arc sleo frying to resuecitate some of the public wells in Delhi.
Recently we sent the EngigeerBecretary of the Delhi- Joing Water and
Sewuge Board to England. and thanks to the very great help given to us by
our High Commissioner iu England we hope to have a water plant machinery

here within six months. =0 that by next vear T hope there will be' no water
shorrage in Delhi. ’

Shrt H. V. KEamath:

So the pesition is tbat this vear ive are ot suse of
adequate supply? ) 2
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The Honourable BajEumari amrit Kaur: There will be gcarcity this
siummer.

Shrimati Ammu S8waminsdban: Vhat steps are Government taking to
sec that svuter i not wasted so that the water supply will not run out to &
great extent? :

The Honourmble Rajkumari Amrit Kaur: We appeal coustmtly to people
‘to b careful in this mutter,

Shri M. T{ramala Rao: Will Gosernmeut take steps te miiniipize the use
of water during snmmer wmonths by postponing the session of the Constituent
Assemhly ?

Mr. Speaker: rder, order.

Shrt H. V. Eamath: Jloes the staff of the Heulth Ministry or of any
otlwr Departiient o 1round the city to see how many taps are dripping all
day sud night?

Mr." Bpealder: 1 think, {hese are unueccssary details.

e

. ExreEspITURE ON WAR PREPaRATIONS IX HYDERABAD

‘#1371, Pandit Mnkut Bihas Ial Bhargava: Will the Houourable Minis-
ter of States be pleased to state what anjount the Laik Ali  Government in
Hydorsbad State spent upon preparation of war with the Indian Union and
what .the particulars of such expenditure are?

The Honourable Sardar Vallabhhhai Pa%el: From the infermation avail-
able about O.8. Rupees eight-crores and sixty-five lakhs were spent on war
preparations. It is not in the public interest to disclose details.

¥1573 and 1573. (Wivnpraw’].
Rerraciye Kixas EFricy e Corxs AXD CURRENCY NOTES

*1574. Pandit Mukut Bihari Ial Bhargdva: (a) Will the Honourable
Minister of Finance be pleas¢d to state whether it is proposed to replace the
-existing effigy of the King on the coins and currency notes of various deno-
minations !

(b) ¥ so, from which date and whut emblem 8 intended to replace the
‘King's effigy? b

(¢) What denominatiolis of coins and cun'ency notes are mtended to be
isxued in place of the existing ones? Is it intended to re:all the existing
-currency ? ’

The Hanourshle Dr. John Mgtthai: (a) Yes.

(b) Iu the notes the King's effigy will be replaced by the Asoka Pillay and
the new design notes are expected to be put into circulation within the pext
few months. Changes in the design of coins including the replacement of
the King's effigy are under consideration.

(c) No change is proposed in the existing denominationa at preeent; nor
is it proposed to demonetise the existing currency which will continue to be
fully legul tender along with the new @esign notes and coins.

Shrt H. V. Kamatk: How many designs, Sir, have so far been received
so far as the coins are concerned?

The Eopouradle Dr. John Matthai: 1 am not in a pasition to give the
iofortnation straightaway, but the matter is being considered.

Skri H. V. Xamath: Has the Goverpment set up a committee of sumis-
matic experts or artists to go into this question before a final decision is
reached?
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The Honourable Dr. Johs Matthai: Governmcnd have a Comuittec.

Shri Mabhavir Tyagi: Is it the intentiou of the Government to witbdraw
the currency which bears the King's eftigy as soen ux their owu currency ia
issued?

The Honourable Dr. Johr EMstfhai: No such intention.

8hri ‘M. Tirumala Rao: Js there any proposal before the Govermmneut to
replace the King's effigy by that of Mahatuiu Gandhi on these coioa and
curreney notes? hd

The Bonourable Dr. John Matthai: No. Thuat matter was considered,
but I think on the whole the (iovernment felt that the sentiment in tbe cuun

try would be more respected by keeping Mahatma Gandbi out of thinga
like enrrency ootes.

DisooverY o OLD SiL¥ 5B CoIng ¥ Sl Naoak FoRT, BuNUELEBAXE
*1575. Dr. Mono Mohas Das: Will the Honourable Minister of Education
b pleased to state: .

(a) whether it is a faci thnt old silver coins weighing several maunds
were discovered during excavations in the ancient Fort of Sri Nagar in
Hamirpur District, Bundelkhand; and

(h) if s0, whether Government projpose to make a statement about it?

Db R Py e 4)" Ll el (a) \’WW‘
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The Hononrable Manlana Abul Xalsm Azsd: (a) Governinent have no
information. Sri Nagar Fert iu Hamirpur District is not a protected mom-
nient and no excavutions have been corried out there by the Department of
Archzolegy.

{h) Does oot arise.

Visar oF ExperT “DEMONSTRATION MaLARIA TEAMY"¥ROM ABROAD.

*1676. Dr. Monc Mohan Das: Will the Honourabie Minister of Health be
pleased to state:

(1) whether it is & fact that four expert ‘Demonsiration Malaria teams”
are coming to India from abroad in conpexion with Todia Govermment’s aoti-
malaria campaign for 1949;

(b) if the answer to part (a) above be‘in the affirmative, from wbut coun-
tries they are coming; and

(e) what will be the total expenditure in this connention?

The Honoarahle Rajkmumari Amrit Eanr: (a) to (c). A statement is laid on
she tahle of the House.

STATEMENT
Mepert Demonstrotion Malaria Teama® caming to India from gbruad.

The World Bealth Orgauisstion in collshoration with the United Nstiona Internatiooal
Children's Emorgetey Fand and Food and  Agricallure Organitation bave oWered ther
Amistance o the Field of malariy coutre) in Iidia. Pheir assistanoe will con<iel of the pro
vision of expert malaria demonxirstion and control teaers snd cvnsoiteste ia order Lo survey
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selected aress in Indis, orgamiee and cany out malaris coutrol and to uiain local pnisowuel
who will be meds avsilable by the Peovinaial and State Governments concerued. The
World Fealth Oiganisetion/Unnedl Nations $nternational Children's Emergency Fund «ill
also provide insecticides, drugs snd eduidmenl necessary for the purpoee. Tho salaries of
tlw persanpel of the foreign teams and their pasage expences to and from India as well
as ‘the bulk of the cost of cqniﬁment will be met by the World Health Orgsaisatony
Unit¢d Nations International Children's Emgrgepcy Fund. On her t, India will meet
the fincidental expecses of the fwd of the fowaign teaws, includicg their board anl
m and their t;avel within Indis and slz0 the €Xpansss in commection with the poratlsl
teams and cther reqoisite anciilary etaff.

& The World Health Organieation has allosated ooe teamt and » consultant (Melaria
Engioeer) for 2 months. Tho team will work in Tersi (U P). The Malaria Eogineer wil]
take part in tho instructiooal work in the one week meiarisz courses for Clsss I Engineera
specielly arranged at the Meularia Inatitnte of India, Dedhi. If, . after ihe courses ure
finisbod, the World Health Orgasisation. Cotmultant bes any time left; it is proposed to
errange for him a visit to the various Prowiocial Headwuarters especially the centres,
where tlie multipurpoge projects Aare being executed.

3. The United Natioos Internatiopa) Childreo’'a Fmergency Fund has allocated two
teams, one for Bombay Province and the other for Maload (Mysore). As the msleria con-
trol projects are directed towards increasing food production : the F. A.O. will sl provide
» malariologist whio will I drafted to the Jeypore-hill tracte (Oricer). kich team is
expected to comsist of 1 le-ader, and 1 public health nurse.

4. On the usaumf\ﬁon thwt the loreigo teama 1sill work in Indis for w  peviol o one
year, tho tota] expenditure is estimated am followe: -

Estimated coet to be bome by India Estimated cost to

bo borne by WHO/
— ey m—— = ——--«=--:- -—..— UNICEF in respect
. ; of incecticidex
| Iodian Teams equipment ot {birt
Agen r— _ = axoluding ot of
| - adsriufu\d Pas-
| . Foreign sage ol-foreign
ol - - Contin- teams which will
Lt Iraosport gonCifss el et nl;o-b: met ;.“
W.HO 3
= e Rt B = i =5 5 —
Re. Ra. Re. Ra. Rs. Rs.
1. Malned 65,000 26.000 18.500 1,08,500 53,600 .
2. Tersi 40.13¢ 16,000 13,800 68,830 84,500* 52,600
3. Jeypore Hill .
Teacte 133,000 26,000 18,500 1.09.500 .. 53.000
4. Bombay 13390 26000  18.300 7,790 51,000
Total: 336,720 64,500 " 3,05,000
—_— .
Totsl cost 1o be borne by India R=. 4,40,220

*India's ehare of the ocoet of the foreign Yemms is arrived at as follows :—

1y Thero wil) ba three teams worki ﬁw":lthhauohmdhwnsgBM
There will bo a coaealtant from tha F. A.0. wbo wiil be dere for 12 wmosths.
- [3) The WHO consolant will be in India for 2 apatha A
4) Tbe cvst of subsistelice allowsnce por day is Be. 25 per head.

. Dr. Mapo Mobar Das: May 1 know whether these ‘‘Demonstration
Malaria teams'’ coming from abrpad have developed a new and_epetial imetbod
for ighting malaria. which is unknown in this country?
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The Honourabje. Raikumari Amrit Kaur: ‘['hey have had considerable

expevience us for example hath in South Awerica und in ltaly so that they

have come out with defiuile expericncce whicli perhaps our peeple have mnot
so lar bad.

~Bxport Dury o¥ JuTg conLeeren At Cancutra Porr
*1577. Dr. Mono Mohan Das: (a) Will the Honourable Miuvister ef

Finanee be pleased to stat> what is the total wmount of export duty on jute
collectedl from the Port of Caleutta.in the year 1948.49?

(b) What percentage of thie amount is given to West Bungal Govertunent?

(¢) Did the Govermneut of West Beugil make any represcutation to the
Centre for incressing their share in the said export duty ou jute?

(d) 1f so, what is the result of the reprexentution?

<
" The Honourable Dr. John Matthai: (a) The totul collections up to- the
15th March 1949 umouuted to Rs. %9,21,16,009.

(b) Twenty per cent of the net proceeds of the exfort duty on jute is
.distributed smong the jute growing provinces in proportion vo the respective
amounts of juie grown therein. In 1948-49 West Bepgal's share of the amount
assigned to the Provinces is estimated at 45.89 per cent.

{c) Yes. .

(d) After a careful cobsideratiot of e Wesl. Bengnl Government's repre-
centation it has Leen decided that the existing uliocation should continue for
the coming year and that fer the future, arrangements should be made %o
have au expert enquiry conducted into the allocation of the duty so that the
reviged allocation may take effect when the new constitution comes into
force. :

Dr. Mono Mohan Da# Is it a fact that formerly Bengal used to get 67
pet cent. of the total export duty on jute?

The Honuorahle Dr. Jobo Matihai: Yes. Wbhen the mam ]ute.gnmug
urea wus transferred to Iakistan tbe whole basis of the allocation of the jutu
expuri duty had to be reconsidered uud on that basis the particular  propor-
tions Which are now in force were introduced.

Pandit Iabshmi Kania Mai®a: Is jt' uot a fact that every smgle ounce
of jute thut iy produced in'lLiasteru ’akistan has to be processed iu tbe indien
Union and the whole jute duty comés from the export of the processed jute?

The Honourable Dr. Jtﬂm Matthai: That is the coutention which bas been
put forward by the West Bengal Government, aud there i a certain smount
of forge ju thut couteution, That is the reason why Goveroment heve decided
that this whole question should be re.examined.

. Pandit Lakehmi Kanta Maltra: . Muy I also enquire of the Honourubls

Misister if he has himeelf caused an euquiry to be made into the guestion that
every ounce of jute that goes out of this ceuntry is processed in the Indiaa

Union in West Bengal?

The Honourable Dr, John Matthai: These ure matters which will peces-
sarily come up for cousideration when the enquiry is instituted.

Shri Opendranath Barman: s it a fact that for the present the considera-

oo of the collection of duty ie nof takeu juto aceount while making the
allocation to different Previnces, or is it that only ‘the questiou of praductxan

of jute is taken into accounﬁ?
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The Hononiasble Dr. John Matthai: I tuke it the bhonourable miember's
point. is whetlier in delerinining the ‘prespnt  allotaton the  facv that practi-
cully uli the mauufuctured jute is prodyced in West Bengal, wus talen sutli-
cienty into weeouns. That I take it is the honourvlle messber’s Guestiou ?

Shri Upeadranath Barman: Yes.

- T'he Honourable Dr. John Matthai: )1 ihat is xo, the sawer is that when

. 1% wae ceunded to allocate a cerlain piapurton ol the cxpat dity on jute to
Provinces, at the time it was made the basis of allocation wus the praporiion
of raw jute grown. That basis hus been retained, but the other puint has vow
been ruised by the Wext [engal Goverume:ut and we wondd like to exaniine it.

Dr. Mouo Mohan Das: Is the uppointinent of & committee under the
consideration of Govermmnent for the re-examivatian of these sllocativus?

Thp Honourable Dr.-John Matthei: That is what I have said i 1wy reply,
that we are selting up uv expert cmunum'c

Pandit Lakahmi Eanta Maitra: Do ] tuke it thut the Uonourable A ijuister

is making an ad fioc gwot temporarily for the purpose till 8 new corniittec is
set up and n decision reuched?

Ths Hoooursble Dr. Joho Matihai: Yes, we arc giving Ko 70 fukhs as un
ad hoc grant to supplement this allocution, this will contivue for the presest
Year,

8hri Upendransth Barman: I¢ it the case that ut the time when the awaid
was made regarding allocation of jute duty, only the question of the produohon
of jute was considered und not the collection of duty?

The Honourshle Dr. John Matthai: That was the basis that was adopted
at the time, a basis for which I accept no responsibility.

. .APPOINTMENTS GIVEN TO ARTISTS ¥OR PRooBAMMES ON A. I R.

*1{578, Shrt B. N, Munavalll: Wiil the Honouruble Minister of Information -
and Droadovsting be pleased to state:-

(u) whether artists from all parts of Indiu are allowed to have thenr pro
£ 4 grommes fixed on the All Indis Radio; and

(b) whether appointments are made with (he ustists oun the invitg#ifh by
the All-India Radio or on the applications received from the artists?

The Houmourable 8uri . R. Diwakar: (s) AllIndia Radio utilises artists from
all parts of India for ite programmes.

{(b) Both.

Sotb dovind Das: Have the Government been receiving complainte from the

Provinoes that artista of some repute are never approached by the All-India
Radio?

Ths Honourable 8kl R. B. Diwakar } am not aware.
fbsi H. V. Kameth: Does the All.Indis Radio maintain a blacklist of artiste
and apeakers 8o far ag their employment in the All.India Redio is concerned?
ThaHonourabie 8hri B. R, Diwakar: 1 amn not aware.
8bri H. V. Kamath: Docs the AllIndia 1adio maintaiu a list of perseps
whase stutements or speeches are ni:t to be given publicity en the Radio?
i,  The Honourable Shri R. R. Diwakar: 1 am not nware of it.

8hri Mahavir Tyagl: Is there uuy perwaueut staff of arlists on the roll ov‘
the A.I.K.
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The Honourable Shri R. R. Diwakar: There ic u verv emnll artists staf of-
that type but usuall¥ it is on a tampézary busis thut artists are engaged.

Shri B. N. Munavalli: What is the tine nsually  required to dispose of the
applications sent by the artists? =

The Honourable Shri R. R. Diwakar: The procodlure is that when the applioa-
tions are received, if it is found that wn artist is likely to be of use then he is
called for an interview, and the application disposed of. .

Shri B. N. Munavalll: How is the Government ascetiaining aa to whether
the artists are of use or not?

The Honourable S8hrl R. B. Diwakar: Well. there is a description of qualifica-
tions af artists’:and their i also a hirtory of artists as also a list of known
artists. ; :

Shri M. Tirumala Rso: Has the All-Tndia Rudin ever extended nn invitation
to famous .artists from SBouth India like Shrimati M. §. Subbulakshmi dnd Shri
D. Venkntaswun: ;\Tnillu who 7 knawn not anly in India but slso outside?

The Honourable Shri R. R. Diwakar: T do nol ¢xnetlv know but I think they
are invited. )

Shri R. K. Sidhva: Is there any restriction on the use of the Radio by the
Constituent Assembly Members?

The Honourable Shri R. R. Diwakar: T do not tbink so.

Seth Govind Das: Sir, may I kneww when was this list of Artists prepared?
And is it o Tuct that tbe list which was preps¥2d at the time of Mr. Bokbari still
continues, and nost of the artists invited to the All lodii: Badio are (rom.that list?

~ The Hanoursble 8hri R. R. Diwakar: Lists aro often being revised and theee
i8 Do pem'!enent list of the type referred to Ly the honourable member.

¢ NuwSPAPERS SEBVED BY PROTOGBAPHIO BBRVICK

- #1579. Shrl Mahavir Tyagi: («) \Vill the Flunourhle Minister of Informa.
tion and Broadcasting be pleased to atate the number of newspapers served
by Government's Photogwrapbic Scr\'im:'.’ s

b) How many of tliei: Bevspupois are in. Eiglish aued Low many jo the
Indian languages? -

The Bonourable Shri R. R. Diwakar: (a) The press Inforwation Bureau's
nhotogapgbis: publicity uuit supplies plotographs to 162 pewspupers in Tudlia
excluding’uffcial jaamels; phowcmag b sre gliso <afpied by this anit for distribu-
tion abroad. : .

(b) Thirty-nine of these newspapcrs in India are in Evglish and- sixty-threo
in Indian languages.

Seth Govind Das: Out ef these sixty-three newspapers in Indisn languages
how annny newspogers e i Hindi co | bow vpinng i othier procineisl languageas?

The Homgurabie Sbri R. R. Diwakar: | w=uil like to line netice.

Shri 8. V. Erishnamoorthy Rao: |s uuy fee recovercd fur the supply of these
photos? .

The Honourable Shr] R. R. Diwskar: No. L o*

STREXGTH OF STAFTF OF RESERVFE BANK OF INDIA

*1580. Shrl R. X. Sldhva: (a) \ill the Hopourable Minister of Finance

“be pleased to state the number of citivers. cierks. peous sud all  otheér stall )

m the Reserve Ponk, of Indin in the seaes 16030, 1642, 1947 and. 1848 together
# the tatul Py Lill of exch (laxs ar stnff sepurately fon the aheve yoass?
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(b) What is the oorresponding mcrease in work as compmed with the
inorease in stef?

The Honourabdle Dr. John Matthai: (a)*A statement, (No. I) giving the infor-
mation regsrding the number of employses of each nlixs separately and the total
ray bill for each senr is laid on the tabke of the Hause. Information regarding
the total pay bill separately for cuch cluss is baiug collected sl will be laid on
the table of the house in dun course.

(b) The increase in the nuinber of staff is due to the inerense in the work of the
vurious depurtments of the Bank owing lo rise in (1) Notes issues; {2) Public
Debt; (3) Number of . Scheduled Banics: and {4}  Goverument reccipts aod
disbursements. A statement (No. IT) showing statiktics. in respeet of (1), (2) and
@) is placed pu the table of the House, Thu inerease iu the staft is slso pnctly
ncceuntad for by the openingz of the folowing new departincuts and efilces:

(1) Exchange Control Departinent after the outlireak of the war in 1939;

(8) Department of Research & Statistics in 1945,

(8) Depurtment of Banking Operations in 12455; &

(4) New aofiice at Dacea «nd futifledged 1ssue Departmment at Delhi during
the year 1047.48;

{5) Public Debt Offices -at Karachi, Lnhore and Dacva in 1948,
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STAI‘F'\‘[‘F\"I‘ X

Notosmued Public Debt Number of
(In crosey Central and scheduled

Aaon of Ra.) Provincial  banks Total sta
: Q(E.I-ammenta Lid
e (ih crores of
X Re.)
30th June 1936 . . : 211 452 81 2574 .
80th June 1942 . . . 462 6440 59 3313
S0th June 1947 . . . 1262 1607 97 52549
S0th June 1948 . . . 1351 1§67 9 /026
31st, Decamber 1948 . 1199 14533 109 5410

® Shri R. K, Sidhva: What.is the total strenzth of the etoff in 1948, & com-
pared to thnt in 1839?

The Honourable Dr. John Matthai: Details ure given ‘o the Statement.

Number of ofcece in June, 1939 waa 5t
Number of officerssin December. 1948 148
Other Bupervisery staff, Jume 1939 143
Otker aupervisory ataff, December 4R 345
Clerical staff, June, 1939 1,838
Clerical etaff, Decomber, 1948 8,578
Menial etaff in June, 1939 742

Moenial ataff in Decsmber, 1948 1,339

$hi Arun Obandra Guha: Whit are the special responeibilities of the Re-
serve Bank towards the Bcheduted Banks?

The Honourable Dr. John Matthai: Does the question srise?

Mr. Speaker: Ne. ’

INCOME TAX DUE FROM PAKISPAN UNDER PARTITION AGREEMENT

+*1581, Shrl R. K. Sidhva: (a) Will the Honourahle Minister of Finance
be pleased to state what was the muount assessed and received froms the Go-
vernment of Pakistan s the sharve of Tnconwz Tax undev the terins of the Par-
tition Agreement:?

(b) Has the entire amiount-of our, share buen. zegeive.d or is any stin towurds
income-tax- eutstonding from DPakistan?

The Honourable Dr. John Matthai: n) The awmomnt of income-fax collected
in Pakistin snd divisible between the Iwo Dominions has not vet been cem-
municatecd hy the DPudstan Govermment,

{(6) Poes ot arise,

ALLows»0ES TO MARRIED COUPLES IN GDVEENMENT SERVICE

w1582, Shri R. X. 8Sidhva: (a) Will the Honmourable Minister of Finance
be plessed to state wheiher it is w fact that the dearness and other allowsnces
given to women staff in the service of the Govermment of India have been stop-
ped on the ground that their hishauds who are in the service of the Stute draw
similur alowances?

(b) How mony sueh cases exist where hushands and wives are both in .the
servmo of the (mvernment of India in Delhi?

tAnsver to this question 13id an the table. the questioner having exhausled his quety
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The Honourable Dr. John Matthd:{@}em if she dvaws a Jower Tute of pay
thnr ber husband it whivh case the bushand only draws the allowances.
(b) Thé information is 1ot readily avaifuble.

SCUSLDIES TO Nn*,&ﬁnzxoms
{¥1583. Shri R. K. Sidhva: (a) Will the Honourable Ministey of Information

and Broadenseing. be pleascd 1o state whether uny subsidy is given to any nevws
agencies in Indin: aud Jf 20, to which o wlat were the subsidies given during
cach of the years 194647, 1947.48 and 1948497

{b) Hus the Reuters News Agency in India applied to the Government of
India for any focility te be given in lndia?

" The Hoooursble Shri R. R. Diwakar: (a) No subkidy is given to any news
agency in India. »

(b) No.
Houses or Rukas or STATES v DEVIG

1*1584. Shri B. K. Sidhva. () Will the Howourable Minister ol Stales be
pleasedl to refer to the siatement il on the table of ¥he House ou t6th March,
M9, containing the inferngtion prosise:l o reply to s supplementary 1aissd
on Btarred Question No. 247 asked on 9th Yebruary, 1949, regarding the houses
ol Rulere of States in Delhi in which it is staled thnt Governuwnt hove no
inforietion as to whether the houses of Bikaner, Hyderadad, Travancore,
Baroda, Juisahner, Jaipur, Kaslunir, Babawalpur, Tehisi, Coohin aud Sikar
are the Julers’ private property or state property anfl state what decision
Government.intend to tuzke in this respect?

(b) I'w whose possession are these houses at present?
(¢) What use is made of these houses?

The Honourable Sardar Vallabhbhai Patel: (z) Governmeut of India have to
deal with questious of State nvd private property ouly in the case of Ttulers of
merged or Umon States. In ttiat connection the question of Bikaner, Jaisatmer,
Juipur aud Baroda houses is under consideration. Bahawalpur House was leased
1o the Amencan Embassy iast year. The question of other houses: will be con-
sidered when it arises. : 2

{b) and (c). A statement containing the informadion is placed: on the table of
the House. :

S8TATEMENT E
Paztioulars of house In whose posseseion it is What use is made of it
1 i 2 3
Blkaner House . . With the Bikeaner Stato  Isused, apart from eortsin
autherities. ople staying in '.?IO

ouse with the psprs-
sion of the Rum.me
f'edidence of the Ruler, .

& mombers of his family
) ) and office:s of tho State
£. Jaipur House " . With the faipur Stato qu- Ditto.
" ththe Tehcl @arhwal Is umd §o¢ tho ronic
3. Tehzi-G arhwal . . Withtbhe Tehri.@arhw s usad For residence
o State authaities of the Riller and mem

bers ofhis fmzily.
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1 . 2 3
4. Hyderabad House ‘ With the H:-demlmd A portion of tho Houw
o State authorities. is being utiliend by the
(Y C office of the Tndian
s Htatos  Finances. En-
. ’ quiry Cenxoeitteo.
4. Trnvancore Houase U.E.8.R. Bmhuswy. COecupied by the TSAR .
1ombassy. .
6. Bahwwalpir House + American Banbussy. Uccupied by the Anloricun
. : Em%msy«
7. Bwads Honwe o 7 o f With the Barwda State At present the office of
o anthorities. U.N.C1.Pislocatedt
$. Jaivalmer Honse ‘ With the Government of Being used for  adminiy-
. Indis. trative pulPose & ‘2
9. Kaahmir Howse o . Bitto. Ditto, .
10. 8ikar House . . ™Y Ditto. Ditto.
¥1. Coxhin House . . . Intvrnational Labour er- International Lahour
gauiratioll, office is located in this
hioues, '

R ===
Prionriry vem Rouking or Goous 0N STATES” RAILWAYS

*1585. Shri Sita Ram 8. Jajoo: {n) Will the Hanourshle Minister of States
he pheasal to state wbether the Indian Rtates Railways adopt the general
policy of the rrilway administeation us  regwds  restricting  movements  and
bookings of ceitein commodities from time to time?

ﬂb) Have the Indian States Ruiiwuyr. the sme priority list of booking
goods? - " X

¢) 11 the answer to part (L) ubove be in the sfhrmnative, do Indiap States
Ltailways also accord hig{xer and 100 per cent. priority to basic industries, wviz.,
textile, iron wund steel and cement? ‘

The Honourable Sardar Vallabhbbei Patel: (a) to (¢). Government of Indie
do not exercise any statntory control over the general policy of the States/Unions
Goyernments concerned in this watter. ut tbe Governments of the States and
~Uxons bave been advised to follow the piority list applicable to the .Indian
verrenent Railways and are expected to follow that list as far as practicable.

& * NaTioNaL Prannmvg Cemmission

"*1586, Shri H. V. Kamath: \Will the Houeurable Minister of Finauce
be pleased to state when Governiment propose to sct up the National Planning
Currnission ? C

The Honourable Dr. John Matthai: I wounld iuvite the attention of the
bonourable member to the reply given Ly tiwe Henourable the Prime Minister
on the 19th March, 1949, on the question of setting np a Ministry of E¢onomic
Aftairs.  Although Government have accepted in principle the setting up of a
PPlanning Commnigsion, certain prelininary steps require to be taken before such
an suthority is set up and they bave therefore constituted an Economic Com-
witue of the Cabinet and also »b Economic Co-ordination Section.

ABMS AXD AMMUNITION LY(NG 1N IXDONESIA
%1587, Shri Damoder Swarup Scth: Will the Honourable Minister of
Defenee bo pleased to state;

(#) whethet asy srms and smnnunition lying ii Jadonesia on the Indisn
Government. Acconnt were sold o the Dutch Goverument; and

by if 50, the value thereof vs aleo the date of sale?

§ Answer % ‘hils ‘question laid on ihe table, the questioner being abpent
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The Honourabie Shri N. V. Gadgil (Minster of Works, Mines and I'ower):

{u) No.
(b} Does not arise.

UNSTARRED QUESTIONS AND ANSWERS

RreuLir axp TeMeoRARY CoMMBSION GRANTED BINOE 15TH AUQUST. 1947
126. Shri S. Nagappa: Will the Honourable Minister of Defence be pleased
to state the number of regular and temporary commissions in the Armed Forcea

granted since the 13th August, 19477
The Homourable S8hri ¥. V. Gadgll (Minister of Works, Mines and Power):

I lay a statement on the tshle of the House.

S8TATEMENT
Number 0/ tarions commissions ,ronm( mthc Armed Forces since 15th Auyua: 2947,
= Navy Army Air Force Total
» Permunent Commissions ... 28 £.076 130 2,234
8hort Sprvice Commisvions (3 yeurs) 140 337 -— 487
{4 years) A —_ — (1] 54
(3 years) 2 548 — 550
(1 year) . — 181 — 183
Extended Service Com i (+ year: rag\)lar
aurviee plus & yeara in the Reesue) = — +08 108
' Temporary Commisaions . 50 1 51 — 52
ToTAL 171 3.185 592 3,048

TFoREION BTUBENTS sTURYING SANSKRIT 1N [ND1aN UNIVEBSITIES

127. Shri Balwant Sinha Mehta: Will the Honourable Minister of Educa-
tion be pleased to statc what is the totai number of foreign students studying

Banskrit- in Indian Universities ?
Tbe Hornourable Maulana Abul Kalam Asad: Only two foreign students
Both

studied Saoskrit io Indian Universities during the current academic year.
of them are in the University of Poona.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) DEBATES
{(PAR? II—PROCERDINGS OTHER THAN QUESTIONS AND ANSWERS.)
Fridey;, 1st April, 1949.

The Assembly met in the Assembly Chamber of the Council House ab
a Quarter to Eleven of the Clock, Mr. Speaker ({The Honourable Mr. G. V.
Mavulankar) in the Chair.

QUESTIONS AND ANSWERS
1145 AM. (8ee Part I)

ELECTION TO ALL-.INDIA COUNCIL FOR TECHNICAL EDUCATION

laal W S 9 U Lm0 e Ua c ol Mgl Wy eyt
e e e M- oS ke e JT 2 dob (el S dely oS
S U S WS T e el At S A oS el o
S S e o Ol S et 0 - S P P e £ gty
Wil Ol iy gk syl S5 a2 e 2u)'3 S M Hlis S it 5
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ol RgrT epiy: FAE, € E TWgw £ w6 § R o -
fMHe QUFTT XA © ®roEW Qm Ik Iww vg fqus
form & mfes @R s fegr T d 7 Rl v § o
frr qameT & 7g wRA SW S AR w7 WD wwW e ®
R M T W@ A R BETT FeRr a8wE & o e
FAER g A feT aast & I w7 asdT QY

Mr. Speaker: He is not answering apy question.

Motion moved:

"“That the Members of this Assembly do proceed to elect in such manner as may Bv aps-
proved by the Honourable the Spesker, five persons from among Lbeir number to be smmhoe:
of the All Tudia Council for Technical Education for a period of throo ysars {0 Le rectofimd
fyom the date of re.constitation of the Coungd nnder the provisians of the Remlntierr off’
tBe Government of India in the Ministry of Edocation No. 16. 10/44.BI11, dated Che %M
Kovember, 1945 as subsequently amendad.’
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My Tejamii Husain: Sir, there are two motions before the House; one
as moved by the honourable the Minister for Eduention in Urdu wu1d the other
B reuc! out by you in English. We want to know, Sir, which of fhe two is
he original

«r. Speakes; Both are origivale.
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o ot ] g LS g S e - BT Ml UBym agyid
AU Lo il o ppiate Filae S (] ob S92 M casU S sy g
(English translation of the above ep.eech)

The Honourable Maulana Abul Xalam Azed (Minister of Xducation)
Sir, 1 beg to wmove: .

“That the Members of this Assembly do procsed to elect in such mauner as may bLe ap-
proved by the Houourable the Bpeaker, five persons from umong their number tc h'¢ members
of the Ail {ndia Cemncil for Tecanical Education for & period of three yesrs to be reckuned
from the date of re.constitution of the Ceuncil under the provisions of the Resolution of
the Government of India in the Ministry of Education No. F.16.10/34.EUI, dated 30th
November, 1845, as subsequently umended.”

Shri Mahavir Tyagi (U. P. General): Sir, may I kudw what will be the
functions of this 'fechn.crl Education Committee and what are the provisious
of that Resolution under which this has been set up? What are the terms
of rcference of this Committee and what would be its functions? Who would
besides the Members of this Assembly be the members of this Committee
and nominated ‘rom wbet bodies?

_Mr. Bpeaker: He is not answering sny question.
Motion moved:

“That the Members of this Assembly do proceed to eloct in such manner as may be ap-
proved by the Honourabl: the Speaker. %ve persone {rom among their aumber to be member:
of the All Tndia Council for Tecbnical Educsation for s period of three years to be ruckoned
from the dute of tc-conslitution of the Council under the provisions of the Resmolutivo df
the Government of India in the Miniatry of Rducatggs No. F.16-10/44.KI11. dated 30th
November, 1845. us subnequently amended.™

The Homourable Maulana Abul Mmlam Agad: It is not necessary to give
full details at the moment because the Resolution bas since been published in
the (lovernment (Gazette and all these details are available therein. I'he
obj-ct of the constitution of this Council was that u high class agency should
be set up for the. purpose of developing the technical education at a h.gh
stundard. Its const.tution provides for the. nomination of five Members of
the Asvembly; the Educational Adviser to the Government of findia; one
represeniative from each of the Provinoes; five regresentut'ives from States
and fourteen members representing the Industry, Commerce, Labour! etc.;
two members of the Central Board of Education, one member of the Inter-
University Board and two more members are to be nominated by the
(loverument of India who represent other interests. This is the constitutioa
of this Board. -

Mr. Tajamul Hussin (Bihar: Muslim): Sir. there are two motions belore
the House: one us moved by the honourable the Minister for Education, and
tbe other s read out by you. We want to know, Bir. which of the two is the
originel.

Mry. Bpeaaker: Both are or.ginals.

[ 4

8bri Mahsvir Tysgi: Sir, I would suggest that this elggtion shou'd nct
tie mude so scon and before doing this, it would be better if a report. of the
wctivities of this Board is brought up before the House, because this is quite
a new Bubject for me and I think tbat since it coneists of many represea-
tives from the Provinoe; it should ulso be considered whether it will not be
proper that each Provinoial Government should spend monev towards thie
direction and they should themselves manage these affairs and we should
not :ncur this heavy expenditure by setting up such a lurge Commitiee ut
piesent. It would be better if the honourable Minister ngreess - to postpoue

Fl
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this for a couple of days so that we may consider these aspects aud the
House could acquire an adequate knowledge as to what work has been done
by this Committee heretofore, and, what sort of work will be signed to
this Committee, anl thus enable us to elect the Members amongst ourselves
after keeping all this in view.

Tbe Bonoursble Maulana Abul Kslam Aszad: 1 do not think if this can
be postponed at this stage. The tenure of the previous Committee will expire
on 29th of April and after tbut date a new Comniittee slr,uld be set up. The
question before the House is not that whether this Couucil sbould be reconsti-
tuted or not. But the question is that it shou'd elect tive Members representing,
ite quota. ’

Mr. Tajamul Husain: WI;at expenses will be incurged by the Govern-
went in the constitution and working of this Board?

The Honourable Maulana Abul Ealam Agad: 1 cannot say. But the
meinbers are paid an allowance in accordunce with the rules and regulations
framned in this connection.

Mr. S8peaker: 1 am putting the motion to the House.

I'be question is: '

“That. the Members of this Aasembly do proceed to elect in such manner as may be
‘approved by the Honourable the Speaker, five persona from among their number to be
members of the All India Council for Technical Education for a period of :thréd years
to be reckoned from the date of re.constitution of the Council under the provisions of
the Resolution of the Government of India in the Ministry of Education No, F.16.10/44.F1II,
dated the 30th November, 1845, aa aubaequently amended.'’

The motion was adop_ted.

w

ELECTION TO COMMITTEE TO REVIEW CONVENTIONS R#
SEPARATION OF RAILWAY FROM GENKRAL FINANCE

The Honourable 8hri N. Gopalaswaml Ayyangar (Minister of Railways and
Transport) : Sir, I beg to move:

*That this Assembly do procerd to elect, in such manner ae the Houoursbie the
Speaker may direct, nine Members 10 aerve on the Committes, of which the Honournble
the Miniater of 'Iranaport and Retiwnya and the Bonourable the Minister of Finaaco will
be ex-officio Chairman and member reapectively, to review the working of the Convention
adopted wndsr the Central Legisiativ: Aszem l{ Resolution  dated the 20tk Septemler
1924 for tho sepwnratior~of Reilway f:om General finance, to examine the constitmion and
sdministration of the Rsilway Depreciation Reserve Fund, the Rsilway Betterment Fund
and the Railway Reserve Kjnd aa well as other ancillary matters and to make recommends-
tions before the 3lat December, 1848."

I do not wish to say anything mush by way of commeuading this mosion to
the House. I dealt with this matter at some length in my speech on intro-
ducing the Railway Budget, and 1 gathered the impression that, in the
course of the debate, the suggestion tbat I had made in my speech, namely
that 1 would invite the House to set up a ecommittee of this sort in the
course of this Bession, was well received. In implementation of thé state-
_ment*I made then, I move this motion. '

3. Speakwr: Motion moved:

*“That this Assembly do proceed to elect, in soch manner as the Ho:uniails the
8peaker may direct, nine Membeir to scrve on the Committee, of which the Honourahle
the Minister of ‘fraveport and Maiiways and the Bonourable the Minister of Financs wits
ke ex.officic (hairman and member reepectively, to review the working of the Convesleny
adopted under the Cemtral Legis ative Au-emziy Resolution  dated the 20th Se)tembar
1924 for the repmatior of Railwav from General finance. to examine the conetitniion and
adwminiatration of we Railway Depreciation Reserve Fund, the Railway Bettermeut and
the Railway Reserve Fund as well as other anciilary mattersa and to make recommend-
ations before the 3lat December, 1949’
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Skri B. Das (Orissa: General): I did not come to the same conclusion
a8 the Honourable Shri Gppalaswumi Ayyangar on the. discussions on the
Ruilway DBudget that the House wauts to review the working of Conveutioi.
by 8 Corumitiee of this sort at an early dute. Four days ago we diccuased the
report of the Indiar Railway linquiry Committee. On going -&ver its
recommendations I found thet the {(unzru Committee haa recommended
that & Convention Committee need not be et up at an early date. On page
141 of the Report, they say: ‘“We feel that owing to the vncertain faotors
iuvolved in the present aituat.on, it is' not possible to make any recommenda-
tion in respect of a_ revision of the Convention which might not be rendered
dmpracticable by future events. " .

I read it out the other day and 1 will read it again this morning. But
this Resolution—is asking the Committee to go into the question of the
Railway Depreciaton Fund aleo. Only three or four daya ago we discussed
that Hailway BEnquiry Committee Report, I want the Housé to note what
the Committee aaye on page 148: “*As in the present unstable conditions, no fix-
<« principles can be laid down for making allocation to the Fund. we oconter¢
ourselves to recommending that an annual contribution to the Fund for the next
five years be made at about 22 crores per annum.”” KEven though I oppoaed
that idea a few days earlier I support the recommendation that Rs. 22
crores every year be placed at the disposal of the Railway Minister for the
Dgprecintion Fund for.the next five years. I want the House to consider i#
and I hope my honourable friends 8hri Gopalaswami Ayyvangar and
the Finance Minister will timely express their views whether the present
is the opportune time when we can go into this question. Pandit Kunzru's
Tcport came cut only a couple of months ago. If within these two montha
the conditions have become stable I will not object to this motion. But iny
reaction is that conditions have not become stable and have not returned to
normalcy so that a8 committee of this Hcuse can give its final verdict on the
question of the Depreciation Fund and on the Beparation Convention.

8hri R. X. 8idhva (C. P. and Borar: General): | am rather surprised
at the attitude of my honourable frivnd Shri B. Das<. 1 do not know what he is
driving at. The mutter is simple. During the discussion of the Railway
Budget the House advocated that the time lLias come to revise the Ilesolution
of September 1624. It was a practically unsuimous view. And the Railway
Minister only wants that this question should be examined. Buch being
the case I do not know why Mr. R. Thw thinks that the tine hes not yet
«come for taking up this question.

Mr. Speaker: What Mr. B. Das was saying was that he does not inder-
atand why it is thought that the time has come.

8hri B. X. 8idhva: It is rather depressing. After having said tbat the
time haa come for this, he now says that tke time has not come. 7The
‘bonourable Minister has brought' in the motion at the right moment. before
‘the Sesaion is concluded. If we are to wait till August for this, we wll have
only n few months to go into the matter. If this Committee is appointed
now it will have sufficient time to examine the question from all aspccts and
-come %o decisions. I commend the motion for the acceptance of the House

Pendit Hirdsy Nath Xuasru (U. P.. General): Mr. Bpeaker, T am
afraid that as you have already said, Sir, Mr. Bidhva bas aritlcised my
thonoursble friend. Mr. Das without either bearing or understanding whas he
has eaid. Mr. borourable friend, Mr. Das “has ratsed a very important point.
“Ihe Indian Reilway Enquiry Committee felt thst an enquiry would be
needed in connection with the aeparation of railway finances. the fixation of
the amount that ought to be contributed 8o she Depreciation Fund and so
on, but efter considering the matter cam~ to the conclusion that unleas the
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course of trade and business generally and of prices was clearer than it was
townrds the end of last year or is now, an enquiry would yield no useful
results. Xny recommendations made by a Committee of the kind thas i
proposed to be sppointed now may vecome inapplicable to the circumstsauncea
that may develop in the course of a year or two. It is obvious, 8ir, that
any Committee that e¢Xxemines the separation of the Railway from the
General finances would have to go into the question of the amount that’
ought to be paid into the Depreciation fund. The exact amount that should
te paid over a aeries of years would depend on future prices. I do not think
anybody can say at the present timne what will be the cost of the materials
that the Indian Railways require, say the next year or the year after. 1 do
feel, therefore, that the appointment of the mmittee suggested by my

hénourable friend the Minister of Transport is rather premature. It is true
that the House would like the matter to be settled. We all would like thot
we should come to a speedy conclusion on the subject, but the oircumstances

in which a sound conclusion can be come to do not exist at the present time.

16 seems to ‘me, therefore, #hat the appointment of such a comumittce will

nét lead to any useful result. Now, we ask what is to be done if such a
commiltee is not to be appointed? 8o fa- as the Depreciation Reserve Yund
goes, Government may or Government can, if they feel next year that the
prices have risen and that the contribution to it should be more than Ra!

22 crores, ask the Legislature to increaae the contribution.

As rcgards the division of the 3urplus between the General finances and-.
the Ruilways tbut agairi can be decided by ad lioc commiitiees appointed by
agreemént between the Minister of Transport, and the Minister of Finance:
Buck a thing has been done in the past and I see no recuson why tbis
arrangement should not be repeated in future. I think the consideration of
thae matters every year wil! be preferable for the time being to the appoint-
ment of a Committee that is meant to settle it finally.

8bri Khandubbai XK. Desat (Bombay: General): Mr. Bpeaker, 8r, I
have no interition to intervene in this debate, but I am compelled to da so
after F'andit Kunzru has pluced before this House, in my opmion, certan
assertions without giving any reasou whatsoever that the time is not
opportune. He has not said why the time is not opportune.

Pandit Hirday Nath Xunsru: ] referred to the course of trade, business
and prices, '

Shri Khandubha! X. Desal: Now paticularly these remaiks comin
from him as one who has gone into the whole question of finnfrces and plaeef
before this House ussertive'v that the financial oconditions of our Railwayas
are not verv happy 1 feel the honourable the Minister for Railways would
have failed and it would have been a dereliction o! his duty had he not come
before this Parllament to ask for a Committee to go into the question of the
Depreciation Fund and other financial considerations with regard to the °
Railwaye. I had occssion to point out these things in various debates thet
our raitway finances are in a very bad condition and the sooner it is done,
12 Noos it is better. I. therefore. wholeheartedly support the mot‘on btefore

“ thie House, so that the repgrt of the Commtteée which the.
honourable the Railway Minister is propcsing will be before us much earlier,
so that we will be able to take into coneideration the report before the next
Railway Budget is prepared. 1 support-it, Sir.

Shri M. AnantRastyanam Ay{ntu Madras: General): Two pointe
hive been raised by my honourable friend Pandit Kunzru. ¥irstly, that thé
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prices are in an unsettled condition and until they settle down, there ia @n
necd tc go into the enquiry of depreciation. B8ir, I locked inte thie Biue
Book that was circulated to us, the Report of the Railway Enquiry Com-
mittee. I do not know why this matter was not referred. On page 2 of thia
report the terms of reference refer only to economy in all branchea of railway
administration and any other means. Therefore, it doea not appear either of’
these raatters, the financisl convention between the railway and the Geners)
Adminigtration on the one band and also the amount that is to be allocated
‘or depreciation on a scientific basis and on an average basis and so on have
pot been directly referred They have incidentally referred and given cerfain
optnions which* they have come to in respect of this matter.

8o far as depreciation .is concerned, I agree with bim that the fluctuations.
of the market are so heavy that it may not be posaible for us to ascertain.
whit exuctly the prices will be in two or three years, but my owa imprassion
i that the enquiry does not depend ao much upon $he prices aa on wha'
basis we have to ascertain the depreciation.

I was a member of this committee; two years ago « oomittee was
appointed; before that another committee had been appointed. Thia ™atder
has been considered from time to time for nearly three or four years now.
Ws looked into this matter and before we concluded our deliberasions, that
committee was somehow dropped and hereafter there is a proposal to have
a third committee. The point is this: Depreciation on what besis? Today
we levy depreciation setfing apart 1/60th of the capital at charge. There ia
a charge against this method; it is considered to be a blind method. 1/60th
on what basis is set apart yvear after year? T know puarsonally Mr. (furus-
wami, the President of the Railwaymens Federation :nd he had been
const.antly attacking and threawninﬁ Government with etrikes. Almost
every vea:, there is a threat of a strike. 'I'here iz a ballot; some nions take
the bollot also in their favour and on what ground? It is that too much
depreciation is sllowed.

Secondly there is the allocation for depreciation on a acientifo ' basis.
The honourable Railway Minister is unable to anawer it. You are
unnecesss:ily giving away from Railway finanoea to tke General Revenues.
Therefore, it ia absolutely improper. I would ask my honourable friend
Pandit Kunzru to answer them. Thia Committee will oortainly anawer -
them for thia reaaon. Then instead of a flat rate of 1/60¢h on the oapital ab
charge, there is another method of trying to find the life of all these assets.
One Mr. Sankara Ayvar who was the financial commiaaioner of these Railwaya-
and who bad a long experience was epeovially depused to go into this matter:
and find out the life of the varioua sssets.

But unfortunately the previous Governments made it appear that they:
introduced very many good reforma in this country, but before they took one:
step, they would merely pay the man his salary and ask him to keep guie'
and tbhen pull him out after some time. 8o Ssnkara Ayyer did not proceed
with the determinution of the life of the assetse. Now, the life of an engine
is not going to change within four or five years. When a particular type of
“engine i8 brought, we will have to determine on a rcientific bas’'s what is its
life—thirty yeare, forty years and so on. If such a scientific bagis is approved-
.by the Committee. we know that the depreoiation should be, eay, one-thirty:
fitths if the life of the engine ia thirty five years and so an. Or i% may be.
done in a telescopic manner aes is done in America, that is toraay, to atars:
with it may be ope-thirty fiftha and gradually go on reducing it until ultimately
you come to the last year. These are the three ways of determining depre-
ciation. Therefore. the question of prices does not come into this matter at.
all.. My bonourable fiiend, I fear, was not bere............
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" Pandit .ﬁl:d”‘ll'th_ EKunzra: Thie remark of my honoursble friend is.
wanderful. .

Shri M. Apanthasayanam Ayyangar: He wil' wait and see what further
wonders I am going to achicve. Certainly, he thinke what we have been doing
#n this country, myself and persons belonging to my ilk, is wonderful. My
#rend hos not forgotten that within a few years of agitation we did the
wouder of obtuining freedom. Similarly, we expect to achieve more wonders
mn this country. Bo that, so far as wonder is concerned, I am not going %
answer my friend. I leave him to be in the wonder land.

So far g9 prices are concerned, my honourable friend was not in tlds
House; he was in the other House. I will even answer that point. Whe:
¢€he Turopean Member was here, I forget his name, the man who wae laat in’
ahsrge of Ruilway Administration, the merchant®' from Calcutta, (An
!Honourable Member: -*‘Benthall?’’}—Yes, Benthall: thank you for your
-svggestion—he said in his Budget speeeh about depreciation, what would
Gappen to the replacement cost? At the time of purchase depreciation
depends upon the purchese value, one-thirty-fifth, one-sixtieth or whatever
3t ie of the original capital at charge, but if you repiace it, the cost today is
‘twice or thrice. I need not go into details. &veu for -that there is a aolutioa.
Whautever my honourable friend . may think, by getting up into the sir,

iviug into the sea, talking here and elsewhere, these things are not going fo
e achicved. He may wonder when we find & solution even for this, For the
present, he may wonder what other things we are going to achieve ur not
gaing to achieve.

As rugarde the separation convention. I am very particular about finunoe.
Pay in and day out, even on the floor of this House, there are a number of
peoplo who are wedded to this. My friend says ‘‘Appoint an ad hoc com-
mittee’’. On what basis? Ad hoc basis? The Railway men comp!lain,
*“Whby are vou taking away more to the general revenues?’' Tf item after
d#tem of our national resources are brought under a socialist ¢ceonomy sani
ghey are niinaged by the State itself, we will lose all income-tax. What are
we poing to get and how is the Btate to be run? It is for that purpose, if vot
apything elte, I want a committee to go into this and they should come out
with their decision in this regard. Tt will then be time for us, after the
Committee haa gone into this matter. to say whether it i8 & waste or what-
ever it ix. Tnstead of my hohourable friend sleeping over it as some of his
“-:‘deeessors have done--I am-not accusing my honourable friend Dr.

tthai who ‘has -been there only a ahort time, but some of the «thets who
siorted similar committees and then dropped them in the middle,—I am sure
ey, honourable friend will pursue thia matter and if Pandit Kuneru with -his
experience has any objections let him eame and place tbeni before the Hoyse -
sad it iz for the House to accept or reject .or modify the recommendations in
@&och a smanner as to make it acceptahble. This is a welcome measure. It .is
mat eome a day too early. Tt is already late. I am glad he has introdused
#2, now.

|Qhr! Biswspald Das (Oriess: General): 8ir, T heartily congratulate my
Sonourable friand for this Resolution and I call it a very responsible aund
demoristic method because he har chosen to come forward with a resolution
wn soou alfter the debate in this House which was practically unanlmous on
®&ia qdestion. My honourable friend Pandit Kunzru, for whom ¥ have go%
= very high regnrd. wants to have, if at all, an ad hoc committee as and when
wvenired. On an important question like this, I would beg of him not to think
ot an a3 hoc committee. The objection has been partly met by my honoura-
@®le friend Mr. Ayyangar. Bir, the Goserament has wo face fire. both from the-



BLECTION TO COMMITTER v¢ RRPARATION OF RAILWAY YROM GENRRAL FINANCA $205

reilwaymen union sud also from Members of this House. Both bave to he
humoured and explained. If that is to be done, it can only be done by
respcnsible body elected by Members of this House carfying the iuduonce
atd prestizee of the House, -

“ Having stated so much ahout the cornmittee which ought to be 8 commttee
of this House, I come to the question of its necessity. True it is that we
have not been—st any rate speaking for myself.—I have not been able to do
full justice to the voluminous IRuilway Inguiry Committee Report which wus
8o [ate placerd ‘n our hiinde. I have my wirtests and [ think | will be (siling
in my duty if T do not record them. - We in this House have bewn watking
like school boys. Hardiy have I worked so hard even ss studest in my lower
clssgses. Hometimes I have to come at @ o’clock and it is 6.80 P.u. 'when I
refum home. 'That teing the position, w it possible for honourble Merml-ers
of this House to go through a huge volume of 800 pages of printed matier
which, for clore uttention, requires at lesst ten daye? Unfortuunately, all
these reports have been placed in our hands during the session. We had the
aligenous Medicine Fuquirv Report which is equally s big volume and there
are 8o nuiny other reporte of committers. standing committess and seleot
commitrees«.  Uriler these circumstances, it is hardly fair to expoct us to go
through such a8 vcluminous and import report of a very serious nuture within
e0 small 8 time. The very fact that it comee from so responsible a person as
my honourable friend Paudit Kunzru goes to ottach a very great importanve
to the report. We have regard for him aud more regard for his recommen-
dations which have come out of due deliberation. Under these circumstances,
¥ do not say and I will never say that the report is useless or unnecessiry or
unfair or anything of the kind, but T do say that a committde such sa this is
necessary in the sense that Government has to come to some tecision before the
clse of the current vear, namely 1949-50, If that ia to be done, how else
could you expect Qovernment $o prooceed, unleas yo: the Government, takiug
into secount the views expressed in -the House, nnd come to deoisions on the
wwrious points raised and recommended in the report. I think my honourable
friend Pandit Kunzru will agree with us that instead of Government
themselves roming to conelusions on each of these points, it is fair, necessary
and desirable that they should .have the co-operation. help and decision of a
committee appointed by this House so a8 ta give it prestige and influencs and
necesenry backing of this House. Therefore, it is necessary.

Then, 1 come to the second resson why it ie necesssry. The Railway"
Conveution that was presided over by late lamented Sir B. N. Bherma is one
of about twenty four or twenty five yeers—nearly two yugas ago. It fs. all
old history and there are many questions which have to he reviewed.
Conditions have now entirely changed.

Wherefore 8ll theae call for review. The question ie not confined only to
the Reilwsy Deprecistion Fund and wverious other funds oconnected with the
Railwaya, but alzo refem to certain othe: ancillary questions connected with
these things. I have always been puzeiled when 1 look into the various funds
that you have in the Railways. think the time haa come when a siraplifi-
caticit of the constitution of these funds is neceacary.

* Secondly, caution muat be taken as tc the amount of aanasal
thut has to be made to these verious funds.

1 vefer my honourable friend to the railway budget agwh of the honnur '
8

able Bentbal. In bis speech of 1946 he gave s laturo  of the
Rallways. From his pieture we thought that the recovery would be very early.
No one hardly expected that the recovery would be so d'Bcult. so continuous
and s» long. Tn fact, in the same speacg be stated that it wae not necessry
to'make very big purchases. As a matler of fact we now see that for the-

allotmont
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Iluilways big purchases are necessary, including engines. It becomes
d:fficylt under the circumstances to assess the life-time of the various iteme
necessary to run your 1lailways. A newer approach to the question hecomes
necessary. Under these crcumstances. I feel that the method of approach
that h#s been decided by the Ministry ie the right approach. Bua'ness.
questions have certainly their bearing. 1 should feel that after the enhance-
weni of fees and fares. the business aspect of the question recedes o the
bickground, because the Railways under the enhanced fees and. fares are
assured of a steady and substantial income. If buainees improves Railways
are hound to improve and we will get more income. Bir, I huve Always:,
claimed that Rallwaya should ocontribute more to the general revenugs. ‘
do not agree at all with those friends who feel that Railwaya should have
nothinz to contribute to the general revenues.

These are very important guestions which need discussion and deliber-
atio: and a committee of this nature is very necessary and desirable. I would .
therefore implore my honourable friend, Pandit Kunzru and my honourable:
friend Mr. B. Das not to oppose the motion.

Bar, B. Das: I do not oppose the moton.

Shvi Biswanath Das: [ am glad and I equa'ly understood him that this -
was not an oppos;tion. He only wante t« utter a word of caution. I take it
that this is the position also taken up by Pandit Knnzru. Under these"

circumstances, I strongly support the motion and I feel that it is a very useful
and necesxary one.' .

Shri Mahavir Tyagi (U. P.: Geuoral: 1 admirc the good intention of
the honcurable Min:ster for Railways for he has been prompted so soon ofter
the tudget discussion to-bring in to practice what was suggested by the
House. When I say the honourable the Minister of Railways. T include,—
a8 in law man includes woman—in parliamentary parlance, the Minister of
Btate. They are both anxious to bring into quick practice the suggestions made
on the floor of this Hcuse for the iinprovement of their department 1 knuw,
Bir," they are very anxious to improve matters and hence this proposal. I wel-
come it. However I have a few remarks to make for their considerstion for
whateve; they are worth. I hope they will consider them too.

Firstls. the Railway Enquiry Committee has’ﬁhished ite deliberations. I do
not know how many lakhs have been spent on the committee which has
submittedd its report. In going through the report I find that it has at some
places to a greater extent and at other places casually, reviewed also fhese
questions and on some of them they have gone a good length and they have
tuben into oonsultation and discussion and confldence the expects of the
Ralways too. Bo practically the other committee will be more or less -
revieing the same procedure. That is one of my views.

I have become very keen after the budget discussions to see that no ortra
money is spent on committees. deputations or missions—purchaaing or
diplomatic. 1 want expenditure to be spent direotly in governinental
matters under thc administration and time and money shouid not be apent:
over vensultations or discuesions as far as we can avoid them.

8o tuy one impression is that as the Cornmitiee which the honourable:,
Ministur is going to get appointed will go over the same field of enquiry whick:
the Railway Er\%uiry Commniittee has already done. Bo why no$ consider
these . recommendations in the department and be content. Besides, the
House hu: already previded you with the co-operaton of so meay of ous.
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hotisurabie - Memdera. who osu .sit with you in the Railway Stending Curo-
milée snd-thedisllway: Fitsnoe Commithes. Afder all, they are our
aoéredited represéntatives; The hoooursble Ministere for Railways and
Finatice could sit  with them for the purposes of this Ciarnmiittes. The
Reflwey Iirisuce Commitsee and the Rallway Btanding Committee could do
the job better because they have beew dealing with the department’s needa
and requirements. Why not extend the work of these Committees? Sit for
a longer t'me and then discuss matters with them and make ruggastions.
I want to know if the appointment of this Committee can be avvided and the
work done in the Standing Commitee along with the Railway Finauce Com-
mittee. If that is poseible, then I think this Committee will not be necsesary
because it would mean a duplication of the work, If a new committee is
appointed, all ite findings and recommendstions will have to be considered for

- fine! didposal by the Btanding Commitiee. -
[At "tAss etage Mr. Bpsoker varated the Cheir, whick wes than occupied by
M7. Deputy Speaker (Shri M. Amanthasayanam Ayyengst).)

8o I would suggest that the Standing Committee take up th¢ job and
do the work. But I do not agree with my f{friend Mr. Kunzru,
thov .tbe mmtter should be postponed. It should be inmediately done. I
think the idea of a Finding Cormmittee is good. If the work can
be donc otherwise, why go into the business of having a Committee?
But if the honourable Minister feels that the 8t8nding Committee will net
dv the work and he requirecse some more enquiry to be conducted, or an
extensive going out into the country is necessary, then a committee baa to
be .appointed, 1 ‘wi'l not mind the expense. I will agree with the appo'ntment
of the Committee. But, then there comes ‘the question of the terms of
referepce. These were not the only salient points or questions disoussed on
the floor of the House. There were many other important guestions which
have been left out from the purview of tHis Cominittee.! For instance, I
wbild suggest if there be a Committee for Railways it should consider sume
concret¢ plans for the reform of the department, nnd the first question
should be whetber the Railways should be reorganised on a zonal basis or the
saime organization as it is today should continue,

Th's.question of reorganisation will teli” upon the finunces one way or the
other. If you are going ultimately to reorganise, why not include it in the terme
of reference of this very Committee. If the Railways are reorgauised on a
gonal baris it will make a lot of differetrce.

My. Deoputy Speaker: It wae one of the terms of reference of the previous
cowimitte.,, which was asked to report as to whether and how economies could
be effeoted on the various reilway administrations. Therefore $he Minister bas
brought forward this motion separatcly to Yook into this convention.

@Gt Mahdviz Tyagl: The wording of the motion is:

*To review the vurking of the Conmvention edopted under the Caentral lLegislative
Assembly Resolutim deted the 2&h Septeinber 1824 for the separstion of Railway from
geweral huance -

To examite the (oustitution and sdminietration of the Railway Depreciation Hesmve
Fund and the Railwsy Bescrve “ute as well as other ancillsry matters......... -

It is not for a reorganiaation of the Rai'wsys that the Committee is to be ap-

pointed but to examine the Railway Depreciation Reserve Fund, a® als., the
Reseive Fund—and the Betterment Funs. unless you include under '‘ancllary
mattera’’, matteté of vital importance like reorganisation of the Railwaya.

Syl M, Tirainsls Bee (Medras: General): There is slready a report on thet
subshitted by tbe Kuswru Committes. . .
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-Shrl Mahavir Tyagi: These maticers are also discussed by that Committes. -
1 thought that the honourable Minister wanted to teke the House into his con-
fidence snd take advantage of the knowledge of honourable Members so that
he may put into effect their suggestions, Tf only financial matters are involved
the Finance Minirter is also there and they would know what the effect of these:
measuros will be. If we reorganise the Railways the Finance Minister will heve
to be asked to co-operate and for that another committee shall huve to be
appointed. So why don’t you add this aleo in the terms of reference of this"
Committee, 8o that they can have an overall picture and all the financial
-considerations may be dealt with all together.

4

" There wse another iden of substituting the Railway Board with some
statutory authority. That is aleo a vital question. Thab will also cause finaan-
cial changea one way or the other. These are aléo questions which will have
financial repercnssions on the Railways. I{ a Cogqmittes ia to he appointed
will the honourable Minister take into consideration these questions and enlarge
the field of reference of the Committee, 8o that there may not be any need of
another committee to implement the suggestion.

As regards the appointment and the members of the Committee ¥ not only
support but welceme the idea.

The Honourable 8hAi X. Gopalaswami Ayyangar: Sir, I do not think I need
take up much time in replying $o this debate, which wag perhaps more prolong-
-ed than I had anticipated on the very innocent motion of mine.

T think the main issue that has been caiged is not 8o much the neceasity for
4 Committec a8 the necessity for an enquiry into certain financial questions
-connected with the administration of Reilways. Most honoyrable Members are
agreed that such a committee is necessary. We must have definite, implemen-
table recornmendations from a Committee which could bestow ite thought to a
matter of thia ki:»d. The only thing that has come in the way is the report of
the Indisu Railway Fnquiry Committee on this matter. Bo far as this perticu-
lar commitdee is coucemed I need only refer honourable Members to the faot
that the Convention was adopted nearly a quarter of a century ago. At the
time it was adopted it waa intended that the working of this Convention shoul]
be reviewed practictilly every three years. An attempt was made in 1938 which
proved abortive. We did not do anything at all till about 1942-43. And then
we appointed a conmittee which only meade s recommendation for the time
being and we slippcd into the present position of determining the question -of
the contribution to general revenues on a purely ad hoc bssis.

Here T must  correct my honourable friend,” I’ mean you, Sir, when you
seemed to imply that all the wickedness in not bringing into existence a corn-
mittec of this sort was to be ascribed to people before Dr. -Matthal and you
eecm=d to give him an exemption.—a sort of thing which he failed to do but
which you were prepared to excuse. What I would like the Fouse to rémember
is that during Dr Matthai’s time a committee wee appointed far the purpose of
reviewing this Convention and but for the fact that there was transfer of power
in August 1047 and the old Legielative Assembly went out of existence we
shonld havs had that committee sitting for sometime. It would have made
recommendations which if we had edapted, perhape my motion today might not
have been necessar.y.

What T wish to point out is that the neoessity of reviewing the resalution
which was adopted in 1924 hes been. felt throughout this long period of almost
8 -quarter of a eentury snd we have not resched any conclusicn. Wa"did expedt
that we would have swome firo and definite cacommendation from the Indian .
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Railway Enquiry. Comuhbittee about this matter whioh might have rendersd us-
neccssary the uppointment of this Commitéee. But ag it so happened the
Indian Railway Enquiry Committee took the view that the present conditivns
are su uncertaiu thut they would rather recominend that we should not attempb
a seview of the: existing position for some years to come. However, so far as
that is concern-d (Gcvernment sre firmly of the view—and 1 am glad the House
is with e D that indtter--that this is a question which we caunot delay any
lougar. The guestion of placiug railway finances on a satisfaotory basis is {00
important to be postponed merely ou the ground that conditions are unecertsin.
Conditivas have been wicertain in the past and even if we reach, say within the
next’ year ot two, conditions which appear to be less uncertain we cannébt al-
together rule out the prospect of the conditione beooming unoertain onve agaity
after that. After ali what is it that this Committee ia intended to do? It is
not going to say that 8o mauy “crores of rupees should be paid into the Deprecia-
won Reserve Fund and so many crores of rupees should be paid every yeur as.
a contribution to general revenues. No Committee ig likely to say that. It will
only exumine the principles on which the amounts to be paid tv these funde
can be determiiied on a proper basis every year. It will not leave either the
railwny iinances or the general finsuces in the unocertain position of not know-
.ing what each could expect to get or to retain out of the rallway revenues. 'Thabt
is really tha mutter which this Committee will have to taokle. '] think that is.
a question which requires’ immediate tackling and I have suggested that the
tackling should he done by a Committee of this House. ]

My honourable friend Mr. Tyagi raised a pertinent question se to why when
Railw-iys had the benetit of the udvice and assistamce from other Committees.
which had been constituted for the purpose of helping railway administration it
should be uecessury to appoint a separate Commitéee for going into tbis
question. My first answer to that is that the problema that we shall remit to
this new Committee are problems which ooncérn not merely Rallways bub
general finances, and it is necessary that the Committee that we coaatitute
should be sufficiently representative to be able to understand and pronounce
judgment upon the somewhat oonflioting views that may be presented to it by
thice who espousc the cause of the generrl finances and those who would cs-
pouse the cause of railway finances. That is why we would not have a Commit-
tee whose duty it is to assist the Railways alone to constitute a Committes of
this sort bu: we want the whole House to be represented on thie Committee.
And by the whole House J mesa that portion of the ' House which iu not pecuiiar-
ly charged with the task of looking after Railways alone.

The second thing that he did ask is that 1 must covsider the question of
unlarging the terms of reference to this Committee 8o as to include matters which
are not atriotly financial but which are adminiatrative—which are matters re-
lating to the reorganisation of the whole of the railway administration and so on,
I quite see the point that adminiatrative decisions do have a bearing upon the
financial position of the Railways. But there is a clear line which has to be
drawn between what might be considered adminiatrative aspeots of rwilwsy sd-
miniatration and what might be considered to be purely financial questions. I
consider that thia Committee will deal not with those larger aapects of adminis-
tration which are more administrat've than financia': it should limit itself to
those aspects which are more flnancial $han administratite. That is the posi-
tion T would like to place before the 1ouse. .

1 do not think there ix really nmny other point which 1 neud meet on this
accagion, Mr. Dus of ceurse referred to the Depreciation Fund. 1 quite ap-
preciate all thal he said, but X think that affer we receive the report of this.
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Cowunittee und aiter wo get the principles on which the contribution to the Deyr
reciation 'und uhould be made in the future and the Government and the Jouse
accept thut position, his difficultics as regards the Depreciation Reserve Fund
will disappear allogether. -

Pandit Lakshmi Kanta Maitra (West Bengal: General): May I put one
question, Sir? | want to know from the honourable Minister one detinite
thing. I think many Members arc uware, and the honourable Minister is
aware, thut this is the third time that an attempt is made to have a Cenunit-
tee like this to go into the whole vexed question. The first one was at the time
of Sir }dward L:athall, it was shelved ; the second time it was in the Honour-
able 1v. Mutthai's time in 1947;—us Committee was appointed to sit, it was
shelved and nobudy knew what happened to it. And now for the third time
my honourable friend has come with this. I want to know if th& honourable
Minister is sutified that at the present moment he has been able to get sufhi-
c.ent data to go iuto all these questions. I know the importance vf the question.
e must fix the principle of the Deprecistion Fund, the Amortisasion Fund,
Inewala and 8) on and so forth. Most of these have been done in a haphazard
wey after partition and after bhe situation that bag been creeted gs a resnlt
of .partition. Is the hovourable Minister now in a position to be able to furnish
the Cgmmittee full and necessary data by which accurate decisions eould be
arrived at?

The Honenredls Bhri N. Gopalsswami Ayyangsr: My answer to that
question is that wher the Committee which was appointed on 8 motion by my
honouruble collvague here was about to set to work a great deal of muterial
witss collectod by the Railway Board.

Pandit Latabmi Ksota Miitra: 1 am told they had been taken away after
‘partition. ‘Most of the records ure missing, thet is what.I am told.

The HonOurable Shri N, Gopalaswami Ayyangar: 1 have ggan printed ccspies
of some of these pupers myself. T do not think the Railway Board has now
been incapacitnted by loss of records from producting the kind~of material that
this Comrmittee would require for its ewvnsideration. I can assure the honour-
able Member that all the material that: he may require will be produced and the
officers concerned would be set to work from now, and before the firsb meeting
of the Committee we shall place as much material as it is possible to collect at
their disposel. If more material is required by them after they meet that alyo
will be collected. That ie why 1 bave fixed the period at something like nine
montha during which there will be some time for oollection of edditional
material and 51(: Committee also will have ample time to consider that material.
1 want this Keport by December next because 1 want to uee that Report fcr the
purpoee of fixiug the Budget for the following year.

Mr Deputy Hpesker: The question is:

“T'hat thia Aseembly do procevd to efect. in such manner as the Wonourside the
‘Speaker may direct,, nine Memberd to scrve on the Cemmittes, of which the Howourable
the Minister of Iruniport and Reilwnys and the Honouralie the Minister of Finance wail
be rr.oficiy Chnirman and member relpactivelr, to review the working of the Convention
ndopted nnder the Central Leguamive Aneembly Reselution  dated the 20th S,ptember
1924 for the sepavitior of Railwey from CGoneral Anance, to éxamine the conetitution nud
administration of the Railway Deprecintion Raserve Fund, the Railway Betterment Fun.d
and the Railway Reserve Fandl  a« well as other ancillary matters and to make recommend-
ations befory the 31st Decpomber, 1049.°"

. The motion was adapted.
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Mr. Deputy Speaker: I huve to inform honourable Members tbat the follow-
ing dates have beeu fixed for receiving nomiuutions und holding elections. if
neeessary, in connection with the feMuwing Conunittees, uumefy:

> Date for Date €.r
nominstion eleotion

1. All Indis Cgunnil for Technica! Education. )
‘>_ QR.49, 8-4.19.

2. Committos to review the working of the
Reilway Convent.on.

The nominaticn for these Committees will be received in the Notice ()fice
upto 12 Noon on the date mentioned for the purpose. The elections, which will
Ye conducted by means of the siugle transferable vote, will be held in the

Aasistant Becretury s rooom (No. 21) in the Council House between the hours
10-30.A.M, and 1 2.M.

HINDU CODE—-contd.

Mr, Depaty Speaker: The House will now prooeed with the further coo-
sideration of the following motion moved by the Honourable Dr. B. R.
Ambedkar on the 81st Auguat, 1948, nemely:

“That the Bill 0 amend and colify certajn bLrancbes of tbe Hindu Taw, as toported
by the B8elect Committes, be taken inlo consideration,'’

‘Tepdtt Lakshmi Kanta Mstiea (West Bengal: Generdl): 8ir, bebare ymu call
upon my honourible friend Mr. Naziruddio Ahmad to continue his spesoh I feet
oonstrined to.bring to your notice once again the irregular maoper iu which this
motion is being brought to this House from time $o time. I think very few of
ue knew up till ycsterday that this Fill was eoming up again for condideration.
As’a mutter of fact the House was under the impression that so hcavy was the
¥msure of urgent government busineas that no day oould ,be found for it. Iin

act veveral Members of this Parliament who came over here to psrticipate in
the deliberution. on this subjeot went back under the impression that thiy wat(er
was not going to be fuken up again ‘n this session. I can particularly ruention
an honourable Member, Pandit Govind Malaviys, :who camté Gver here and who
wanted to spesk for a very long period of time, and when lie woa assured that
the mutt:r wus not coming up......

8everal Honourable Metmbers: Assured by whom ?

Pandlt Takshini Xants Matirs: Most people knew. It was not a case of
otdinury business of this House. No single Member of (overnment stands up
and says. *T givee you an ussurance that this wil! be discunsed’”. Nothing like
that. Fiverybody got the impression from l'erty talks and elaewhere that the

matter was 2ot going {0 eome up 8t avy tate 1n this seswion. (Interruplion).

Thut heing.so, /if it is taken up new it.will be shawing very scant courteay tn

. the Houne. I feel this Bill is of such s eontroversial nuture that I do not thjak

that you should allow this Biil to be proceeded with in the way in which it is
being done repeatedly in ite diflerent steges. 8ir, it is for you to consider the

_goint of view which I am plaping before the House. The House ls atteauated,
.aud becawse thoe whole Budget discussion was over most Membegs were under

that impresrsion—and quite reasonably. When they hsd no idea of the change’
suddenly to spring a surprise by bringing in & motion like this at this late stage,
of the session. is, I think, hardly fair.

-An- @onomadls Member: We want your deoision, Sir.

Mr. Doputy Bpealsar: But there is no po'nt of order here.

Shrl Mahavir Tysgl (U.P.: General); But then I want information as to how
long thz diacussion: sre proposed to be held. There are friends in my Province
who had requested rne to inform them when the Hindu Code Bill comes for
considerdtion. T could pot inform them hecause I did not know whether the
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Eili will be considered only for today or for tomorrow or sny uther day or till
the end of the scssion.  Bo, Sir, will you now be in g position {o tell the House
how long we ure go.ng to discuse this Bill so that if thcre is time for thern to
come, 1 might inform them.

Mr, Deputy Bpesker: I am in full sympathy with what Pandit Maitra has
said, but 1 do not tind any way out of it. As far as I am aware—I have been
here for n number of years in this Arsembly—when. any matter of suoh im-
portance where o numger of people are interested, comes up, the ugenda for
the next week would be at least read out on the previous Friday.
I bave been wuccustomed 10 some procedure. Evidently it was not
expected that there would be time for this Bill, but it was pub
in when one day was extended and titue found for today and tomorrow. That
is why previous notice could not have been given. I believe the honourable
Members would try to take as good advantage of it as possible by sending
telegrums, etc. and get other Nfembem. Therefore, so far as Mr. Tyagi i8
concerned, if he thinks that other Members outside are interested in the pro-
«eedings, T may say that the proceedings will be broadcast this evening or
tomorrow moming and then they will come to know of it. .

An HoOnourable Member: How can tbey come tomorrow?

Mr. Deputy 8peaker: They can come by seroplane! It is not for the Chair,
to decide how they can come. All that I can say is that on an importent
matter of this nature, certainly Government must have given proper notice; i
is not as if Government could lose sight of this important matter. The generat
public is iiterested, a large number of the Members from the Provinces and
States are not here. Even if they were here, it cannot be expected that every-
body should be expected to read all the books and carry all the information for
use at a monent’'s notice. These are the disadvantages but I am sure the
honourable Members will try to do as best as they cen of the opportunity. No-
body can guarantee lhow long the discuesion will' go—it may conclude this
evening or go on till tomorrow,

Shrl T. A. Ramalngam Ohettias (Madras: Gevnerzl): What is the prog-
ramme for this Bill? :

Mr. Deputy Bpeaker: It is cntirely in the hands of the Tcuse. T do not
think we osan have a cut-and.dried programme. It is for the House to see
whether it is neceseary to vontinue discussion, and if there is sufficient debate

to close it as early as possible. .

Shrj Mabavir Tyagl: Sir, I will put the guestion the other way round. May
1 know if there is any other Government Biﬂ for the rest of the geuion or this
Bill is the only work before us, so that I can make out how long this Bill will
go?
Mr, Deputy Bpeaker: As the honourable Member will see from the Order
Paper, there is 80 much other work: This no doubt happens t, be the first Bil
for the day'but tomorrow other Bills will come which are on the list. We need
not apend any more time on this gueation. '

Mr. Naziruddin Abmad.
8hri B. Das (Orissa: General): Will you please fix a @ime.limit for speeches?

Mr. Deputy Bpeaker: ] cannot fix any time-limit on a controversial niatter
of this kind. 7 shall try, so long as I am in the Chair-—certainly the Speaker
will do it better—1ic see that repetit®n is avoided. That is all that I cen do,
and T shall. to the best of my ability, avoid all irrelevant mat.ters being brought
in Subject to this, I would like to give a8 much freedom as possible.
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Mr. Naziruddin Ahmad (West Bengal: Muslim): Mr. Deputy Spiaker, it is

a atrange irony of fate that apart from the interrupted nature of the debates
on this Hill, it hus been decided by Government that the“chequered career, of
this Bill and the intermittent debate should, after abn interval be scriously re-
sumed ou the All-Fools’ Day. Oun the last oocasion, when I puinted out thab
the Bill wus rent tc the Select Committee in a great Hurry on the 9th of April
last, some honourible member reminded us,that 9th April was very near the
1st of April. Soraehow or other this Bill is associated with the ist of April.
On this day, we are accustomed from time immemorial to deal with each other
in & pliyful spirit. We issye bogus invitations, bogus marriages are announced

and vurious other bogus thinge are doue.

Shrimati Ammu Swaminadhqn (Madras: General): Sir, has this got any-
thivg to do ,with the Hindu Code? Just now you said . that no irrelevand
matter will be al%wed. Has all-fools’ day anything to do with the Hindu

Code?
Mr. Deputy Bpeaker: I have not heard the honourable Member sutficiently
to come to & conclusion as to whether it is irrelevant or not. :

Mr. Naziruddin Ahmed: 8ir, I was merely empbusizing the unsatisfavtory
manner in which the Bill ig being brought up from time to time. A Bill ¢f this
importance and magnitude requires that it should be aat. over continuously by

honourable Membera:
Pandit Lakshm] Kanta Majtra: Spat over?

Mr, Nasiruddin Ahmad: Sat over. Pandit Maitrs? thought ‘‘spat ower'’. I
did not mean that. I submit, 8ir, a Bill of this magnitude uires that
Members should it over it continuously for a long time. The disadvantage of
considering this matter at long intervals is that Members lose the thread of argu-
ment and it is very difticult for them to appreciate what bes alresdy Leen nuid
90 as ta connevt with what is seid on each occasion. I submit, therefore, that
thie in 0t dealing ncriously with the Rill or with the Hquse.

On the last occusion when I was dealiug with the history of this important
legislation, I pointed out that the first mistnke was committed in 1937 with
the pnssage of the Hindu Married Women's Rights to property Act, 1037.

The mistake was to have rushed to the legislature and without sufficisnt
congideration to heve passed a Bill of that complicated nature. In fach, an
honourahle Member of that House at $hat time, Mr. Desbhmukh, had a happy
idea wod without giving sufficient coneideration to the subject, he came lo the
Fiouse and the House in a generous mood passed the Bill. By that Act, certain
women wero given the right of direct inheritance along with the sons, grand-
sons and great-grand sons. They were given independent right. They were
not inerely Hindu women’s rights, but absolute, transferable and inheriiable
rights. Soon after that, & distinguished lawyer from Bengnl—Mr. Rishindeannth
Sircar--drew  attention to certa'n difficulties which would ariac in connection
with the Act. Mr. Rishindranath’ Sircar is a distinguished lawyer and suthor
of a text book on the Hindu Married Womena Right to y Act, and
connected Acts He pointed out certain inherent difficulties which would arise
in comnection witly the Bill. anf in 1988, the Act hed to be amended by Act,
XVT of 1988. The trouble, however, did not cease there and difficulties arose
sfresb. A further difficulty arose by the Act as it was amended in 1088. Iy
the Act even s« amended, right was given to the widow of the deceased, the son’s
widow, grand.son‘s widow and the great.grundeon's widow and considerable
difultiex ardse as (o the position of the deughter. In fact, thers wss s great
deal of controversy and Mr. Bircar again prointed out the difficultiea of the
rituation created so far as the daughter wss concerned. This quieslion wss
agitated throughout the country. and we find about half a dozen Billa were sub-
mitted to the Legislative Assembly to clwify the poeftiop of the dnughter. to
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give her also that wight, aloug with the son, grandson, and the widows of the
various persons.  Those Bills were presented to the House and they were on the
ugendu. 1 believe experienced Members of this House, like Pundit Lukshmi
Kuauta Maitra will bo able tw recodl the situation with which the Government wag
fuced, wheu it bud o fage numher of Bills before it—ubout six Bills.  Bir
Reginuld Maxwell, the Home Mémber, at that timo pointed out in the House
that it was nhways a bad thing to rush legislation on”social matters, without
st consideration.  Aud the ditlieuity was more and more incressed as
thare were muore und more legislations. He was, “therefore, in full gymipathy
with the position tuken Ly those members, and he agreed to have the matter
exmmined properly, frumn every point of view,,before legislution was undertaken.
This led v the birthe of the Kau Cominitiee.  ‘1'bnt Commuittee prepared o Draft
Bill snd 5nt questionnaires to various peopls, nnd oonsidered and auslysed the
sumwers id they prepured auwother Bill But before  proceeding iy further
with thuir work, they were met with un initial difficulty. They fouud vhuy there
wir another blunder in comection with the Acts of 1937 and 1988, They were
of opirvion that the Act of 1937, as it wus vmended by the Act of 1098 Xid not
applv to agricnltural laud. The difficnlty arose in this way that the first Act
of 1037 wus pussed by the Legislative Assembly when agricultural land wne a-
subject no longer cognizable by the Centre.
Mr. Deputy Speaker: ''he House stimds adjourned to 2-30 p.w.

Fhe Assewmdbly Hn ({d}'u!ermu( for Lameli titl Half-Pazt two of the Clocl:.
The Asaemdly re-assgmbled after Lunch at Nalf-Past Two of the Clock, Mr.
Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

-

Sreematty Annje Mascarene (Travapcore Stnte): I wish to raise @ poind
of order. Moy 1 know whather it & the duty of &« Member of this House to
attend tho gession of “the legishture throughout?

Mr. Speaker: It is hardly & point of order. A member need not attend any
discussion if he does not like to do so. But 1 will make one obeervation. If a
member makes a speeeh iu support of or in opposition to a Bill, it is his duty
to remain present in the House to hear the reply.

Sreematyy Annle Mascarene: If he is absent for a few days and then

‘vomes Lnek und complains that he ix not aware of the agenda of the House,
c¢an that be excosed, 8ir?

Mr. Speaker: He will he judged by his statemeut before the House.

Mr. Nasiruddin Abhmad: Before we parted for Lunch today I was dealiug
with the first part of the history of this legielation, 'The Act, of 1987 and the
mnending Act of 1928 led to difficulties with regurd to the, daughter and a
nrge number o' Bills were brought forward to clwify her position. At that
atige the Government ngreed to have the Matter exnmined and appointed the
Rau Committes. The Rau Committee soon found that the legislature had no
jiriscliction to pats the Acts so far as agricultural land was concerned.  The
point nrosc in thix woy: Agvicultural land w#s in the Legiclative T.ist of the
Centze under the preéviouss Constitution. The Rill was passed by the Tawer
House in March 1937 when it wus functioning under the old Constitution. The
Upper Honse pussed it sometime in Aoril when the new Constitution of 1935
hiad come into force. So. when the Bill was passed by the Upper House it had
no jurisdistion to legiclate for ngricultural land. The nmending Act of -.-.1?88
wat possed when nene of the Houses had this jurisdiction. These were capitpl
blunders sommitted by the L.egigiature of the time. The Ran Committee re-
fereed the matter for opinion to the Federal Court. The Federal Court gave #
ruling that the Howse had.........
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The Honourable Dr. B. R. Ambedkar (Minister of Law): ‘The history is
svholly wrong. ~ )

Shxi L. Krishnaswaml Bharathi (M:ulras: Geweral): How could ~ the Rau
Conuittee vefer to the Federal Court? _

Mr. Nezirudd_lin Ahmad: Js it wiholly wwrong?

The Honourable Dr. B. R. Ambedkar: Yes, wholly wrong.

Mr. Naziruddin Ahmad: In what respect? .

The Honcurable D1. B. R. Ambedkar: [ will deal with it in my reply.
o= -4

Pandit Lakehmi Kanta Maitra: ¥fe is substantially correct.

Mr. Naziruddin Ahmad: The Kau Consniittee ryeported to Govermment and
the Governor-General referred the juutter {o the Fedewul Court. 1 was wroug
only in a mimte techmcsal detail. I repeat: The Rou Commiltus reoferred the
wmatter to the Federal Court through the appropriate channel—the Goverior
Genoral. Ts that,wreng? I was sbsolutely right und never wholly wrong.
(Interraption).

Mr. Speaker: The sionouruble Member may proceed.

Mr. Naziruddin Ahmad: The point was thus referred by the Rau Committee
to the Federal Conrt and they gave the ruling, that the Legislature acted
wlira vires so far us agricultural land wes concerned,  That was @ capital blunder
which was revealed at the ime.  As soon as the ruling of the Federal Court wus
known 1 cumne upoun the scem:. My connection: with the Hindu Code is not
cnsuy' or vecent. | amiin o position to show to the House that T took legat sleps
m connection with this legislation as far baCk us 1941, T wae then a Member
of the Bengal 1egisiuture arcd I subniitted a Eill even before the first report of
the Rai Connuittee was out. \s scon.s the mdgment of the IMederal Court wng
Immown 1 intreduced o Bill in the Bengal Legislature to npply the Act to Bengal
sa far as sgrisulteeal Jang was concerned.  That, war the firgt attempted. leginla-

tion of the time in thig;"c(mm:ctiou in India.

Mr. Taja;nul Husain (Bihar: Muslim): May I knew from my bonoumable
{riend if at that time he wns in favour of the Hindu Code Bill from whut {ime

alid lie clunge his mind?

Mr. Maziruddin Ahmad: The Hindu Code Bill was not even horn
at 1he time. At that  time, like many others—meany more furpous men
us far cven as the fopic was concemed, it turned ont inter that 1 had taken
o wrong step.  Tu fact T wanted te extend the Act to agricultural lund in Rengal,
That wus the objet of the Bill which T submitted to the Bengal Legislature.
It swas circulated for opinion throughout Bengal and a large body of puhlic opinion
wis i Fnour ef the Bill, Eversbody at the time like g thought that that
Bil. wns rght. - :

Mr. Tajamul Husain: Sir, the honourahle Mutiber has not  given his
rersons why he changed bis mind.

M:. Speaker: That is not relevant st nli. e iy change his mind any
number of tirnes,

Mr. Narirnddin Ahmad: The Honourable-Member should try-to wsit. The
Houwse will e plonsel to uotie that the Rill was snbmitted by me in 1941, Lith
July, and that s vers lurge section of Hindu publie opinion in Bengal wag then
in favour of it. Then the Bill was placect on the agenda for a Select Coramittee.
T have got o copy of the agenda paper with me, dated 25th Septeinher 1942, I
was then in o position to get it passed hy the Bengal Legislature where the
Hinduw-Mnsliny Coulition party hud a large majority. The Party by a wmajority

N
-»
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had decided in favour of the Bill and it, was going to be Bent to a Seleot .Commit-
tee. By that time, however, Hindu opinion had been sfficiently crystallised
against. the Iill. 1 was told that serious difficulties would arise if the Bitl wus
passed. Many peeple, inciuding myself. then realised that if the Bill waa “pdss-
ed, the positios of doughters and othera would lead to chaos., In the meantime
the Rau Comunittee report hud been published and the Bill drafted by them was
before the country. A large number of meetings were held in connection with
1t in 1941 and 1942. There was a meeting held in my native place of Burdwan
and many similar mieetings were held throughout Bengal condemning the main
Bill. "Though I lind tbe rvquisite majority in favour of my Bill, I did not groceed
with it us it was a Matter affecting the Hindu community slone and it was
oppused by them. I felt that it was no good pussing a messure by sheer majority
of pursons who were 1ot uffected by i¥. I was never in favour of the Hindu
Code Bill, though I wus for a time in favour of my own Bill. This will I hope
satisfy my Honourable friend Mr. Tajamul Husaiu. I nasked the Hindu
members to let me know what to do and they were against my Bill and so the
Bill «vas dropped 1 am not afraid in the least to make this* admission that
everybody thought wi! even the Rau Committee thought that a Bill foreshadow-
ed by my Bill shonld be introduced to c¢xtend the Act of 1937 in every local
legislature to Agricultural land. I also fell in line, but then I found tisis volume
of Hindu opinion aguinst my Bill. No Province has ever applied the Act of 1937
to agricultural land. Thenceforwaxrd, Sir, a large number of meetings have been
held in Bengal and the Rau Committeé Bill has been uniformly condemned,

Now with regard to this Ruu Committee's report, they prepared u Bitl, thut
is the 'Hindu Code Bill—Part I intestate Succession’’ and that wes introducod
in the Central Iegislative Assembly. and that was sent to a very strong joint
Select Committee of botl. Chambers of the Central Legislature. I have got a
report of the Select Cemmittee with me. It was very strongly supported on one
side, but equally strongly opposed on the other, and this Pill as reported by the
Select Committee catne to the Legislature once again. The Rau Commiittee had
in 1941 reported that the Hindu Code.RBill should be taken up by compartments.
‘It is a very important j.oint and I wish to draw special atigntion to the fact that
the Rau Cornmittze auctually reported that the Hindu law should be taken up by
compertments, succession, marriage, guardianship and others. They said at page
23 of their report of 1941:

“The recommendition which swoe shonld like to stross most strongly is that relating
to the yreparation, in gradual stages of a complete code of Hindu taw lieginning, us we
have sail. wilh the jaw of succession. to i followed by the law of marriage ami in dit

course Ly the other topics of Hindu law. Tt is tPue that even these lorge yroups are
to somie exient mter-connected; but 1 will he easier for the draftsman t see what
he is doing i he deals, for example, with the whols law of succession than with ixolated
rnles relating to tle property rights of widows., This plan would alvo uffer a Letter
chance of agreed vointions on dixputed points, for the larger the fieid, the more room
there is for compromise. The aim shonid he, as far as poasihle, to arvive at agreed
solutions and to avoid anything likely to arousc acrimonifine controversy Thix  need
not mean any real nlowing down of the pece of xsefortn; for true veform prooeeds by
persuasion rafther than coercion.” «

At page 11, they say: ) .

* We do not suggest that 8l parts of the law should ha tiken in hand at onse. The...
+v..1aw of sunoession. ... . mny be taken up firat. then thelaw of marriage ; and so omn,
After the 1uw rolating to each part han thus heo'« redused t» etatutory form the various
Aots mny be oonsili‘ated into a single (fode."”

That was the report and in pursuanee of their report they submitted their Bill
relating to the Hindu Code Part I, intestate succession. Before the Bl
relating to succession s settled by the Joint Belect Committee cnme up hefore
the Assembly, the Joint Select Committee had itse'f recommended that it is no
good passing this pert alone, but that they should have a true picture of the
entire Hindu Codn a3 it will stand, as the different parts are inter-dependent
and in this way, they recommended that this Bill should not be passed and &
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truer and a mare comprehensive view of the Hindu law should be teken, In
their report the Seiect Committee say:

“We think that steps should be taken to resuscitute the Hindu law Committee and
to encourag: the furmuratfion and engctment of the remaining parts of the proposed
Code in the intervul which is to lapse between the present Bill when passed comes into
force. It may well be_found that the present Bill will require before it is allowed to
come into operation, readiult.ment and amendment in the light of the decisions taken in
connection with the other hranches of the Hindu Law.”

.Bo they recommended that the House and the country should have a fuller
picture. The Hindu Law Committee which had been dissolved was thus re-
vived and they were asked to Eive us & picture of the other branches of the
Hindu Law. The first thing which they did was to produce another Bill, the
“Hindu Code Part II—Marriage.”’ The second Bill was produced by them
and later on they produced the other parts. The point which T am trying to
emphasise is that these were separate self-contained Bills. The law of Inheri-
tence was absolutely self-contained and separate and was capable of being en-
acted separatery.  The law of Maurringe also could be enmeted separately.  There
are three other purts which were i separate parts though priwted in one
volume was circalated. Then after obtaining opinion, they introdiced some
changes alsosby way of supplement. The House will, therefore he pleased to
note the renl mesning and purpose of completely separate Bills printed in the
same book as separate self-contained subjects with separate numbering  The
Law Ministry, however, it seemis mistook the purpose of the separate parts with
separiate numbering.  In faet in the report of the Select Committee on the
present *Bill, the members of the majority say that separate numbering and
peparate parts was a thing unknown and purposeless, and therefore they wanted
to blend the different parts into one complete whole with consecutive numbering.
That is clearly mentioned in the report. That ig the reason why they produced a
Hindu Code which they thought was sclf-contained and more logieallv arrang-
ed. The purpose of the Rau Committee of separate enactments and their sub-
sequent consolidation was entirely missed.

The first point, which I should like to take in this connection is that the
changes miads by the' Depurtinentul COmmittee set up by the Ministry of Law
went beyond, the purpose of the original Bill, or rather the different Bijjs. In
fact the blending of the different parts of the original Bill into one is the thing
which has created o let of difficulties and has made confusion worse gonfounded.

* As was suggested by the Rau Committee, the better thing would have been to
poss separate parts separately, so that there will be the least objection and the
attention of the House as well as of the country could be focussed upon in-
dividual subjects, though they may have a comprehensive view of the entire
Hindu Law  Now the blending of the different {m.rh: or' Bills into dne whole
with running numbers has placed us in this difficulty that we find in the House
that there is hardly any Member who has spoken; who is completely in favour
of the consclidated Bill as it has emerged from the Select Committee. Some
are in favour of the marriage provisions; others are in favour of the inheritanes;
with regard to guardisnship and other things,  there is the least objection,
Separate Bills as in the original scheme would have simplified. matters and
reduced our troubles. i

Pandit Lakshmi Kanta Maitra: Maintenance portion is the best; all the rert

is rubbish,

Mr. Nasiruddin Ahmad: Maintenance portion, as Pandit Maitra reminds .
ys. is the least objected to. So if the parts were kept separate, then the House
would hava beep in a position to deal more easily with individual subjects,
The subject of maintenance is not controversial. It does not nffect the
religious structure of the society. It dces not wound the religious feelings snd
age-long beliefs of the Hindus and it could have been passed at once. That
was the reason for the separate treatment. But the Departmental Committee

!

L
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rather. missed the purpose of the separate treatment and blended tl:» whole
thing into one. )

Bir, T would point vut that in the second Rau Committee repoft also, the
Bill was prepared in ditferert compartments, they repeated their advice that
it should bu takei up separately. The Bill waa intended to be taken up in
parts separately, and should be dealt with individually. .

Mr. Tajamut Husain: Why don't you bring amendments to this effect?

Mr Nasiruddin Ahmad: My honourable friend by the interruption means to
say '‘T shull mix up 4¢hings in any way I like, and it is for you to bring suitable
amendmants to separate them.'’ It is impossible. If you ecook rneat. fish
and vegetubles togethur and ask a vegetarian to separate them by means of
an amendment and ther: take the vegetables alone, t‘.Eat would be to putting the
cart beforss the horse. The Bill has mixed up distinct and repnrate categorivs
of luw inta one comp'ete whole.

8hri L. Krishnaswami Bharathi; No, no. There are separate chaplem,

Mr. Speaker: The honourable Member is expressing his own view and other
honvurable Membess: wil! have an opportunity of expressing their own views.
 What is the good of interrupting? [t will only prolong hir gpeech. -

Mr. Nasirnddin Abhmad: The sections of one ptrt have been lifted ‘from that

and placed in another part. ' .

@ ) .
8hn L. Krichuaswami Bharathi: On a point of order, Sir. Am I not en-
titled to correct, when his statement that it has mixed up different chapters
is cpen {o coarrecticn?

Mr. Speaker: That way he will be entitled to correct again. There should
be no interruptions. I think we are unnecessarily impatient. Whatever our
vicws in respect of the Bill, for or against, we must give g patient hearing-to
the opponent and try to meet his points. 1 am going to give the fullest oppor-
tunity to cvery one. Bo let, there be no interruptions.

© M® Naziruddin Ahmad: | wn very grateful ‘or this directiont  The point
is that th¢ definitions and other clauses in each part were absolutcly separate.
1t is eary for any one who has the patience to compure thes original Bill -
presented v Me. Jogeudranath Mandnl to the House with the revised Bill
to se« the difference. - A

An Honourable Member: Who was JJogendranath Mandul?

Mr. Nasziruddin Ahmad: He was the previous Luw Member. 1f uny one
compares the oid Rill presented by him and the present Bill, it would be easy
to see that portions frorn different parts have been transplanted to other parts.
The act seems to be absolutely bopu fide, but it was not based upon a full ap-
preciation of the purpose of the sepaiute treatment of the subjects. In fact,
the 8elest Comunittes was presented with a re-drafted Rill by the Ministry of
Law. That T submit would be likely ahsolutely to mislead the Select Com-
mittee. It is this document which was printed on the 17th July 1048, It was
prepared ready-made for the handy use of the Select Commitdee before it ever
met nnd the Belect Cornmittee was presented with this Departmental Bill. I |
have alreadv dealt with one point, that in this intermediate Departinental Fill
is a serious deBarture has been made, namely, different parts heve been mixed
up into oue whole so t¢ make it impossible to put separate parts hack to their
original shape. Tt can be done by a research studeut, not by Membesrs of the
House “without any such tendencies or inclinationk. I submit iheretYore tha®
the £rst mistake was cemmitted by the Departmental Committee in mixing -ap
entirely separate subjects. This introduces a gerious and unprecedented con-
stitutional innovation. ’

.
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Then, Sir, the Departmentai Committee has introduced very serious ohanges
in their Departmentnl Bill. 1t will be extremely important when we oousider
_the bearing and the effect of this Departmental Bill on the proceediuga of the
Select Committwz. The Departmental Bill, as I ehall attempb to show intro-
duc¢ed many very important chsnges, though I must point out that neither the
houourable Ministcr for Law nor the Members of the Select Committee nor the
Members of the House ssem to be aware of the seriousneas of the changea
effected. In faet, the Minister for Law on the last” occasion when he spoke in
the present sessivn in support of the motion for consideration pointed out the
substuntiai chunges mnde in the Bill. But he was careful to ingist shat all the
chinges had been 10ade by the Select Committee. I took careful notes of his
speech and this can be verified from the official reports. He pointed out with
commendable tlorougtiness the departures made in the final Pill from the
original Jogendruuath Mandal's Bill. That shows that the honourable Minister
wus totly unawnre of the serious changes made hy his Department in the
so called Bill submitted to the Select Committee. In fsot, I asked a Short
Notice Question of the honourable Minister as to whether the Departmental
Committ-e had bec: authorired to make any eubstsntial changes in the orizinal
Bill. The answar was tlnt they had no such authority. On the other hand,
tie Minister for Luw took the entire redponsibility for the changes if any on
himself. To u supplementary question of Mr. Ramnarain Singh the Minister
for L.aw stated T introduced no changes'’. In fact, the point wae whether the
Departmentul Bill had made any substantial changes, and he made it sbsolute-
lv clear {1t he had minde no such changes and that the Select Committee alone
had made the cbanges. The entire House seems to be of the opinion that the
Select. Committ<e made the changes and that no subsatantisl changes were made
by the Departmer.tal Committee. On the last occasion when I wiue on my
legs, I wny repeatedly asked to point wherein the Departmental Committee had
mude substantial chunges. It is important that I should refer to this, because
it shows that. the Memhers of the Select Committee or the Heuse or even the
Miuister for Law wie: nol, aware of anv suhstantial changes really inade, snd
T submit. therefors toat if T eau show that substantial changes were really made
® hy the Departmental Committes and very rarelv hy the Select Cominittes. It
would open up before the House important considerations. The Select (‘om.
mitter were given o readv.made new Bill and the sssurance in the report of
the Sclert Cotomnittea is that it eontnined no snhstantial changes and that the
chogies were re-arrenging the clauses, their re-numhbering and such formal
chungues ns arve purely of s drafting nnture.  Thiz is the nesurnnce we geb in the
report of the Select Committee. T would thercfore like to point that those
suhstantinl chimges were made hy the Departmental Committee. It is not
onsy to tracg the changes and T cnannct blnme nny honourahle Member for fail-
ing 4o notize them. I had to prepare a comparative chart, not of the numbers
alone. hut of tha elsukes and sub-cliuuses of the three Bills side by side. I asked
for a ~opv of the Depmtmental Bil), hut it was not supplied. T submit. Sir,
that the Depsrtmentnl Rill ia a vers important document and shonld he sup-
plied to 1he Members, We have been supplied with u report of the evidence
of witneeses hefore the Sclect Committee, hut the most important docwienrt
which plived cach a0 large pat in the framing of the tinal Bill, has not been
cmpnlicd. Tt wne with the greatest difficulty that T have procnred
a copv, not fraom the Dcpartment. but through the courtesy of an
honourahle Memher. Then, 8ir, T prepared a comparative statement it parallsl
eo'imnx of the anpromviate provisions of the original Bi'l amd the coarreapond-
ing provisions of the Depsrtmental Bill and the finel Bill. nnd T iind it extromely
difficult to explain the real significmes of the changes except by reforenca to
the comparative chart. '

3 1o,

Y am trring to get the Bills in parallel columns printed. T am sorry it could
not be completed and it could not he placed in the hands of the Membhers for

-
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their conveniince. But I shall refer to the substantial changes ruade one by
one. In doing 8o, 1 shall refer to the very important changee mniade by the
Deportmenta]l Committee. It is on a consideration of the changes by the De
partmental (‘ommittee that shis point will be decided. I shall refer to the
changes made by the Departmental Cominittee which has been officially denied
by the Department and algp umknown %0 the Members in the House. The
Housse will be ploased to consider certain olauses of tbe original Bill.

Tt is in pmi I, oluuse 2, wsub-clause Sa) (a). The olause correnponding to
this is clause 2 of the departmental Bill, sub-cluuse (2). The origimml Bill

BILYR!

"1t aball he presumed until the cemtiary is proved that the whole af thin Code
npplies to every person who ia not a Mashm, Christisn, Parsi or Jew by rcligion.”

The originul Bill was thus a mere rule of presumption. But in the depart-
mental Bill it is no longer a rule of presumption but a. positive rule of law. In
the “original , Bill it was to.be presumed that if 8 man was not a Muslim,
Christian, Parsi or Jew he would be ‘‘presumed’’ to be a Hindu. Thut would
not be a rule of law but a rule of presumption. In the  Departmental Bih
this is changed to stand like this:

“This (ode wlso applies to any other puason who is not a Musrlitn, Christine:. Parsi oz
Jew by celigion.”

The difference between the two is that under the original Bill any man who is
not a Mushm, Chrigtian, Parsi or Jew, would merely be presumed to be n 1lindu
and would be presumed to be governed by this Act. In the Departmentul Bill,
it is said that

“the Code applics algo to sny ¢ne who i8 not a Muslim, Chriatiza, Parsi or Jew."

1 submii 8, ihis i introducing a substantial chunge. While it was o rule
of presumption in the, original Bill, it is now a positive rule and 1ot one of
prosurnptiou, that the Hindu law applies to any oné not bheiny Muslims, o
Christiane, Parsis and Jews. :

In the proviso it is ssid: #

If it is proved that the Hindu liw does net apply to anyone, the Hinda law will
ot apply.”’

T think it is most unsatisfactory way ef stating things. The final Bill applies
it to them and this with the proviso, has changed the law.

Sir, T submit that this has introduced a surious change. T um wot concerned
with the policy of the law. But I am concerned with the changes in the De-
portmental Bill of which the Select Commitice seem to be unaware.

Then, Sir, coming to another part of the Bill. In the Departmental
gill...........

Mr. Tajamul Husain: May I have your permission to raise a p.oint of order?
Mr. Speaker: Yoo

Mr. Tajamw! Huealn: My learned friend. Mr. Naziruddin Ahmad has been
trying to show before the HHouse that the Departmental Bill was considered
by the Belect Committee and not the original Bill and he does thik after vour
finding of fact and ruling that the original Bill was considersd by the Select
Cuinniittee. T want to know your ruling now. :

Mr. Speaker: I huve been heuring hie argument and I feel he is speak-
ing i support: of his wmendment that the Bill be ocirculuted fer purpeses of
opinivn and the other amendmeut is for recommitment to the ssme SBelect
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<onunittee. Therefore, though mny ruiing stands, 1 think he is trying to make
out a case that there gas besn such o substantial departure from the original
Bill as introduced by Bjt. Jogendra Nath Miwndal, both in the schéme as well
a8 in the content, that it is necessary &0 to recirculate or recommit it to the
same Belect Committee. His point. s I have understood till now, is that
‘the original scheme of the Rau Committee in the first Bill was that the various
purie of lsw should he taken in difierent compartments. It was possible to
separatc one from the other, bry in the present scheme, the whole having
becn made as an erganic whole, it is difficult now to take certain parts that
the people agree to and drop out other parts, with which the people do uot
agree. How far he is right is another matter. Therefore he suys that it is
necessary to recirculate the Bill for opinion. That is.how I have understood
‘the point till now. I dv not think he is contradicting my rulit:y!.

Mr. Nasziruddin Abmad: Not in the least. Bir, it will be too late in
4lié day even to suspect that I have gquestioned your ruling. The ruling was
on o point of law. It was very techmical in nature. My point of order was
sl upon some nssumptions which could not clearly be proved.

Mr. Speaker: The honourable Memher may proceed with his argnment.

Mr. Naziruddln Ahmad: T mubstentially agree that my point of view is
that  But it is sgmething mor: too. In fact, it i8 my purpose to show thut
if the hoaourable the Minister of Law. who is responsible for the Departimen-
tal Bill, and the Members of the Belect Committee were not precisely awarerof
the substantial changes made in the Dipartmental Bill, can it be said that
feally and ulgo in fuct they have substuntially considered both? They teohui-
cplly eonsidered hoth, but did they sas o« matter of fact adequntely conside
them? 'Ihe question no longer arises as a matter of law on account df youi
ruling, the justice of which I. respectfully accept. But the point I um stress-
ing is that though they considered both, they were faced with the obvious
difficulty that therc was & Bill présented to them which was said to be 4 mere ve

" draft of the original Bill and a re-arrangement of things of tne clauses, with the
exprers guarantee that no substantial changes had been made and yet in fact
suhstantial changes had been made. My point is that though technicully the
Select Comrittee consider both the original Bill and the Duvpartmental
Bill they did not and could not, as a matter of fact, give sutficient or adgguate
.consirleration to these undisclosed ehunges. My purpose is to make out &

" -care for recommitment of the T % Seect Cornmittee or fer circulation.

The next change made Ly the Departmentsl Committee o1 a substantiul
nature is in  cluuse 2, sub-cluuse (4). The change introduced here was
moode by the Departmental Cowimittee. The chunge is asbsolutely new and
1 was not irt the original Bill snd ix » substuntial change. This wus intro-
ductd by the Departmental (Cominittec in the Bill and not by the Belect
vommittoce. That 18 the most itnportant point. The Departmental Bill
provides: !

*2(4). Notwithstanding anything contatned in the Special Murviage Act of 1672 (M1  of

1872) thie  Code ahall apply to all Hindue whose Joarrisges have been solemnized, under
the provisions of that Act prior to the commencement of thia Co8e.”

The original Bil! did not contain anything like this and the original Bill left
those who were married under the Special Marriage Act of 1872 ta be governed
by thet Act. That is divorce, maintenance and other provisions applying
to those who were murried under that Act would be governed by the provi-
. stong of the Speciul Marriage Act, 1872, which are entirely different. How
diftérent frcnr the present code is not very material. The present® sun-cinuwe
nowevar wants to make out that those marriages under the Bpecial Marriage
Act of 1873, which took place before the (Code comes into force, would be
.governed nnt by the Special Marriage Act but by this Code. I submit that
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this s a substantial departure or ckapge fintroduced in the Departmental
Bill and it was introduced by the Departments! Committee and was merely
sccepted by the Select Committec as eé®matter of course. This is a snbstan-
tial change: whether it is good or had, whether it is bona fide or 1ot is
not the point hut a substantiul chenge has been effected by the Departmental
Commuttoe and the Belect - Committee was not specifically informed of the
change made. Thovgh there are references to clauses of the original Bill, ete.
giver in the margin, atill this sub-clause is absolutely new without any indica-
tion whatsoever that this was a change. Changes in sub-clauses have not
beeu indicated. In fact in ordinary Bills coming out from a Belect Comuittee:
all changes made by the 8elect Committee are either underlined or sidelined.
The Select Comumnittee has stated that this practice is unnecessary. because
marginal references have been given. 1 submit that marginal reference is
only to the clauses hut thir sub.clause (4) is absolutely new. The reference
to this sub-cluuse i8 Part 1, 8ection 6. page 2.and Schedule I, page 8(. The
chinge effected is neither indicated here either by referenos or by suitable
murking arranfement. At least it is s change of a substaitial nature and
the attention of the Select Committee was not m any manner specifically
drasen to it. nor the nature of the chaige is indicated. That is change No. 2.
1 wn dealing only with the more nubstantial and important changes. There
are many. I hope at a future time to make available to* Memhers s8  woll
as the public » publieat'on which will clearly show the real ehanges introduced
by ihe" Depurtment and th: changes really introduced by the, Select Com.
juittee. T ggain insist that the Select Committee made very few changis

snd mont. of the substantial ehuuges introduced were made hy the Drafting
Commitiee. ’

{ come to another part of tne Lill. Tn the origmai Bill, yure 1, cinuse

8, whioh deals with the operation of the Code in relation to previous oustoms
tnd usage, it is provided: : .

“In aguard to iny matters dealt with i this Code its provisions shall supersade any
custon or usage not hereby expressly saved.” :

The origina} Bill would supersede only ‘‘customs or usages”™ not thereby
exprgssly saved-—all customs not specitically recognised DLy the original 13ill
would be superseded. Let us look «t the corresponding provisions in  the:
Departientai Bill which also wir: aceepted without quesxtion by the Seleef
Committee. 1 may point out that the change was effectad by the Depart.
mental Committec and not by the Select Committee. In the Tepartmental
Bil it i clause 4 which cotresponds to claure 4 in .he Tinal Bill. The margi-
nal note i8 ‘‘over-riding effect of the code’” which is much difierent but I
Iy w0 cmphssis on this_note as it is not part of the TBill. The Departmeutal
Bill sovu .

“'Save «s otherwise expressly provided in this Code s&ny text or rule or interpretation
of the Hinda Law or cnstom nmn asage or amy other law in force 1mmedintely prior  to
the commencement of this Act shall ccase 1o have effect rs rexpects any of the matters
dealy with by this Code.”

The verbal changes afe not important but you will please condider that
several important new matters have Dheen introduced by the Departmencal
Comrnitiee.  “*Any text, rule or interprctation of Hindu luww’’ and: later on
“smy other law in force imraediutely prior to the commencement of this
Code'' wr» nhsolitelv new. Let the Housg pouse for a minute and consider the
geriousness of the change. All custom and usage not specifically recognised by
the originel Bill would be absolutely gonc. But the Departmental Bitl would *
inclurle a)o within ite mischief nny text. rule or interpretation of Hindu law.
- ‘Lhis -is romething which is entirely differcnt from usage and castom  In fact
any texe of the gacred books, the Vedas and 8mritis any rule or interpreta.
tion of the Hindu Inw, tlt is to say. a1l ruling of the High Court, the Feclerat

-
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Court and the Privy Council, all aushoritative expositions of the originat
Sanskrit texts or the interpretations by the highest judicinl authoritivs
muet perish as also any other law in force immediately prior to the
commencement of this Code. The sacred texts and the rich case law
for over a contury and a half would- be abalished altogether by ea.
stk nf the pen. “‘Any text. rule or interpretation of Hindu law’’ probahly
inocludes all things. ‘‘Any other law in force immediately prior to the cop-.
mencement of this Code™™ would prohably be ineluded within the passage,.
bt I submit that the Departinental Bill would try to illegalise, if I may be
permitted to use the expression. all texts, interpretation of Hindu law or rule
not specifically recognised by th€ Bill, and they will all be gone. I submit
thi~ is a sabstantial chaoge. g

Shrimati G. Durgabal (Madrus: General): On a point of order, is the
howmnruble Member within his rights to question the competency of your
ruling? When he culls this Bill as the ‘Departmental Bill' he is making very
great jnsinustions  against the Members of the Select (omnmmittee. The
Mombers of tize Select Committe have gone fully into the Bill nud they have
noted all the chianges. e ¢an rio longer argué on the point by referring “o-
it «s the Depurtmental Bill. We want your ruling as to whether he is ip
crder. . .

Mr. Speaker: I am afraid it is hardly a point for ruhng. These are
shservations whiel. 1. apprecint». ivitnte some Members; but I do not think
tke honowrable Mgember, whien he uses the  expression ‘Departmentul Bill’
suggests thereby that the Members of the Selcgt Committee did not counsider
the points. He is, as I have been neticing, using the exptession ‘Depnrt-
muoatl Bill” for the sake of hrevity instead of suying eack time ‘“‘the Bill
which was drafted by the Deparuncut for the benefit of the Select Commit.tea
Members.”’ I do not think it goes anything further thai that and we should
net rend any meaning inko it. Departmentst Bill’ is-only u short phruse
fcr that.  As [ once pointed out—I do not know whether the honourable Mam-
ber wus - presoni-——when another lonourahle Member of the House miised this
point. the potut that he is makiy out is that the changes made hy the Select
Counnitteer wre suhstantial.  And it the changes are substantial then he is
certnin’y within his right to suy that the Bill should be re-comimitted cr re-
dgreulnted. That seems te be tie point though he is going his own way, doing
8o u & very elaborate way which he could do in a shorter time.

Shrimati G. Durgabai: My point is he is imputing ignorunce ro the.
Selecet Comraittee Members.

Mr. Naziruddin Ahmad: Not in the least. | um imputing, oot ignor-
wee, but evelessness naturallc following from the Departmental 13ill which
gave thend wo cluer to the changes.  (Interruptiona).

Mr. Speaker: Order, order.

Mr. Nazituddin Abhmad: I withdraw the expression- ‘‘ignorance’”, Iing
they weve affected by a mistaken faith in the Departmental Bill. (Juterrmption).
BEven if this is not yet upparent to him I am sorry for the honouruble Meraber
that ke is still suffering from the obsession.

“Mr. Speaker: " ILet the honoursuble Member proceed on a differcut line;
let himn say that, they should have given more attention to this subject.

Mr. Fasiruddin Ahmad: That is what I mean. In fact for my argument
I do not require uny hard expression—I rely more upoa resson than upon an
expression.  If T have used any cxpreesion which is hard, evén if not unparlia-
mentary, I withdraw it. The point is we shall again begin with. . . . . .

M. 8peaker: He need noi vepeat it: he may proceed further.

Mr. Naziruddin Ahmed: The other point is that not merely bave. sub-

stantinl chunges been made without sufficient or any clear notice to the
Bel®t Committee. . . .,
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Shrt L. Krichnagswami Bharathi: That is what we want to object to. He
‘cannot say s0. We knew it fully well.

Mr, Nusiruddin Ahmad: Tf the homourable Minister for Law is unawure
of the change ahd if hononrable Me¢mbers are repeatedly asking me to point
oug the suhstantial changes it shows that they are:unaware of them &ud
accepted the changes bona fide without knowing them. I think the e¢hanges
were introduced by some over-zealous draftsman who thought of improving the
Bill and he introduced some bona fide chanq?s without realising that he was
thereby making a new Bill altogether, and nobody saw through it.

‘the Honourable Dr. B. R. Ambedkar: I must really protest against this.
It i & grave reflection omr the Drafteman. My friend is almost suggesting that
after the Select Committee had cousidered everything the Draftsman took it
into his head to make changes in the Bill. T very strongly protest against it.

shri L. Krishnaswami Bharathi: And we_ protest against the way in which
be is insinuating against the Select Commiftee Mempbers.

Mr. Speaker: Chsnges made after the Select Committee report ?
The Honourable Dr. B. R. Ambedkar: That is what he is suggesting.
Mr. Speaker: He means ‘‘before.’’

Mr. Naziruddin Ahmad: Yes, Sir, I am absolutely certain that I ssid
that the changes. had heen mad: before the Select Committee met.

Mr., Speaker: 'I'here appewnrs to be some misapprehension.

The Honourable Dr. B. R. Ambhedkar: T have no idea. If T understar.d
my friend’s speech it simply means that the Select Committeo blind-foldedly
signed the Report without goiug into anything, or it means that ufter the
Select Committee had done its work the Draftsmen .took it into his head
to introduce some changes. It cannot have any other meaning.

~ Mr. Naziruddin Ahmad: A¢ to whether the changes were made bona
fide or in a careless or male fide manner it is not material for us to go into

Mr. 8peaker: The honourntle Member's point is that changes which he
bedieves to be substantial are made.

The Honourable Dr. B. R. Ambedkar: 1 am quite prepared to hear iny
{riend setting out werietim the changes which he thinks the Select Committee
has made. Assuming that certain changes were made by the Select Com-
nuttee [ wonld like to know wlether that in itself would be a sufficient
ground for re-circulation. '

Mr, Naziruddin Ahmad: Not at all: I never said that they were made
by the Select Committee.

" Mr. S8peaker: What I wus suggesting to the honourable Member was that
ussening that certwin changes which are of s substantiaul nature m his,
opinion have been made, his case is strong enough for pleading aud he need
not suy whether the changex were made out of ignorance or mala fides. The
Belect Coinmittee with an open mind and considering the whole thiag could
buvee wade the changes.  Still he thinks that they are of a substential
natme ond, therefore. the Bill sbould be rewirculated. All people need not

ugiee that these changes which he believes to be substantial are necesssrily
suhstuntial.  Opinions may differ.

Mp. Naziruddin Ahmed: The honourable Minister for l.aw said that it
e lor we to show what changer were made by the Select Committee. 1 Wmve
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been at poins to show that [ am not drawing the attention of the House to
changes. made by the Select Committee at all. That is I believe the mis-
tako which is haunting thg mind of the honourable the Law Minister.

The Honourable Dr.' B. R. Ambedkar: Nothing of the kind.

Mr, Naziruddin Ahmad: In fact he hus been insisting that the changes
were made by the Select Committee. The changes I have ‘been mentioniug so.

fer weeechanges made not by the Seleet Committes but made by the Depart-
mental Committee. ~

Mr., Speaker: Ord®r, order, there the rub comes in. Whosocver made the
changes so long as the Select Committee has accepted them they are changes
by the Select -Committee and not changes made by somebody else without
the knowledge of the Select Committee. He nced not make that kind of
inginuation or asserfion. By whomsoever they were made—even at the
instance of a single Member or the Law Minister or the Drafting Cominittee
or aaybody clse—he should proceed on the assumption that these changes

are chunges made by the Belecy Committee and he should proceed to show
thut they are substantial.

Mr. Naziruddin Ahmad: My difticulty is I cannot stop at that. The:
honourable the Law Minister insists that the changes were introduced by
the Select Committee and not by ilhe Drafting Committee. That would wnake it
abso'utely clear that the Select Committee faithfully and bona fidz accepted
the changes introduced by the Drafting Committee. If that is so the Select
Committee did not apply its mind to it when uccepting it, knowing it to
be a change. If the BSelect Committee did not know, as the hon-
eourable the Law Minister does not know, that these changes were intro-

ducel by the Departmental Committee, they accepted technically, but not

with full appreciation, all the changes made. That is the point which makes
my case stronger. It is not merely the, changes made by the Select Com-
mittee willingly but the ohsnges made by them of a substantial nature
without realising tha# they were accepting any changes which mukes the
case stronger. In fact, they obviously assumed that the Departmental Bill*
wa3 a mere re-draft without any substantial change. This is corroborated by.
the fact that even the Law Minister supposes that I am pointing out changes
made by the Belect Committee. That is why I am constrained to argue that
the Select Comunittee’s attention was not specifically drawn to the changes.
On the other hand they took the Departmental Bill as a substantial repro-
duction of the original Bill without any substantial change. I can say that
without casting any reflection; we can always argue mistakes or cversights
or bona fide errors. I need not put the point better than that.

Sir, 1 submit that the Members of the Select Committee or the Minister
for Law need not be very sensitive abour this. It is a matter of record. In-
fact, even the hunourable the Law Minister admitted that he introduced no
change and he assumes that T am pointing out changes made by the Select
Committee.  They Have bsen adopted: as yaqur ruling must be accepted,
they must have acoepted these changeés. But the question I am pointing out is
that the consciousness or the legal mind was not dircoted towards these be
cause they were not aware of it. The honourable Minister insisted the other
day on a question that the Departmental Committee introduced no substan-
tial changes. The substantial changes are there and they were not indicated
i the Departmental Bill. Therefore, there is no question of insinuation.

Mr. époaker: Let ua not gp into that question again.
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Mr. Naslruddin Ahmad: I'his i ose substuntial change. Sir, I thought
1 wus treading @1 very solid ground. If any offence is meant to the
Mrmbers of the Select Compaittee by poiuting out obvious ruatters, I am
Nery sorey. \ - _— )
Shri L. Krishnaswami Bharathi: You ‘cunnot insinuate agaiust Members.

., Mr. Naziruddtn Ahmad: What. insinuation? That they made mistakes?
lo tre w hurann. 1 was ouly suggesting that the Members of the Select
Conutaittee were human beings. . '

8bri B. Daa: Oun u point of ordet, Sir. Cun the bonouruble Member
go on pointiug out the defeets of the Seleet Committee for three: months oonti-
naously. The point wus ruised und settled. \Whether 1 neeapt his words
or nel is 4 different question, hut the honourable Member cannot yo on talk-
ing n.(he filibustering attitude wineh my friend” Mr. Buijnuth Bajoria took
souine years o on my Bill 1. amend the Child Marriage Aot. e guoted
shustrres und read from the JMahadbharata and other beole. Herc the poor
Belect Lomwittee s being hivmnered by my friend Mr. Nuziruddin Atunad
for the lust threc montha, ‘This is not a law court.  Sir, you ought to ask
hirn to produce his views that the Hindu Code Bill should not, be puased.
Why should we go on intermivably tulking ugainst the Select Comiruittee?
Ass the oldest, Metaber of this Iouse, 1 cannot wwderstund it.

Mr. Speaker: Tre hnnourable Member may indicnte only the suirstantisl
chinges. -

Mr. Naziruddin Ahmad: Yes, Sir.

Bit, 1 objeet to my speech being culled a filibustering specch. 1 think the
honourable Mentber goes a hit-too for. It scems thot he s locked up his
niud abrolutely -und he s sot in w imood to heswr. .

tsir, nay 1 usk you to consider this snd eee if I am in the least irrelevant
or wrong'  Unless the change is sgbatun€al,  palpably, obviously it vrules
out textss of the Hindu Law and rule of interpretation by the highest (‘ourts
The caginul Bill did not contuin anything of the sort and the change was in-

*troduced by the Departmental. Committee. JIs it not, in all fuirtess. a sub-
Das cannot listen to legal matters. He 18 good in

stantial change ? &
finmne:al matters hut in legul matters he is  vapid'y approaching hiz  second
childhool.

‘Shrl B. Das: We ure Jbere to legislate. We ave not herc to understand
the interpretation of lawyers or High Court Judges. (Interruption),

Mr. Nazfroddin Ahmad: Sie, much deponds on the substantial changes.,
Have not these been introdueed by the Depnrtmental Comsmittee?  On that
issuz2 ibe whele cuse depends. Ji.it wus introduced hy the Depurtmental Cotn-
wittew and if it is n substantinl chonge. thén the Sclect ‘Commitive wus not
informed of it, It hus heon repeatedly mude clenr that the Select Cominittee
coisideied the Deparimental 13il} and not the originul Bill. 1f this is insina-
tion, L um sorry I shall bave to discharge my duty fajthfully but ahsclutely
fearlessly though very  resplectfully. 1 submit the Select Committee Svas
ubsolniely cajoied into believitg tlnt the Depurtmentsl Bill was a suhstantinl
vepro:luetion, of the original Bill, snd cven the howournble tin: Luw Minister
is persuaded 1o belicve that there was no change, Tt 18 not  instntwetion. it
is :faet.  Who has mude the changes?  If it Wweré the Law Minister, then
be Would Ilnwe bieen awure of it It it xomebody else? Then is it improper
for me to point out thut somebody clse hias mude the chan®es? I say he hos
done it by mistake or bona fide. Would it be yoper for me to suggwet hat
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thes cimnges were wmde fraudulently? T do not suggest anything of tho
sort. 'he only thing I could do is to sssume that these things were done
uona -fide—just 8 little flourish of the pen to improve upon it. ‘““Why mercly
rule out customary law? Let ue abolish all*the rulings of the Privy Couneil.”

Sir, criticism is proper. If any langunge I have used is improper, I with-
draw it. But what about the ecriticixta? .

Shri L. kﬂﬂnuwlm{ Bharathl: l.et us hear the other points.

.

Mr. Naziruddin Ahmsd: Why be anxious?”  Why not listen to this

Mr. Bpeaker: Order, order. We cannot carry on the discussion of the
Bill in this manner. There sre Members who want to support the Bill und
athers who want to oppose it. I.et everyone have his suy in  any manner
he likes, withont beiug offensive or apeanking wnparliarventury language.  Thot
is the only objection.  Otharwise, ut every stage there will be interruption
urvl those who want to support the Bill will be the sufferers in the long rum,
beconse time will be spent in ununecessarily curring on this kird of (iscuesion,
‘The honowable Member will have his say and if he says thut the Select
Cormiitice did not give attention to this or that or that these poiuts were aot
ox¥uguins" by the Beleet Corundttee,  wherd js the ground for taking .insnlt
in that? 1le is perfectly entitled to tay so. But be shoull not insinanite
sorrcthing ¢lse: that is what I have 1o guard against. But I believe be ia
<ntitled to exprese his views. :

-,

There s another point also to which 1 was going to invite the attention
of the honoursble Member. He says that because the Law Minister is  une
aowinre of u substantial change, therefore somebody else introdnced the change.
Therc it onother aspect to it. If the point which he considers subuthntinl is
nov considered by the Law Mininter us substuntial, then the hononrable Luw
Minisicr is perfe ctly entitled to say that he is not awnre of uny snhstantisl
change.  Thesefore, it does not wecessarily mean that some other party in
ihuriee or behind  thevback of the Minister, introciced it in thes Seleet
Cowrnittee  Let the points be substantisl and let the controversy be limited to
the question as to whether the poiunts are substantial or not. That T believe
is the chief point in dispute,

Mr. Naziruddiln Ahmad: I stand subject to correction. 1t may have been
done by the Law Minister without realising or without believing this to e a
substantinl change. But the mutter is” exactly where it was. These are sub-
atuntial matters, whether introduced by the Law Minister consciously or by
anyane ¢lsegunconsciously, in any numner. It i8 not proper for us to argue
on ‘that, Mt by one strokz of the pen ull texts, rules and interpretations
of the. llindn Law bave been ubolished. The effect of this will he that all
learned rulings of the Privy Conneil, the Federal Court and the High Courts

“are all zonc, by cue stroke of the pen. In fact, if this is not seriousld intér-
feriag the origmal Bill, T do nst know what is. There may be difference of
opinions. But to onue approaching the question absolutely impurtially, und
with 0 free mind. thers would be no difficulty in agreeing with mc that thie
is very cerious interference with the Original Bill.

Shrimati G. Durgebal: Please speak of other substantial changes.

Mr. Nagiroddin Ahmad: This is dealing very lightly with a very serious
matter. But T say these nre very serious changes which verge on interpola-
Mons; bona fide or mala fide, it does not matser.
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Theu, Kir, tie next cbaoge ninde by the Departmental Committee ix to
remnove the definition of ‘oaste’ in,Part I, clause 5, sub-clause (b) which con-
tained a definitioir of caste. “This hes bren entirely omitted.

Mr. Speaker: What clsuse does tix- honourable Member refer to?

Mr. Naziruddin Ahmad: [ amn referring to Part I, clause 5, agb-clausc (h)
whicti hes the definition of ‘caste’.
Mr. Speaker: Is he referring to ihc original Bill?

. Mr. Naziruddin Ahmad: Ye:. And that “definition has been entiroly
ouuttexd 11 the Departmental Bill without, any indication being given anywhere
about thie omission. There ia a mere reference in the margin to the original
cluwsse. Thit, sub-clause has been omitted, and there is no indication to be
found of it. I submit, BSir, that the Select Committee's attention was not
specifically deawn to this omission, and whether these are substantial matters
or wot. there cainet be much ditference of opinion. At any rate the Belect
Committce was cntitled to #& told that these changes were made; whether
theso ure substantinl changes or not wnay vary from individual to individual.
But the Select Committee wak entitled to know that these changes were
macka, Buf they were not told.

And thcu we come to sub-clause (f) of the same clause and here we find
that the dufinitions of Gotra and Pravara have been omitted. And then in
sib-clause (j) the definition of Stridhan bas also been omitted. Therefore
the definition of Caste;” the definition of Gotra, the definition of Pravara,
and the definition of Stridhan are entirely omitted. What effect this would
produce on the Bill, cannot be explained shortly on the floor of the House.

Shri A. Thanu Piliai (Travancere State): May I know frorr the honourahls
Member whether even if the definition is not of a terrn required in the law,
it should be defined? :

Mr. Naziruddin Ahmad: 1 think the honourable Member is not proceed-
ing as cautiously 28 he should. In fact, whether 'a definition is wanted or
not wanted i8 uot the question. A definition was in the Bill and that was
removed bv somebedy, without any authority. The Departmental Com-
mittee removed it, ond the attention of the Beleot Committee, who waa alone
c'omputent to remove it, was not drawn to this fact.

Shrimatt @. Durgabai: The Seleet Committee takes full responsibility

-

for it.
Mr. Naziruddin Ahmad: This wns not considered by the Belect Comuittee.

8hri M. Titumala Rao (Madras: General): Are you sure that the compositor
did not ouwnit it?

Mr, 8peaker: Those who interrupt can also be called obstructionists. If
interrépted he will take longer time over it.
. 8hrl L. Krishnaswvami Bharathi: I may out short further arguments by
gaying that the Belect Committec's attention was aotually drawn to ull these
things. Lhe honoursble Men:ber is unnecessarily harping on this point, that
the attention of the Belect Committee way not drawn. But as a Member of
tha Select Committee I moay say thut ull these points were fully considered,
all usjficts of the matter were comsidered by the Beleot Committee. There-
fora the honourable Member necd not go over this matter over and over again.

Mr. Bpeaker: I will say that even if the question has been fully consider

ed, the honourable Member is perfectly within hia right in giving his views,
Hounourable Members will see that he is making a case for re-committel of
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the Bill to the Belect Committee, and for this he has beer putting forth hik
arguments. The Belect Committee might hawve given full, adequate, propsr,
rensonabls attention, but in his opinion, it has been inadequate, Therefore
he is insisting that the attention given has been inasdequate and the Bill
should be re-committed to the Sclect Committece. That is the line of argu-
ment be is following; and if he is following that particular line of argumert;
he must maintain that stand.  As regards the fact of adequacy just as the
Sclect (‘ommittee Members cuunot be absolute judges of the fact, as to
whether the Bill was given proper or adequate attention, similarly. hix
judgment algo is not {inal. But he ix placing his opinion. Let us proceed on:
that hasis. Othorwise there will be no end to this discussion.

Shri L. Krishnaswami Bharathi: 1 was only referring to the question of
fact.
Mr. Speaker: It is a gquestion I opinion. What the honourable Memher
supposes to be a question of fact, is actually a question of gpinion. Adequacy
of attention or rot is a question nf opinion and not merely a yjuestion of fact.

Mr. Noxirnddin Ahmad: The question is the adequacy of consideration.

[At this atage Mr. Speaker vacated the Chair, which was then orcupied by
Mr. DeputySpecker (Bhri M. Ananthasayanam Ayyaengar))

" Mr. Nasiruddin Ahmad: Sir, 1 have been interrupted almost continucusly
the other day, and again a series of interruptions are made to-day.

Pandit Lakehm{ Kanta Maitra: I am supporting ;ou all along.

M;. Nasiruddin Ahmad: There ia my friend Mr. Bharathi. Is he right in
telling the Fouse what took place in the Select Committee? If so, I have
equally strong authority, also from the Members of the Belect Cammittee
themselves to the contrsry. It would be very wrong to compare one Mem.
ber's statement with that of another and I would rather.draw a veil on what
happened in the Select Committee. The honourable Member need not aasure
us that the Belect Commitise has considered everything, If he is 8o sure,
I am eqnally swe that for many ressons, adequate consideration could not be
given. 4 -

8hrj L. Krtshnaswami Bharathi: I was talking only about myself.

Pandit Lshebinl Kinta Maftra:  You oould no# understand things.

Mr. Kazizuddin Abi&d: In faot, it is not the case of one man. It is the
whole Belect Committee and not a one-man affair. If one man has followed,
#® does not mean that others also have followed it.

Pandit Lalshmi Kants Maitry:  Yes, one. swallow does not” make a

summer.

Mr. Naziruddin Ahkmad: Exactly, “‘One swallow does not make a sunimer”’.
If there is une rnan of the Select Committee who believed the! no change was
mad:, that would be onough to make out a case for recommittal of the Bill
to the Belsot Committec. And I again submit that these are very serious
changes. And then how many of them? My friends wonder how many
changea there arc. I can show them many, many such changes. Take the...

Shrimatl @. Durgabai: In the mecantime, on a point of information. 1ay
I ask whether the ohanges made by the Belect Committee are absolutely
binding on this Houso.  Cannot the Housc acoept the changes or reject them?

Mr, Nex¥uddin Abmad: 1 submit with all respect tat it is irrelevans
to ask if the Belect Commitiee's changes should be accepted or rejected by

the House. The Selest Committee can make any change end €ie House cen
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make further changes too. The House can make changes. There is no doubt
about it.” But the point is that tlie Select Committee for some reasnn did
not or could not or failed or omitted to discharge ite duties fully. If that is
do, the right to go fully into the question rests with the House and it ie for
this reascn that I appeal from the Select Committee to the larger House.
There is of couse the still! larger house, the entire electorate of Indis. I
now come to clause 7 of the original Bill. (Interruption). I think some
Members have lost their hends

. Mr. Tajamul Husain: 1 must strongly protest against the statement that
kbe Muembers have lost their heads. I raise this point of order .eeriously.
He must withdraw it unconditionally.

Mr. Deputy Speaker: 1 think it was not necessary for the honouruble
Member t¢ sav all that.

. Mr. Tsjamul Husain: Let him withdraw it. Was he iu order in mak-
ing thnt ststement? He has all along been making violent gestures against
honournble Members.

Mr. Deputy Speaker: I do wot think it is proper for the honourable Mem-
ber to say that the Members have lost their heads. It detracts from the
dignity <f the Hquee. At the time I must say this: I have been notizing
one Member or other using language which may not be liked by the persnf®
addressed. There must be some amount of patience shown. There should
nol be interryptions either by the spoken word or by signa. Therefore wber
the honourable Member is turning over the pages of some of his papers, if
they interropt Jbim he will miss it aitd their interruptions are likely to gingor

~d&im up. '

Mr. Naziruddin Ahmad: Sir, T was told across the table that I had iosé
my head £

Mr. Deputy $peaker: The honourable Member has lost his thread-- the
tbrend of hie argument. <o

Mr. Tajamul Hasain: May I know®whether he has lost his sacred
Rhreud? !

Mr. Naziruddin Akmad: I will proceed with my arguments, 8ir.

Clause 2 of tbe original Bill gives the definition of ‘son’ thue ‘Son’ includes
a dattgaica, Kritrima or godha son, etc. but not a dastputrg¢ and others. This
bas been entirels omitted in the Departmental Bill.

Shri L. Krishnaswam! Bharathi: When sn\Eonoumble Member reads out
aomething, should he not do so correctly?

Mr. Naziruddin Abmad: I find that this has been omitted. If it is any-
wher: in the definition or in any other part of the Bill, my attention may kindly
be drawn to it.

Mr. Deputy Spaaker: The honourable Member who just now interrupted
the speaker has been again and again giving advice. Mr. Naziruddin Ahmad
may be a bit slow in making the references he desires to make. He need not
be interrupted.

Mr. Nasiruddin Abhmad: I submit that tbe definition éf ‘son’ has been
omitted. If I am wrong, the mistake may be pointed out to me.

i %
{ Dr. P. 8. Deahmakh (C.P. wnd Berar: General): I think tbe honourable
Hember is wiong.

(N
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Mc, Deputy 8peaker: If honourable Members go on interrupting in this way
it wi!} be impossibie to conduet the business of the House in an or&erly manner,
Mr. Nagiruddin Abmad may go on without putting questions to other hunoue-
able Members. _

Mr. Naziruddip Ahmsd: As I said the definition of ‘son’ bas been omitted
a8 8lso the illustrations found in Part II, sub-clause (8) of clause 2 in‘regard
#o intestate succession. Four jllustrations have been omitted. These are sub-
stantial changes. I am only trying to draw attention to ihe nature of the
changes mede. According to me these are omissions of u very serious nuture,
They are not omissions of a drafting nature. I am not questioning the right of
the Select Commttee to improve the Bil’, or to make these omissions. These
changes, Lowever, were ade not by the Belect Committee but by the Draft-
ing Committee and the attent.on of the Select Commities was not partioulatly
drawn to these omissions.

Then I come to another important part of the Bill to show the very serious
changes introduced by the Drafting Committee. In Part II, clause 4 of the
original Bi!l, the list of beirs has been given. It says that the inheriiable pro-
perty of s mule intestate shall devolve aocording to the rules laid down in this
part: (a) upon the .numerated heirs referred to in section 5, if aay: (b}; if thera
is no enumerated heir, upon his agnates, if any; (o) if there is 1.0 agnate, npun
his cognates, if any; and (d) if there is no cognate, upon the heirs referred %o
in teotion 10, if any. .

Mr. Deputy Speaker: I do not know if the honourable Member has got a
copy of the Hindu Code Comparative Tables, which was circulated to all honcut-
able Mermbers. The original Hindu Code as drafted by the Rau Comrittee
bas been revised in the Ministry of Law and the chianges made have been iudi-
cated there. I would therefore suggest that the honourable Member need not

4r labour thir point. I think he has spent sufficient time over the firs$

M. point. ] personally think that the point is sufficiently clear and of
course illustravions can always he multiplied. If it is a point here and thers,
the House will take it intc consideration. There are certain points which when

made are sufficient in number. 1 agree they can be made clearer, but the
chunites made in the tables, are suflicient. .

Mr. Nexiruddin Ahmad: Sir, the list is neitH®®~ complete nor accurate
and does not indicate the changes made. In fact the remarks against the
original clauses of the original Bill and aa to the changes are extremaly meagre.
I héve now come to a8 very important change, namely the inheritance. . It bas
been s0 changed as to make it impossible to reoognise with the new ill or
the departmen:al drgft nor is it a substitute for the original Bill at all. T sub-

mit that with regard to the inheritance a larger number of changes had been
made.

1 shall show first of all that in clauee £ of the Bill in Part I1 (a) regarding
the enumerated heirs; I am in a josition to show that serious changes bave
been madc in the enumciateg list. In the original Bill was one and in the revieed
draft by the Departmental Committee they are completely differeut. The
original arrangement has been made entirely topsy-turvy and then it is said
that if there are no enumerated heirs the property devolves upon agnates.
The defiuitior: of agnutes is well-known. That was in the originul Bill, but it
the Bill es revised hy the Departmental Committee the word ‘agnate’ is now
very much restricted. 8o in case of tho enumerated heirs failing thc agnates,
even the distant agnates would be entitled to be heirs according to ‘he Hindu
law, according to the Muslim ®w and every other law and that waa according
to the origini. Bul. But in the revised draft by the Departmental Conimittee
the word ‘agnate’ has been seriously modified to be within certain degvess.
8~ gguates whieh are beyond thoss degrees would have been entitled to inheri.
taace under the ol¢ Bill, but uader the Departmenta! Bill, they would be shu$
out. Bimilarly, cognates are alro restricted in the Depertmental Bill and thla
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is a subetantial change as it climinates the distant Agnates and distant cognates.
Then, Sir, in cisuse (d) of 4, the wor<ls preceptor and others are entirely eli-
minated. The scheme of inheritance in clause 4 of Part II of the origina! Bill
e~ changed at every step and very .serious changes have been made and the

* enumerated heirs have been cbanged. The agnetes have heen rertricted; the
cognatea have been rostricted and the other clausee have been entirely elimin-
ated. I can quites understand that these changes may be legitimately made
on a full consideration by the Selcct Committee, hut these were changes not
by.the Select Committee, but by the Departmental Committce and Mcuinbers
asked me ‘‘Tell us what are the:changes made?"

Mr. Deputy Spesker: Am I to understand from the honourable Member that
if the Select Committee Membere all got up and they address tbemsolves to -
that, will the honourable Member be thoroughly satished with what has been
done by the 8elect Committes.

Mr. Nasiruddin Ahmad: The point is that the Seleot Committne Members
were Dot made aware of the changes. 3

Mr. Deputy Speaker. It serves no useful purpose. It is not a qucation of
~ law whether this House baa ot juriediction over the Selecct Committee’s p'eoe
of handiwork. It has been decided and sufficiently discussed to show that the
Belect Committee has looked into every one of the clauses to come to a con-
clusion. But on matters of substance, the old law has 'been widely chunged.
There is some substance in that. Those are the matters on :ﬁﬁch the hnnour-
ablé Member should address the House I do not say that all that has been said
is put of place, but sufficient has been said.

Mr. Nasiruddin Ahmad: To many Honourable Members suffioient has not
been said. It is eaid that these are not eubstantiel changes and I shall take
car¢ to point them out. The diffioulty is that the changes are too numerous
to ensure the attention of the Bouse. In faot the changes are very serious avd
very various and very subafsntial and my point is that they were introduoed,
not by the Belect Committee and whether they accepted them or unot is &
different matter. My thesis is that they were presented with & ready.made Bili
with the assurance that no substantial changes had been rhade and so the atten-
tion of tbe Belect Committee was not suffioiently drawn to that matter. Now,
Jet us consider the actual chaages in the list of inheritance. In fact in the origi-
nal Bill the list of inheritance is to be found on pages 4, 5 and 6 in the body. of
the Bill. Thie has been bodily lifted from this place in the Departmental Biil
and transported to the Beventh Schedule. Whi'e the other parte remain in
the body of the text, the liat of inheritance, strangely snd for unascsouatable
reasons, removed. It is not very easy to compare the original list with the new
list aa it appears in the Seventh Bchedule; there ha%e been serious and sub-
stantial ohanges. The honourable Minister wanted to know what are the
chnnges made. .

The Honourable Dr. B. R. Ambedkar: I am quite aware of them. 8o fsr
a8 I am concerned, you need rot spend your labour in enlightening me at all.

Mr, Nazirnddin Ahmad: Tf these are intentional changes, then what is tho
point in suying that no changes were made by the Drafting Committes, and
that all the changes were made by the Select. Committce, and for the Select
Committee say. ‘"We confined our attention to the Departmental Bill'’. Tleve-
fore.lit fellows that tbeir attention was not drawn to this. It is 8 very simple
ronclnsion. ’
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The Honourable Dr. B. R. Ambedkar: Give it in your own way.

‘Mr, Nasiruddin Abmad: It seems to me that the honaurable the Law Minia-
ter found himself in an inconv:nient position and somehow or other, though
the mistake is admitted, it is not done poirtediy. In fact changes of a sub-
stanti\]l nature were made. J wus asked on the last day by the honouruble
Law Minister hinigelf: ‘‘Let us know what are the changes made by the Draft-
ing Committee'’, and now he says: ‘I know everything’’. ‘Of course he must
bave studied them later on, but these changes are of a serious nature. They
were introduced not by the Beleect Committee, but by the Departmental Ccm-
mittee and the questior is how far the Belest Committee did actually notice

.; them. At least in the note of dissent Dr. Bakhshi Tek Chand says: ‘““We con-

fined our sticntion to the Departmental Committee Bill and not to the original
Bill”’ because they were assured that in the Departmental Bill they did not
introduce any substantial changzes at all. 8o taking this into sccount, I do
not &mow where to go. In faot, if that is not & serious irregulsrity and & meiter
requiring tttention of the House, I do no know, what is. When the Depart-
ment has committed: an error of judgment, I think it is better and proper to
admit it‘than to say: *'T know all this but no changes were msde; every change
was made by the Select Committee’” and when I say that the Select Committee
did not make the changes and they were made by the Departmental Commitfes
then it is said: “'I know it'’. Then we ought to know 'where does the Dcpart-
meut stand? If the Department makes a change......

8hri B. Das: This is not a law court for us to hear point by point. The
honoursble Meruber should make & speeoh and sit down.

Mr, Deputy Speaker: The honourable member, Mr. Das msde this state
ment when the Sncnker was in the Chair, Tt is o law court in snre sense und
not a law court when he wants to' impress upon honou#able Members as
if he is arguing o case in a court of law. In any case we ought not to interrupt
him. That kind of talk ought to be avoided os fur as possible.

8hri B. Das: We are talking among ourselves.

Mr. Deputy Speaker: The honourable Membrr has no right to  talk when
another honourable Member is on his legs and he ought not o disturb.

8hri B. Das: He is talking at us,

Mr. Deputy Speaker: You ought not to talk. No honourable M.:mber bas
the right to talk while another honourable Member is speaking. He ought to
listen ard not cause noise in the House.

Shri B. Das: You understand the ex geratlon I am ready tn get out,
but the honourable Member's speech should not exasperate Members of this

House.
Mr, Deputy Speaker: This is wrong. No honourable Member's speech
ought to be called exasperating, unless he uses bad language or unparlismentary

language. We may or may not agree, but the honourable Member is putting
his caeg before the. House. Nobody has. a right to dub an Yonourable Member'a

speech as exusperating.

Shri B. Das: 1 accept your verdiot. But he used terms such as ‘‘f.adulent’
about the Law Minister.

Mr. Depuly Speaker: The honourable Law Minister is eufficicutly stroug
to taks care of himself.

Mr, Nesirnddin Ahmad: T beg to submlt thnt tbe honourable Members
should compare the originsl olause .
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. ﬁmty Speaker: Ars there any matters of substance by which the
honourable Member can induce the House to ehange ite mind?

Mr. Nastruddin Ahmad: There are substantial changes. I sball have to
point out these things. In fact, 1 shall have to go on enumerating u large
number. Thc best thing is to admit the mistakes or listen patiently. T musf
enumerate all the pointsé and if I repeat my argnment or be irrelevent, I can
be called to order. In Part II, clause 5, there is Cleas I. Sons, widows,
daughters and so forth. A change has been effected in this by the Departmental
Committee. Son of a predeceased son of predeceased son has been uewly intro-
duced in tha corresponding part of Class I in the 7th Schedu'e in ths Depsré-
mental Bill. In fact, the Schedule has been so far removed fram its plooce in
the original Bill that it is not ersy tc notice it unless the two Classes are: placed
side by side, to find out the change. In fact, the son of a predecessed son of
a predeceased fon did not find a place in the original, but it has been intro-
duced iu the Heventh Sahedule of the revised Bill by the Departmental
Committee. S

Then we come to the other ligts. The first in the list in the original Bifl
after the enumerated heirs in item No. 2 is daughter's son. In the Depart-
mental Bill, the daughter's s0n has been brought further down. Then comes
the father and the mother. According to the original Bill, the mother would
have been entitled to inherit in preference to the father. Here the father
and the mother have been placed together in the Departmental Bill and their
order has been changed and whereas under the Departmental Bill they
inherit together under the original Bill the mother would hawe inheiited first
to the exclusion of the father. and in the absence of the mother the father would
have inherited< The daughter’s son ag has already been pointed out, has been
brought down further in the Nepertmental list. It should be obvious tc any
one who cares to consider this matter that these are substantial changes.

Then we come to Class III of the original Bill. The brother’s son's son
who was first in the list of Class III in the original Bill bas been entirely
lost sight of in the Departmental Bill. If this was deliberate and intentional,
then we would have got some indizution of it in the report of the Select ('am-
mittee or in the speeches. I want to know if this is a substantial changs. 1¢
may not be substantial to a man who is not the brother's son's son, but to
the brother's son’s son, it iz a substantial change, because in the ahsence of
other heirg he would have been entitled to property.

+ Next in the list comes the sister. We have now the brother and the gistar
inheriting together in the Departmental Bill. The brother who was very high
up in the list in the original Bill has pow been trensferred and brougbt down
to Cleas III and is inheriting with the sister. (Interruptions) -

Am I to stop my argument?

My, Tajamul Husaln: The honourable Member has no richt to speak to
ancther honourable Member. I cbject to it very strongly, Sir.

Shri Lagabminarayan 8ahu (Orisca: General): There is no qucrum it seems.
Mr. Deputy Speaker: There is quorum. \

Mr. Naziruddin Ahmad: SupEosing a8 man dies leaving & brother and e
sister. Under the original Bili the brother would have inherited, the sistar
would have been postponed; but under the Departmentsl Bill the. bruther sund
the sister inherit equally. The brother is now brought down on a line with the
sister having been superseded hy 11 others in the liat. I submit this is intro.
ducing vetry substantial changes.
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Then we come to brother’s ton. He was very high up, in Clase 1. He o
by the Department brought down to Class III along with sister's son. If &
man died lesving a brother's son and a sister's son, under the original il
the brother's son would bave inberited, but under the Departmental Bill the
brother’s son cnd the eister's son inherit together. I submit these sre very
substantinl changes.

Then I come to.Clsee IV of the original Bill. In Class IV of the originak
Bill, a man dying leaving a futher's mother and a father's father bave been
treated differently in the original Bill and the Departmental Bill. Between
the father's yaother and the father's father being the heirs under the original
Bill, the fathet's mother would bave been prefersed; the father’s father would
bave been f.ostponed. But under the Departmental Bill both tbave teen pug
ttlalgether and they inberit together T ask whether this is not a substantia}
change.

Theu, Bir, we bave a certain claas of beirs in Class IV, items (1A}, (113},
(1C) and (1D). These were introduced by an amendment of the origina! re-
port by the Rau Committee. In the original Bill, if there was a father's
widow, and a brother’s widow. the fatber's widow would bave been preferred to
the brother’s widow. In the Departmental Bill the father's widow and the
brother’'s widow inberit togetber. I submit thig is 8 very substantial ehange—
whether good or bad, it is not the point. Then coming to two other beirs in
the supplementar list introduced by way of smendment of tbe Ran Committee
brotber's son’s widow and brother’s son's son’s widow are entirely ornitted in the
Departmextal Bill. In the original Bill they would have inberited one after
the other. In the Departmentsl Bill they are omitted. There is nothing corres-
ponding to this ;n the Departmontal Bill.

Then coming to item 2, Class 1V, the fatber's father is very low in the origi-
nal Bill but he has been brought up very much higher in the list prepored by
the Departmenta! Committee.

Then 8ir, we come to the father’s brother and also tn father’s sister.
Father's brother is No. 3 in the list. Father's gister is sixth in the list. Bo
in the original Bill, if there was ihe father's father and the others, the f ther's
father would be preferred. Then comes the father’s brother, father's brother’s
son, father's biothers’ son's son and then the father's sister. In the Depnrk~
mental Bill the father's father and the father's sister bave been brought te-
getber. the lafter being brought higher up. "

Then there is a large list of heirs which has been entirely omitted. Nos (4),
(5), (7), 8) and (9) ere beirs in the original Bill. They are nowhere. in the
Departmental Bill. They are entirely eliminated.

T know, Sir, thet it is e tedius business to refer to thisi but I am diacharg-
ing & duty and I undertook to supply -every Member with a copy of tha com-
parative statement which is in course of preparation. I shall ask the Members
to verify each change and I shall be most glad if I am proved to be wrong.

The Honourable Dz. B. R. Ambedkar: I hope it shall be supplied fres of
cost.

Mr. Nasirnddln Abmad: If the Government thinks I am a charitable instf-
tution then I ehall be glad to deserve the hope.

Mr. Deputy Bpeaker: Had it besn supplied earlier all this tine would have
been aaved!

Mr. NesiroAdln Abmsd: The pity is that my printing press is worse tham
the Government printing press. g
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Mr. Deputy Speaker: If the suggestion had been. made to the bonourable
.ﬂ:q Law. Minister, he would have had it printed.

The Honourable Dr. B. R. Ambedkar: Certainly, I would have had it
printed. _
" Mr, Naziruddin Ahmad: T have the manuscript ready. I shall be glad
if the honourable the Law Minister would publish it.

The Honourable Dr. B. R, Ambedkar: Now it would be of no use because
you have said the same thing on the floor of the House.

Mr. Nasziruddin Ahmad: Now we come to Class V of the original Bill. By
strange accident—I should be afraid to insinuate anything—everything in it
has been omitted in the Depurtmental Bill. It contains nine classes of heirs
and- four other supplementary heirs. Thirteen heirs in Class V of the origiral
Bill have been entirely omitted, whether by mistake...

The Honourable Dr. B, B. Ambedkar: Very deliberately!

Mr, Naziruddin Ahmad: But then why did the report of the Select Committee

say that no substantia] changes were made? If these were omitted deliberate-

Iy, then the only point is whother these are substantial changes. e House

"has been assured by the honouruble the Law Minister that no substantial

changes were made. That these chunges were made deliberately is now ad-

mitted. The question now therefore is whether these are substantial changes.
But we have qbeen assured that ro substantial changes have been mada.

The Honourable Dr. B. R. Ambedkar: That is a matter of opinion.

Mr. Naziruddin Ahmad: Then the question turns upon tais: whethsr
these are substantiial chunges. It may not be very important from the point
of view of the law.giver but it may be important to the heir. If you disturb
the order of heirship in the slightest degree, it is 8 substantial change. Up
to this time we had been assuved rhat the changes that were made were only
of a drafting character. The Feport of the Select Committee is that the Depart-
ment made no substantial chauges. The report is so clear und emphatic wr:d
they emphasize the pointe su clearly, that they say no substantis]l chunges
have been r.ade—only renumberiug and some 4merely verbal changes were
made and that for this reason thet the usual method of indicating the changes
by side-lining or under-lining the changes had not been adhered to in the
Departmental’ or the Final Bill.

Now the question of questions at last boils down to this: Whether these
are substantial changes? What is the test for this? Upsetting of heirs’ lists
is not a substantial ctumg9? I submit it is. If it is that I am argumg too
much, arguing as if in a Law Court—if any honourable Member thinks it is
ao——-ttimen it seermw that the serivusness of the changes has not been fulty apyre-
“ciated.

Mr. Tajamul Husain; Except by youl!

Mr. Naziruddin Ahmad: It is very unfortunate that this should be appre-
ciated only by one man! Of course there is a highly paid department and a
highly quaiified Law Minister, who is able to appreciate the slightest dlﬂu
ences and I am sorry that I have had to undergo all the trouble and expendi-
ture of time and money to find out and explain all this. It has not besn a very
easy matter and the difficulty +was further enhanced by the fact that the
Department which introduced all these changes could not make available to
me u copy of their draft Bill. It wns after a great deal of searching that I could
procure a copy. BSo the search has been prolonged and the consideration has

~
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been prolonged and it bas been fur me a very difficuit matter. I do not mean
to say thst any other Member is :iot capable of appreciating it, but fuw have
the time or the inclination to go through them. And why should they? Ien’t
it the duty and the obvious privilege of every Member-—and I say this in defencs
of Menibers—-to rely on the Ministry of Law, to rely upon the exppess guarantee
in the Seloci Committee report that no substantial changes have been imsde ?
I think they would be fully justified and when an honourable - Member said
that none expect me knew this, I cannot blame him. The blame lies with
the Department. Now, s that the end of these changes? By no wenas.

Come to Class V-A. Iy was introduced by the Rau Committee by an amend-
ment of their earlier Bill. They have noted'that this Class V-A soculd be
introduced after Clags V. Clasa V.A has been entirely omitted. 1 humnibly
suggest that it is an inadvertent omission, but inadvertent or intentions], it i8
absolutely damaging to the iulegrity of the Bill.

Then, Bir, we come to Class V1.
(Interruptions.)
Mr. Depuly Speaker: The honourable Member will go on.

M. Nexiruddin Ahmad: Then we come t¢ Clasa VI, items (1) abd (2)—
mother's mother and mother's father. The mother's mother would be pre-
ferred t» motbe:r 8 father under the original Bill but they have been put to-
gether in the Departmental Bill. Sc they mow inherit equally togetber. Ir
item (3) of Class VI, the mother’s brotber and mother’s sister inherit-—the
latter after the former under the original Bill, but under the Departmeutal
Bill they inherit together. Under iters (4) and (5) mother's brothers son
has besu entirely left out in the Deparimental 13ill. Items (7), (8) and (M-
mother’s sister’s son, mother's brother's daughter, mother’s sister's Jdaughter

are also entirely emitted.
Then item {J) in Class VI is slev entirely omiited.

This cons'udes the list of inheritance in which there are no less than 20
transpositions, additions and omissions. Heirs have beeu entirely eliminated
either intentinnslly or deliberate!y nhut this does not appear from tbe Sclect
Committee’s report. I have been repeatedly asked by honourable Members cf
the Select ('ommittee inmthe House {n point out where the differences lie. I
do not want to blame any honouruble Memher for nohk noticing them, On
account of the trsusposition or removal from their originsl places the chunges
would not be obvious. And there is the guarantee in the repntt of the Select
Committee that there is no substantial change. These were changes through
the Depurtmental Bill aud may have, escaped the attention of the Select
Committee. At least their atte¢ntion was not drawn to them in the Dcpurt-
mental Bill. There is a8 very respected and gapable Member, Dr. Bakhshi Tek
Chand who eays in his minute of dissent that the Select Committi«e confined
their attention {o the Departmentul Bill, becaus¢ thev were assured that no
substantial changes had been made. X would ask Dr. Bakhshi Tek Chand
whether his attention was drawn by the Department or Dr. Ambedkar to thesa
things. These large omissions and tiauepositions of places would not have
been noticed by sny Member unless he goes through the laborious process ot
comparing the two like a Jaborious lawyer.

Dr. Bakheh! Tek Ohand (East Punjab: General): I would like to draw the
attention of my honourable friend to page 9 of the report wberv my note of
Diasent is printed. I have given nhere some of the substantial changes, ‘st
any rate changes which I considered to be substantia!—and hecauas of which
T had suggested that $he Bill ghould be reciroulated for eliciting public opinion
or in any case recommitted to the Belect Cotnmittee. At page © the broad

i
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[Dr. Bakbebi T k Chand]:

points on whioh changes had been introduced in the redrafted Bill. have been
mentioned though not in such grest detail as the honourable Member is doin

today in hie speech. It is not correct to say that no member of the Belecd
Committee noticed them. Of course nobody had the industry or the patience
which the honourable Member bas. but the matter did not escepe their atten-
dion. As he has mentioned 1ny name I feel it my duty to bring this fact to the

notice of the House. In the Note of Dissent I have referred to the ehanges i
the order of inheritance which ! considered to be substantial, and in regard
to which ] am in entire agreement with my honourable friend.

Mr. Naxiruddin Abmad: 1 am extremely grateful for this clarification.
A respected member with the highest judical experience thinks that these are
enbstantial changes and hs sbought that they were o substantial that the Bill
should be retirculated. That is the thing which I am asking for. There is
8¢ least one Member of the Select Committee who thought the changes io be

lubst;ntial. He noticed thewn, but wae his attention specifically drawn fo
them

Pandit Thakur Das Bhargava (Fast Punjab: General):: Mr. Balkrishne
B8herma has tlso signed it.

An Honourable Member: He has had no judical experience.
Pandit Iakabml XKenta Maltra: He has had social experience.

Mr. Nasiruddin Ahmed: Pandit Balkrishna Sharma is elso of the same
opinion. It is however encugh to quote the name of Dr, Tek Chand. His suthorify
and position wil! not. be seriously enhanced by the eddition of any other names.
These respected Members felt that these are substantial changes and there-
fore {hought that the Bill required recirculation. There are changes in other
parts of the Bill which would required herculean labour to find out.

In view of these changes made by the Departmental Committee and in
view of the weighty remarks of Dr. Tek Chand that these were very substantial
changes T think the matter should not admit of any doubt that the Bill should

be sent to the Belect Committde to reconsider these changes or to recirculate
it.

An Bonouzabie Member: The same Select Committee.

My, Nagiruddin Ahmed: 1 have no objection to the same Sslect Coinmittee.
It consisted of men absolutely good end true, men with judicial and legal
experience and who are practical autboritiea on those branches of the law. Im
fact, ail kinds of talents were represented in the Select Committee. I have
the fullest oornfidence in the Belect Committee and' I have not lost my faith
in it. My point ia that these mutters should be carefully scrutinised ‘and each
change csarefully weighed und deliberately accepted. Bubstantial changee
have been quietly and deliberately introduced. We are assured by the Law
Minister ang aguin by the Select Committee that no substontial changes have
been made. On the one hand we have the opinion of the highest legal talen$
in the }ouse saying that these are substantial chznges and on the other,
snother legal luminary says that he bas deliberately introduced these chengae
and at the same time, tbat he has introduced nc substential changes. Tha#
is the guarantce under the signature of Dr. Ambedkar himself. So the Sclccs
Committee iz hopelessly divided within itself. If two such eminent authori-
fies differ on a broad matter like this I think the matter requirez reconsidera.
tion by the Committee and shat is what I ask for.. Though the Law Ministey
thinks that these were not substantisl changes only an unsophisticated House

" would®gree with him. A man’s right to inherit Ia . eubstentia) right. To
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say that changes therein sre not subatential changes would be to esy s0me-
thing that s palpably and obviously wrong. I eubmit therefore that the
changes bcing substantial and the guarantee being that no aubstantisl changes
bave been made, on this ground alone the Bill sbould be sent back to Seclech
Committee or for circulation with the positive direction that sheir attention
should be directed towards these changes and they should consciqusly, intel-
ligently, wilfully accept or reject them. There arc other substantial chengea.

8hri B. N. Munavalll (Bombay States): He is simply repestiag the same
argumnente. =

Me. I?eputy 8pealer: I thought he bad concluded that topic. If he hae no
uther topic he may sit down.

Mr. Naslroddin ARmad: ] have. other very serious changes. The point §¥
would like to know is for how long the honoutasble I,aw Minister would ingie§
on suying that there are no substantisl changes.

8hrl Xhorshea Lal (Deputy Minister of Communications): Till you bave
finished.

Mr. Deputy Speaker: Does the honourable Memher with bis experience a®
a lawyer ever expect the mover of o J3ill to admit that what he has done is
wrong? .
Mr. Rs3ziruddin Ahmad: Sir, I bow down to this weighty observa.t-irm.o!
yours. Buu thie is not a law court for us to take sides. It i's 8 Legisluiive
Asscmbly where we have no sides. We may express our opinions honestly
but wc do not teke side: for the sake of fees: we are not committed to one
gside or another. I submit that in the Legislature, a Law Minister responsible
to the Legislature should make it his duty to moke an admission if he is wrong.
I therefore have a faint hope that this accumulation of errors, of changes,
would induce in a slight degree the Law Minister to admit that he had mnde
substantial changes and thereby to make further progress of my argument abso-
lutely unnecessary. But in view of the fact that the honourable the Law
Minister stands.to hie gun lika a good fighter—he hae been a fighter all his life
and he is famous for his grit and mecral quality—as be stands to bis gun, I bavey
to submit to him more and more changes just with a faint hope to induce: bim
ultimately to concede. .

8ari Xhurshed Lal: I do not wish to interrupt, but is it his intentlon fo
on in this manner till he bas made the Law Minigter edmit that he has made
a mistake?

Mr. Doputy Speaker: Why the Law Minister alona? Possibly other
Mcmbers slec agree with him for he bse carried the House with him.

8hri B. Das: How do you say so, Bir? We can howl him down.

Mr. Naziruddin Ahmad: It is not so very easy. Bir, I bhave been thr<afened
with beiug howled down. I am yet tc see 8 Member who ¢can howl me down
here—-I have yei to sec him. T respectfully invite anyone to howl me down.,
He will find that I do not even require the microphone to be beard in the House

in the midst of howlings.
Mr. Deputy Speaker: I suggest that the challenge need not be accepted on
the floor of the Houss!

Mr. Nagroddin Ahmed: He will not find it safe % ohallengs me outsida
the Houss,
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Mr. Tejemul Husaln: You did not like us to interrupt and therefore I
want your permigsion firet to seek & point of information. The point T want
to know from ‘my honourable friend ie that today is the 15t of April. I (hat
‘he reasun why he is taking up the whole day on this Bill?

M. Naziruddio Ahmad: That question should be addressed to the (Ior.our-
.able Law Minister for bringing the motion on the All Fools Day!

Mr. Deputy Speaker: Whether it sapplies to anyone or not let the honour-
‘sble Member proceed with hia speech. ‘

Mr, Nasiruddin Ahmed: Then we come to the next clause of Part IT of the
-originul Bill. ’ ‘

Dr. Mono Moban Dax (West Bengal: General): Sir, it appvars the honour-
.sble Member is not prepared. .

Mr. Naztruddio Ahmad: [ could not catch the honourable doctor.

Mr. Deputy Speaker: He may go on. I hope he will onclude his speech
at least today.

Mr. Masizuddin ARmad: I do not know.

Mr. Deputy Speakter: I would only say that enough has heeu ssid 30 fsr on
-this point ubout changes of substance. After all it is not the hounurable Mimster
‘in charge of the Bill who alone nerd be satisfied. He holds his point of view.

The Honcurahlie Dr, B. R. Ambedkar: The House will lecide.

Mr. Deputy Bpeaker: Yes, the I{ouse will decide it ultimately. Therefore
the honourable Member need not tuke further time in driving it home to one
individual -Member however important he may be. He may try to carry the

House with him. As I bave ulrendy seaid, enough bas been said in regerd to
the matter of substantial changes. I thought he was going to refer to otlier

mutters of substance like marringe, divorce, adoption. I do not think the
honourithle Miuister would be dogmatic and I am sure that though in respect
of this lie mnay have strong views he would like to wait and see how far the:e are
ergunents on the other side, and he may he convinced. I thought the hunour-
abie Member would come to nutters of substance. A long time bas been speut
on this point already.

Mr. Nasiruddin Ahmad: I must frankly express my matet‘ulneu fo the
Law Minister for listening to ine so patiently. I submit that I have otber
points irdicating changes which I shall show briefly.

Mr. Deputy Bpeaker: Lcave along the changes. There are changes. I may
put it vhie way. I am not lotting down a secret and there is no secret frcin
the Houee as 1 conceive. When a matter comes before the House after baving
been referred to Belect Committee, the Belect Commitiee might commit e
mistake anA it is open to the Members to say that it is wrong and the wrony has
to be correoted. Exvepf one or two matters as for example what each Member
gsid in the Belect Committee which ought not to be placed before the House
ag things are in n fluid condition and it would result in a disturbgnoe and anti-
‘pathy, I msy say this. Bo far as the Belect Committee is concerned any draft
may be eonsidered. The dreft was of the Ministry here. At the outset it is
said in Para. 4 of the Select Committee’s repart here:

*'The draft Hinda Code, a8 introduced in the Legislatare, did not receive any ° Deyart-
‘mental scrutiny prior to its introduction, and the Ministry of Iaw (whird certainly in-
cludes the Minister of F.aw ut sta hrseiij, which had an opportunity to examine the Fill

during the period buiween the end «f the last seasion of tbe Lagisiatnre aad the heginning
©of the preeent sewsion, have now produced e rerised drafs. "

........
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The draft was placed before the Eelect Committee and the ruling of the
Spesker is that It)he originsl Bili that was sent to the Select Committee, along
with the draft—which we will assume is the complete list of all the amend-
ments which the Law Minister wanted to introduce—was all considered by
the Select Committes. It is open to the honourable Member to say that ‘the
Bill and the clauses in it are wrong, that they upset society and that sufficient
attention was not paid to the changes that were effected in the Select Committee
to the original Bill. I think that would help the House to come to a conclu:
sion regarding either the whole Bill or individual clauses in it on mattors of
substunce. We have already spent a lot of time over this matter. It is neces-
sary that on this matter there may be clarification and I do not think anyone
here wants to dogmatise upon a particular matter.

The Honourable Dr. B. R. Ambedkar: I might say openly that I have not
an crupty mind but 1 have su open ruind.

Mr. Deputy Speaker: That is what we expect.

Mr. Naziriddin Ahmad; I am very grateful to him, Bir, I come to another
vrench of the Bili. 1 would like to draw the attention of the Pouse to elause
102 of the Departmental Bill which corresponds to clause 101 of the final Bill.
This was introduced for the first time by the Departmental Bill. The Select
Committee made some changes, but the Departmental  Cominittes had intro-
duced a serious change. It is provided in the Departmental Bill that if there
was & male and a female in the same line, the male* shall take dotible of the
iemﬁle. In the final Bill their shares are made equal. As regards the justice
of the final Bill, it does not matter, but I submit this new introduction js &
departure. B

Mr. Deputy Speaker: Even if there are, aay, 100 depsttures, is it necessary
to* exhaust all the 100 departures? Only some ten or fifieen—even these are
many—ty ;way of illustration will be encugh. He msay take a few depertures
and say that for these ressong the matter should be sent back to the Beiect
Comnmittee or sent round for eliciting public opinion. I thought the honour-
able Member concluded that portion referring to various items where there is
a departure. There are departures and the list which has bean ciroulated ocon-
talus a list of departurea extending over thirteen pages, though it doeg not state
how the ‘departures have been made. ' T

Mr. Naziruddin Ahmad: Departures have not been Inohd. _

Mr. Deputy Speaker: True, they have not been noted ‘in the marner of
departures. It is admitted there -are departures but only some importent itemns
may be taken for the purpose of showing that on acoount of thess d
the Bill should be sent tu the Select Committes or to another Solect (‘ommittae-
or that it must go round the ocouniry for opinion. I think we are taking tor
much time-on thia.

8hri Be Das: Bir, I aaid that all along.

Mr. Nasirnddin Ahmad: I can quite appreciate the exssperation of one or
two Members.

Shrl B. Das: Sir, he is using the same word!

Mr. Nasiruddin Ahmad: Sir, I draw attention of the House to clause 103 of
the Departmental Bill which corresponds to clause 104......

Mr. Deputy Bpeaker: I have already pointed out with reference to this

e s oW

Mr. Nariruddin Ahmad: This is an important matter.
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M:, Deputy Spesker. I cen only suggest to the honourable Metaber. |
eabuet argue for bim, I can only say that instunces need not be muitiplied:
Acgordinng to bim there are a suficient number of instences, but if he thiuka

_bas fergotten one point which is more important thun others then he may
peiub 1t out:

Mr. Naziruddin Ahmad: Clause 108 of the Departmental Bill correspondi
to clause 102 of the final Bill restricts the sgnnter‘to five degrdes. Thepgh‘:nu;g
Testricts the hecs.lup to five degrees only. In case there are no enumecrated
beirs, then according to the Hindu Law the property will go to the agnate, but
the definition of agnate has been seriously ourtsiled and reduced to five degrees.
In the next clause, clause 104 of the Departmental Bill corresponding to clause
103 of the final Bill, cognates are also similarly restrioted to five degrees. This
is e serious departure from the conceptiom of the Hindu Law and from the origi-
nal Bill. Any agnate, however distantly connected, would be an heir in the
absence of preferential heirs. With regard to cognates also, in the absence of
egnates uny cognates, however distantly connected, would be heirs. 8o, with
Tegurd to cognates the change is entirely new. With regard to agnates it ja &
. serious departure from the original clauses. They merely described thet in the

absence cf enumerated heirs they go to agnates, and in the absence of ugnates
they go to cognates. '

Phe Homeurable Dr. B. R. Ambedicar: Cognates or agnates?
Mr. Nasiruddin Ahmad: Cognates.

1 submit th¢se are serious changes. According to Dr. Ambedkar theee are
@et werious because he has made the changes.

shrimati G. Durgabai: Berious und substantial changes!

s, Namiruddin Ahmed: Bubstantial if you like. I think. they are not
Eaerely substantial but aleo serious. Serious goes a degree further. In fach,
Abis restricts the right of heirship of certaln people,

Mr. Deputy Speaker: Is the bonourable Member not clom.g at five?
Enough has been said on this toplo.

Mr. Naziruddin Ahmad: No, Sir. Not enough to convince some of the
Members, I want to absolutely convince them.

Shri Khurshed Lal: Then you will have to argue till doomadey.

Mr, Deputy 8peakes: If he has not been able to convince for five hours now,
tie will not be able to convinee bim at the end of another five hours.

Mr. Nagiruddin Ahmad: The honourable the Law Minister has,..though not
a vazant mind, an open mind and he will in the long run be convinced.

An EHonourable Member: He will ponder over your speech tonight. ®

Mr. Naglurddin Ahmsd: Clause 10 of the original Bill has bee:: . entirely
omitted in the Departmental Bill--absolutely forgotten. 1n fact in the Hindu
law, ns iu the Muslim law, in the absence of enumerated heirs, in the absence
¢! ugnales, cognates, other unrelated heirs succeed. They are the preceptors,
aclarys, shishyas and sahabrahmacharis and pupils under the same tutor, ure
the heirs. Aceording to the Deprnrtinenta! Bill, the respect for acharys, respect
for sahabrahmackan and consideration for them is entirely thrown overboard.
This ogain is a serious change. The cumulative weight of these sericus changes
es well as many numerous others will I hope succeed in ultimately winuing over
the Minister of Law to my #Me.
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‘Then ‘we oome to clause 109 of the Departmental Bill and 108 of the final
Bill. This provision is absolutely iyew. In that clause some new heirs have
been introduced which were not in the original Bill.
With regard to succession to stridhan, some changes have been made. And
then in Part 11, clause 14, where heirs stay together......

‘Mr. Deputy Bpeaker: If the honourable Member is likely to conclude soon,
5ry. we will stay on for a few minutes more.

Mr. Naziruddin Ahmad: No, Sir.
Shrimati G. Durgabal: We will stay on for five minutes morve, if the honour-
able Member will conclude.
Mr. Beputy Speaker: I shall leave it to the speaker.
The House now stands adjourned to 10.45 A.M. to-morrow.

The Assembly then adjourned till a Quarter to Eleven of the
Baturday the 2nd April, 1949.

Clock, on
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